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INTRODuctION 

I, the Chairman, Estimates Committee, having been authorised by tile 
Committee to submit the Report on their behalf, present this Forty-Third 
Report on the Ministry of Food, Agriculture, Community Development 
and Cooperation (Department 01 Agriculture) -Fisheries Development. 

2. The Committee took evidence of the representatives of the Minis-
try of Food, Agriculture, Community Development and Cooperation (De-
partment of Agriculture) nn tbe 25th November, 1967. The Committee 
wish to express their thanks to the Secretary, Joint Secretary, Joint Com-
missioner (Fishery) and other officers of the Ministry of Food, Agriculture, 
Community Development and Cooperation (Department of Agriculture), 
for placing before them the material and information they wanted in c0n-
nection with the examination of the estimates. 

3. They alsO wish to express their thanks to Shri Kurwath Damodaran, 
Vice-Chairman of the Marine Products Export Promotion Council, Erna-
kulam; Shri R. Madhavan Nayar, Ex-President, Seafood Canners' and 
Freezers' Associatio.l of India, Cochin, and Dr. N. K. Panikkar, Director, 
National Institute of Oceanography, Council of Scientific and Industrial Re-
search, New Delhi for !!iving evidence and making valuable suggestions to 
the Committee. 

4. The Committee also wish to thank Shri T. Muthu-Kannappan, Mem-
ber, Central Board of Fisheries; Dr. S. B. Setna, Managing Director, New 
India Fisheries Ltd., Bombay and Kerala Fisheries Corporation Ltd., 
Emakulam for furnishing Memoranda to the Committee. 

5. The Report was considered and adopted by the Committee on the 
25th March, 1968. 

6. A statement showing the analysis of recommendations contai~ed in 
the Report is also appended to the Report (Appendix V). 

NEW DELHI; 
April 2, 1968. 
Chaitra 13, 1890 (Saka). 

(v) 

P. VENKAT,\SUBBAIAH, 
Chairman, 

Estimates Committee. 



CHAPTER I 

1-\ DMINISTRA TION 

A. FWieries DivisioD in the Ministry 

1.1. 1be Fisheries Division in the Department of Agriculture is unar 
the overall charge of a Jeint Secretary, assisted by the Fisheri~!i Develop-
ment Adviser and lhe other technical officers. An Under Secretary bas 
also been prOVide.! in the Division for administrative work relating to the 
various Institutes under the Fisheries Division. The set up at tbe Centre 
is as under:-

"Under the Fisheries Development Adviser, there is a D'puty 
Fisheries Development Officer, OAe Assistant Fisheries 
Development Adviser along with three Deputy Directors--
Oeputy Director (Fisheries Trade), Deputy Director (Refri-
geration) and Deputy Director (Statistics) . For imple>-
menling the harbour schemes, an Assist:mt Director 
(HalboUls) has been provided. These officers provide the 
necessary technical assistance to the Fisheries l)evelopmcot 
Adviser with regard to technical work in the various fields." 

1.2. The Woricing Group on Fourth Five Year Plan fer Fisheries 
observed that the present administrative set-up for Fisheries needed con-
siderable expansion and strengthening. The Working Group were of the 
opinion that the Fisheries Division should also be strengthened by the 
addition of the following Units:-

(i) Stalistical OrgaDlsation. 

(ii) Special Organisation for Harbour Development. 

(iii) Directorate of Extension with panel of Specialists. 

(iv) Directorate of Fish Mal'keting. 

(v) Special Win~ for development of commercial Corporation:;. 

1.3. It has been stated by the Ministry that when the whole Depart-
ment of Agrkulture was reorganised with a view to achieve the maximum 
utilisation of personnel and agencies of the Department jn the tasic of 
implementing the agricultural production programnws with a sense of 
urgency, the Mini!;try of Food, Agriculture, Community Development ali<! 
Cooperation (Department of Agriculture) took the opportunity of re-
organising the Fisherie~ Division. The Fisheries Division is now under t..'!e 
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overall charge of a Joint Secretary assisted by Joint Commissioner 
(Fisheries) and i<; concerned at the departmental level with policies and 
programmes on Fisheries devtlqpQlCllt, ;ish engineering, proces';ing and 
preservation. fisheries education and fish trade. There are two Branches 
dealing with technical work. and a Statistical Cell in this Wing which is 
headed by the Joint Commissioner (Fisheries). A chart indicating the 
administrative set up of the -FISheries Wing in the'Department of Agricul-
t~fe is given in the Appendix I. 

1.4. Durilag evidence, the repre&entatiYe of the Ministry has stated 
that after theWowng, Group made its recommendations, the orgunisatioo 
of the Diviaion was reviewed along with the review of the various Di¥isioos 
in tbe Ministry of ,Food, Agriculture, Community Development and C0-
operation and as a result of this review it was decided that the 'pattern ..n 
Division should be changed and certain radical changes were also :.uggest-
ed and adopted in respect of the method of working. IUustrlitlng' his pojnt 
the representative of the Ministry has stated that previously the position 
was that the administrative and technical wings werc practicaliy com part-
mentalised in the sense that the technical officers were serving as advisOlY 
officers and the formulation and execution of schemes was Io!ft entirely to 
the administrative wing. Now the cardinal feature of this reorganisation 
is' that the two wings are integrated and technical officers are given functions 
both in respect of formulation of schemes and of implement11ion. In 
order to emphasise the change which has been made in the organisational 
structure, the Ministry have even changed the designation of the technical 
officers. 

1.-5. A separate Wiflg has been set up for Education which wiUlook 
after the Central 'Institute of Fisheries Education, Bombay and Cetltral 
Institute of Fisheries Operations. Cochin. Other traming instituteswhicb 
the Ministry may have to set up in the States will be looked after by the 
Fisheries Education DiviSion. 

1.6. The Committee have been informed during evidelk.'e that in the 
organisational IOHapthe Ministry have axed a number of .~ of . Clerks, 
Assistants. even Section Officers giving each technical officer a Steno-
grapher instead of giving a Clerk. Assistant or a Section Officer. 

1.7. It has further been stated in a written note that the emphasis in 
the re..orgo~tion of the Fisheries Division was on the following: 

(I) As,>ignment to technical officers of the rt!9pODSibitities M 
planning. implementation and supervision of protrammes Iju 
addition to their advisory functions. 

(ii) 'Redistribution of subjects and responsibility so as to make 1be 
assign meat of every officer and unit compact and spedftc as 
for as possible. 



(ili)'1II.troduction "Of an officer oriented system f«!the 'disptm\l·~f 
technical matters whereby such cases w.tll'"be directly Ibadl-
ed by the officers concerned with fuU' Stenographer'~ 
and with such help from technical assistants llsmay'be-neces-
sary. 

(iv) Introduetion of procedure and machiRery.ftlr~closer.and coati-
tlUOUS contact -between the"CoDtre and -the ,States in impIe-

. menaation . of . agicultural plan .:sdtomes. 

1~8. ·in the.course of ... ev.idCJ¥;e the Committee enquired whether it was 
0DSIIRd ,that SIDor Administ«ative Ofticers .dealing with Fisberies in the 
Ministly,were ,not .lrc:qUOllt1y tranaferred so that .4irection . and .formulation 
ofrpolicies were·not hNOpered or cbangtd fril!ilwmtly. .It .has been stated 
hytbe represeataliv.eof.the Ministry that it ,bad &0 lutppened thattbe 
Joint·Becretar:y in.the Ministry in-cb~ge of thc:Fisheries ~ was traDI-
(erred frequently in the past. 

FiMtmes tlfdJlli";"tration in SUItes 

;;1.9. TIle Coillimietee desired to have tbe obie~ations of the MiDi&try 
on :the Fisba!ies Administra&ion in ,thevuious8tates ,especially .Madras, 
Kcrala, rMysore_ Mabarubtra. <In awriUen ·note .:submitted .to the 
Committoeithas been stated that an.appraisal of .thel'b.ird ,Rlanllas mown 
that insufficient organisation in the Directorate of Fisheries has been res-
ponsible, to a great extent, for the shortfall in the expenditure and it was 
recommended that each-state'Directelate ·should ·ha¥e 'the'fctllew.iRg: 

(1) Subject mattcrs.$peQialists ·particwarly ,in IlUrvoy .and ._jpiq 
.of ,fish .farms, ,piaeicultur.etcoimiquc, araftaad par aad 
i~ .ecoaomies. 

(2) An extension wjng. 

(3) The oonstruction ·wiag with .ncassary eingineering staff to take 
up the construction of fish farms. 

1.10. It.has also been ·stafiCd that the Fisheries .dministration .in the 
States of Madras, Kerala, Mysore and Maharashtra with ·independent 
departments for fisheries is considered adequate. 

1.11. :a.e·C ....... feel tIIId _ .. ,.... .to tile scale 01 _ .... 
... , ... ' ."., die ~d .iacre .1 jn ...... co. :atiMt 01 
Isla, tile ...u. mom. jn die deTelopIIIeIIt .............. from the ogle of 
Ionip _h .. _ i ., .~ sf 'iflee'" "'.0 .......... .,.. 
d9 .af, T' ..... ,I • e ............ tIIe·co ' ,ad ....... , ..... .. 
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COIIJiderabIe impact oa aatioaaI income aDd rural prosperity, die iIIcn8sed 
empIoymeat potential aad the need for the reorgaaisadoII of fiwMc:i81, 
lec:llnic:al, induItriaI aad markednc resoarees, it is esseatiaI to provide • 
coordinated diredioa of the entire progruuDe froID tile C~. It is liiio 
esseatial that qnic:k dedsions are followed by impleaaeBtation and gtjljsMjoe 
of available resources and that the entire orgaaisadoul and ...... istntive 
_-up is geared to this pressiag need. Viewed fro .. dais ucIe, the Com-
BIittee welcome the reorpnj=th.n of dte YIIIIeries Dn-isio. of the Ministry. 
They hope it would DO" be possible for the Miaistry to fonaulate and 
exec:ute schemes with greater expedition thaD heretofore. They also hope 
that the YIIIIeries Divisioa of the Miaistry would sene lIS • model for 
the States to emulate. The COIIIIIIiUee would however like to e...",.she 
that fisberlel sdeace .... highly teduIiaIl, SOllIe depee of espertile II 
called for. It is aec:asary that the Senior AcbaiaiItratil'e Of&cen, wllo are 
required to direct and formulate poHries, should re.-ia in tile Fisheries 
Wing for 8 certain ..... ber of yean and are ... freqaeally tnasfened. 

1.12. The COIIlIDittee feel that developmeatal work has to DlOTe in 
step with research, which .. ~ is DOW beiaa looked after by die ...... 
Couadl of Apic:uIturaI Research. They c:anaot oyer-empbasise tile iDI-
poelHte of ............. c:I08e IiaiIIoa wida the CouadI so ... researdt 
..... dnelopment work may (N'OII'eII in 1IDirioa. The Co .... ittee !lope tIIat 
the Mlailtry will keep 8 continuous walda oyer tile fuactioaiag of the Y .... 
lies Divilloa .... _ its "orkina periodically in tmas of results ac:hieY. 
ed. 

1.13. TIle CoBllDiaee IeeI ualaappy to lIote that duriaa the Third PIaa 
period insuIideat orpaisatioa iD the Direc:tonk of "-1Sberles bas bee. 
retpaMIbIe to • great ntnt for the sItortfaIl in die .a,-dihare. This 
has beea adDlitted by tile Ministry *-IYes. The Co_ittee IIope th:It 
the Miuistry will persuaR the State Goy_Is c:oac:ened to iIDpIe .... 
lIIe rerouuueadatiou for the reorpaizatloa of the sate Direc:tondes at 
.. NrIy dale. 

B. C ..... Board of Fisheries 

1.14. In pursuance of the recommendations of the All India Fisheries 
Conference held at Madras in September. 1956. the Government of India 
set up the Central Board of Fisheries on the lst April, 1958 for the purpose: 
of integration and coordination of fisheries research and development acti-
vities in tho country. The Government of India (Ministry of Food and 
Agriculture-Depnrtmcnt of Agriculture) Resolution No. F.12.24/57-FY(D) 
dated the 1 st April. 1958 setting up the Board is [tiven in Appendix II. 

1.15. The Board periodically meets to discuss an national ~l pr0b-
lems CODIlected with various aspects of fisheries research aDd dcYcIopmem. 
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It recommends suitable measures for adoption to effect better coordination 
of fishery' ICtivities between the Centre, States and various other organislt-
tions and suggests ways and means of implementing the various programmes 
of development and research on fisheries. havjng over-all effect among 
others on the programme of development plans for Centre and States in 
respect of National Plan, etc. The Board has a Standing Committee to 
conduct the preliminary work, to watch the progress made on the recom-
mendations of the Board and to report the results to the Board. 

1.16. It has been stated by an expert on Fisheries during the cours!! 
of evidence that the Board has served a very useful purpose in highlighting 
the difficulties of the fishing industry and should contlDue as it can have a 
good part to play in policy making. He has further stated that "an interest-
ing paint is that the real problems facing the industry have been diagnosed 
and have been discussed during the first and second meetings of the Board 
and there is comparatively little new material which has come as a result 
of the subsequent meetings. This is an obvious jndication that the diffi-
culties diagnosed as early as 1958-60 have still not been sufficiently solved. 
The usual tussle between the points of view of the Ministries of Food & 
AgrJculture and the Finance have continued and even obvious ameliorativl! 
recommendations like tax relief on diesel oil for fishing have not been 
implemented. " 

1.17. Asked whether the Board haSi remained an ineffective body as 
any of the recommendations made by it from time to time have not been 
implemented and the Board has no power to get its recommendations 
implemented. the representative of the Ministry has stated during evidence 
tbat the Board as at present is an advjsory body. But being well represent-
ed it should be in a position to tackle the problems. He has added that 
any other Body similarly constituted can be effective or ineffective in 
accordance with the fact how jt works. The representative of the Mini-
stry has further stated that: 

"FISheries is mainly in the State Sector. Any Body to be effocti\'c 
must have the executive authority which t'ests in the State 
or in the Centre to carry through its things without any 
bitch; otherwise it has to go through the usual formalities 
of State and Central executive authority; ...... We have to 
work within the four corners of the Constitution and w.ith 
the constitutional checks and balances and find out ways 
and means of improving the process and methods of quick 
decision. . . . . . Our present thinking is that we should make 
the Central Board of Fisheries effective by briDging the 
problem before the Board where there is quite a lot of 
representative membership. As you know, some important 
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problems have 'bc:enbroughtin and also 'variMIs tl'lCOll1ll108-
dations have been accepted 'bytbe Govemmeat~ ;011 

matters/of taxation. Various 'recommewdatiolls ·of the 
Board have been accepted and an attempt is being.madeto 
make this body effective. OUf submission at ·present would 
be that the Administrative Reforms Commission is .aIso 
going into these matters. 

We would also like to have their views on the subject before we 
take any steps to either modify the·Central Board of <Fisheries 
or give it more statutory powers. That is oar prcscntview 
on the subject." 

1.18. The Committee wanted to know whether it would Bot be .desir-
able to constitute a 1imaller bedyin place of the ipresellt Central Board of 
'Fisheries, which appeared to be the Committee to be rather .unwieldy so 
that the problems couldbediscuaed more thoroughly and cfteclive follow-
up action taken. The representative of the Ministry has stated in evideace: 

'''!his is Il very valuable sU8Fstion. In fact in the Development 
Councils, we have .done a similar thing. We have got com-
mittees-what you may cal1 the technical sub-eommittces of 
the Council-which go into all the details of the pfQgramm~ 
and suggestions, and 1hen al1 that 'goes .up 'to .the main 
'Council. We can similarly identify the tl8ctOfS :here and 
have technical committees where we can getal1.the waats 
involved in a small compact body. We do -not foresee .y 
dltliculty on the States side. They ore co-oporat.ing in all 
tbesebodies. 1 think we would "cede to the auggestion 
and follow it up." 

1.19. TIle Co-neiHee aote dud tile Miaisary are c::wsduas ·or. __ 
.... m r ... IIIe CeIIbaI BoMdol FbIIeries aD eftediYe body for.dle ,...,.,. 
.• ........... ... ..... en. I"e8&W'dl ad 4evetop_r.a Mti.ities .. tile 
....... ,. TIle G_-Wsr ........ tile IIoM'd, as er.me .... ed, is ___ 
.......,.,. ·1MMaJ ... -wWaIa Jt is diIk'IIt to lUke • ........ ... tee ..... . 
,t b ,. 01 • ,. .. 1.. n.eCo Mtrefeel .... die cJiyene ... aNa-
~"""I R ........ a...a.be tackled adepately by tile .... wIIida 
,..... ..., ..... -.e or ..... 15 ... year. ~ alto feel ..... die ...... 
'lip ...... ,..... It)' 6e MiIiIIry _ die resoIatiom adopW tty die .... 
,.11ICIl' ••• ,.T1 E. 'At Cs 'the, would, lilerdore, .............. .., 
' ................... tile c...... 8oM'd .r FisMries wJIIa II, .. .... 
' .... eo WE ........ ilia ..... ftlW'Wt.a 01 ..... er ,ali .. " a.e ....... 
*Y, ............... -Cellini .. sate Got~- De,Ktu E b ..... 
trItIt Ihlmies. n.e C,,'''-e aIIIo ........... suit.abIe. Res..,_ 



l' 
deYised for the etfectlte implementatiOll'OfJtlae,....-a .. DS made by the 
BC.nt 

C. IIIter-MiRistry CowdiaatiDD 

1.20. The Committee, desired to know what coordination is being 
maintained by the Department of Agriculture a~ the Central level regard-
iDs. Fisheries with the. Ministries of Commerce, Industry etc. and whe-
ther ,the present allocation of functions to different ministries does not 
hamper integrated approach to the problem anq cause delay and diffi-
culties. The Ministry has stated in a written note to the Committee that-, 

"COordination; as between dilerent Departments, in regard to p0-
licy issued is effected through Cotwnitteeg at various levels. 
The Committee of Economic Sec~etaries is one such Com-
mittee. Ad hoc inter-Ministerial committtes at the Joint 
Secretaries level are also 'frequently convened for the pur-
pose of sorting out issues in respect of which several De-
partments are concerned. Inter-departmental meetings mainly 
involve the Ministry of Industry! the Department of ~co
nomic Affairs, Department of Expenditure and the Minis-
try of Commerce. 

Ptautiatlly all aspects of· departl1lflft&al. actirity relating to fishe-
riel are withia tho puAliew. of. the MiniWy of Food and 
Agriculture. OertaiB functioBS such llS'.tbosc. relating to ex-
port' of fish and fish 'prOOuots ,fall' wiallin the purview of the 
MiIaiaIry. of 'Commec(.'e so.·far. aI!-.regulatioll.and.export pro-
motion are concerned. There is. necessarily some overlap 
between functions relating to production, processing and 
distribution. and those relating to the various aspects of ex-
port. Problems relating to tho group of functions are how-
ever sufficiently well-defined to ~rmit of independent 
handling. Similarly there are several induWies such as the 
boat-building industry. the net-making industry and the 
marine diesel engine industry which' are anciJlary to the 
fishing industry. The regulation of these industries is 
governed by principles evolved by the Mbristry of Indas-
try withiB the, fram.work: of . national iadustrial 
poIicias, The, manufacture- of equip.plent etc. for 
the fishing industry is, in. most cases only a part 
of &he total covera?e of these industries. The Department of 
A~1ture is consulted by the Department·of 'Industry in 
~rd to matters speclfita11y pertaining to the reqUire-
ments ohbe fishing industry. TIre TO~ of the Finance Min-
istry in relation to fisheries schtmes· is on' the pattern gene-
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raUy applicable in the Central Government in respect of 
budgetary and expenditure control over the various De-
partments. The fact that certain functions which have a 
direct bearing on the development of fisheries is exercised 
by Departments other than that of Food and Agriculture 
necessarily tends to delay the finalisation of programmes 
u well as of execution. Under the existing pattern of 
allocation of functions this cannot be avoided altogether. 
Different approaches and points of view naturally exist and 
these have to be reconciled and programmes finalised .on a 
coordinated basis. The time involved in such coordination 
Is sought to be minimised to the extent feasible by inter-
departmental meetings." 

1.2 J. The CoIDIIIiUee Dote .... t certain functions which have a direct 
barilla on the development of fisheries are exercised by deplll'bneDtl adler 
than that of the Ministry of Food and AKrkulture, and this tends to delay 
die finaliJation of propIllIUIIeI as well as of execution. They feel .... t there 
... necessity to evolve methods .nd procedures as well as UII8IIiIDity ot 
approach lUi f. as possible ill these IDIItters 10 as to avoid delay which 
appean to be IahemIt In the exIsthtR pattern. The Committee hope .... 
IleftIltW'y lIteps wDl be taken to ensure that there is no delay in halisi&j; 
pro.nnrlln~ and their necatloa owInR to dilfemaces of approlldt .. ditfer-
f!IKe5 in the pollIO of .tew wlthia tile C".cn'ernment ne.-tments at tfae 
r~ntft. The COIItaaittee 1ft of the'",", that the rapoasibility for ~ 
,..tIon should be that of the Mlalstry of Food, Atlricalture. Conmnmltyf 
Dneloplltetlt ... Coopeullhhi (J)epartIIIent of Apkultae). 

D. Fisheries Le.llatioll 

1.22. From time to time su~~estions have been made by various com-
mith."C!I for takin~ suitable legislative measure!' to develop and conserve 
fisheries. prevent pollution of waters by factory effluents and mise the 
arrangements of teasing tanks and other inland wator'l. 

1.23. The All India Fisheries Conference at Madras (September 
19~6) had Jl.,~d the following resolutions in rellard to the settlement or 
inland fi!iheri~ ~ 

"( I) As far as nossih1e. fishin~ rights of inland waters be aettIcd 
with fi!ihennen's Cooperatives and fishermen by profession 
capable of making the best use of it: 

(2) System of auction by Government Departments or the Gram 
'Pancbavat!i be stopped and settlement made either by neg0-
tiation of fixation of equitable rates of royalty on the basis 
or production; 
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(3) 'tincreasing the term of the lease to a suitable period to enable 
the lessee to take up minor developmental works; and 

(4) Sub-leasing of fishery rights should be discouraged by the les-
sees." 

1.24. The Conference considered the desirability of adopting ade-
quate measures on an All India basis to control the pollution of rivers and 
prevent damage to the fisheries. The Committee resolved that: 

( I) swamps and fallow water areao; with single or multiple 
ownership be suitably acquired by State Governments by 
legislation. if necessary; 

(2) capital equipment and technical knowledge be made available 
to State Fisheries Departments in reclaiming them and 
taking up Fish Culture; and 

(3) the existing conservation measures be reviewed and a uniform 
policy be adopted in a region for effective implementation." 

1.25. In a memorandum prepared for the use of All India Fisheries 
Conference on the subject of establishment of Water Pollution Board, it 
was stated: 

"The Ad hoc Fisheries Research Committee of the Government 
of India has recommended the constitution of a Central 
Water Pollution Board in India with adequate representa-
tion of fishery interests in order to study, on a broad basis, 
the various problems connected with the pollution of waters 
by industrial wastes and other effluents and their bearing 
on public health, agriculture and fislleries. Such a water 
pollution board. if constituted. may consist of representa-
tives from (l) Ministry of Food and Agriculture, (2) Min-
istry of Health. (3) Ministry of Natural Resources and 
Scientific Research, (4) Ministry of Commerce and In-
dustry and a representative each from (a) private indus-
tries concerned. (b) AlI India Institute of Hygiene and 
Public Health, Calcutta and (c.) Indi:I' Council of Medical 
Research. It is also necessary to consider the cooption of 
members from particular regions while dealing with prob-
lems of the region." 

1.26. In another memorandum on the conservation of fisheries and 
.legislative measures for the utilisation of derelict and fallow waters. it was 
stated: 

''One of the maia difficulties experienced by !lome States in bring-
ing under fish culture derelict and fallow waters has been 
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tIIe.:._ '''ple OIWIWSilipi'tlJ'ftl OOBlrOl·of· SYdl Waters; The last 
F ........ Conmeace heW in New DelbHn September 1948 
recommended that the State Government should assume 
powers by special tegis18tion, if necessary. to acquire these 
waters for the purpose of developing their fisheries. The 
COnference alto l'eC.'JOIIIJnCt that, in order to adopt effec-
tive measures for cOIISOI'ntion' ad' development,· the control 
01 all State-owued productive waters should effectively vest 
in the Fisheries Depanment of the State concerned. 

Some of the State Ooveraments have enactbd· ~lation for taking 
over derelict waters for purposes of ~ development 
.. schemel for the improwement of derelict tanks and re-
clamation of swamps cue being implCOl8l1ted for fish pro-
duction. But this has not. yet beea possible. in most of the 
States in the country." 

1 .27. The Cc1ttral Board of Fisheries at their meeting held in April. 
1964. recommeadeQ that to ensure proper development of fisheries ro-
SOUIUi' for iDC6eaaed fish production, all water area~ in the States should 
be vested with the Fisheries Departments. Suitable enactments should be 
introduced to ensure proper development of water areas· In the state-
ment shbwing action taken on this recommendation. the Ministry have 
stated that the State Governments have been requested to take necessary 
~. ~ ~ 

1.28. The Central Board of Fisheries also considered at the same sit-
tin~ the qaestion of pollution of rivers and lar~1e destruction of fish by 
e~'osives and other poisonous substanees. They ~cd that steps 
should be taken to prohibit po!Jution of waters by enacting suitable legis-
'ation. In a statement showing action taken on the recommendation 
made by the C.entra' Board of FISheries. the Minish'~ have stated that 
large-scale destruction of fish by explosives and pohorIou!: substances is 
prohibited under the Ftsheries Act and the rules fratDld 1ly the State Gov-
ernments under the Act. 

1.29; ~ recently. tht' Wftrttn~ Omuo on' the· Fblnrth Five Year 
JINn Oft· Fisheries streMed the need -fer revWnt, tIM! JIIdian Fisheries Act 
with a view to ensure uniformity in ~! thM~'1be country. 1be 
Workiag.Gmup observed in its report: 

"1tie Indian Fisheries Act (central Act TV fA 1 "err) is In force 
In some 01 the States whereao; in some other.;. separate 
F'aeheries Aeta ~r Mdt;· diffOfWl ~. fraaaed there-
uncIer- aft' in foRe.- la· SOIl'IC of the. Stat., the provision!!. 
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Irl the Indian Fisheries Act have been enforced but no 
rules have been frarnedthereunder. The necessity ~re
visiting the Act which was promulgated before independence .l 

was also keenly felt after the reorganisation of States. He-
sides. due to pollution of rivers on an increasing scale; i 
utter neglect of priva~ tanks and indiscriminate use of 'ex-', 
plosives in fishing areas, it has become essential to amend 
the existing Indian Fisheries Act suitably and to ensure its 
observance by all the States. The Government of India 
have also promulgated four proclamations regarding their 
sovereign rights over sea-bed and sub-soil of the continental· 
shelf adjoining Indian territory and beyond Indian territorial 
waters, defining the limit of Indian; territorial waters, provi-
sion of conservation zones in the areas of the high seas ad,,: 
jacent to territorial waters, to reauJate fishing activities in 
the high seas and to exercise control so as to prevent and 
punish' the infringement within Indian territory or territorial, 
waters of Indian Customs, Fiscal immigration and sanitary 
regulations. The appointment' of a suitable officer to ex-
amine this aspect of the Legislation is recommended. 
While doing so, the proposed new legislation should also 
take into account the need for increase in production and 
improvement in marketing and processing methods." 

1.30. In a note furnished to the Committee, the Ministry have stated 
that the recommendations of the Working Group have been made kDon 
to the State Go\Iemment for taking appropriate measures to ilSuc neces- . 
sary rules for the purpose. 

1.31. Asked wbetller any guide~s have been issued to the variOUl 
States to initiate action on the Jines sn~ by the Working Groups, the 
representative of the Ministry has stated during evidence. "I do not tbiJlk . 
'We have reaDy attended to this problem. We shall have a look at it." 

1.32. The Committee have been informed in a written note that at' 
'ODe time it was felt by the Ministry that model rules should be framed but 
most of the States have framed legislation suited to their specific needs aDd 
cooditions. No guide-1ines have therefore been issued 80 far to the varioua 
States. I' 

3812 (Ali) LS-2. 
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t.U. The bIoad ICtivitiea c:overed under the varioui Acts are giwrt ..... : 
Use of exp10sives and poison, erection or 
fixed Clatna, consU'UCtion m weirs, ~
Iation ofnets, colllerV8lion zones, prohibi-
tion offishing . 

...u ___ RulesofSettlanent of Settlement of fisheries. pollution by jute 
Pi6eriel19S3 retting, reguTation of nets, sanctuaries. 

BBuar-Notification 19S3 Prohibiting fishing in selected areas. 
Bombay-Fisheries (Net) 

Rutefl, tC)52 
Regulation of nets in Idected areas. 

Madhya PrIUksh--The Central As under the Indian P"..tIeri.es Act. 
ProvInce &: &rar Fishems 
Act 1948. 

Mcadras-Mldras Act No. II, C'lfttrol of reservoirs. licensing of inland 
J92C) ..... Amendment 1947. waren etc. 

~ __ Fisheries Act 1914- Conservation &: reguhtion of nets etc. 
Amended 1923 and 194t. 

UU4r Pr4lduh-The United C-.>ntervation of fry &: fish. 
Provinces Fisheries Act, 
1948. 

Wilt B""al-18S9 Bengoll Protection of rights in private waters. 
Act-Amended I939. 

1.34. TIle c. tEl ........... s....... .dN'", ' ' • 
.... .., .... If! ....... ,,_w ...... tile ........... ~ 
....... 0( .... e.... 'I1Ie c-........ "'"eter, feel ......... iu • pi' hi 
... .., eD lie.........,. ...... 1etIc= .....",...... die c:e 2'1. It Is 
.... die CaInI ~ .. c:oortIIaaIe die d.1tie8 0( tile ...... sa.e GIft._ .............. tie pide 1iII. to ~ ... depute 8Ia-
__ ............. 01 , •• Iew 01 rmn, ........... ill-
... ....., CIi.1 •• _ ... .-....... 0( tIenIkt ........ adler ...... 
....... IU'eaI .. alto .. _lIe_.t 01 ..... ripts. 'IlIe CO"ri"tt tr1IIt 
MIll the .. =-.e pwa to the CC)lD!lrittre tIIIIt tile whole III:DIIteI' .... lie 
IMbcI ...., woUI be .... W ... _f. .es "oaId be ... /to iIIiduIte 
, .d 'loa ............ ....-, _.d h to the IINIiDII ~fries ~ 
I.,.,. 



CHAPTERD 

FINANCE 

A . .... Protiioas daring the first three PIns 

2.1. Though fish is an accepted item of consumption in several parts 
at d1e country and its place in a balanced diet is weIl-recogn.ised, the gap 
botwcen the production and requirements of fish for the purpose of an ade-
quate standard of nutrition is still substantial because of the low level or 
apIoitation of the country's vast resources in fisheries. In recent years 
the development of marine, estuariDc and fresh water fisheries has centred 
OIl improving the scientific and technological bases of catching operations, 
culture, preservation, processing and marketing of fish and subsidiary pro-
dads. 

2.2. ID fourth Five Year Plan (Draft Outline) the Planning Commls-
lion have stated as follows:-

"At the beginnin, of the Third Plan the base-line production was 
estimated to be 14 Jakh tomH:s. This was sought to be 
raised to 18 lakh toaDes by the end of 1bird Plan period, 
In 1961-62. however, tho estimate of base-line production 
was revised to 9,73 takh tonnes and the target Of production 
for 1965-66 was set at 11.5 lakh toones consisting of 3.~ 
lath tonnes of inland water fish and 8 lakh tonncs of marine 
fish. The outlay for fisheries is proposed to be increased 
to Rs. 113 crores. The production of fish is ex.pected to 
be increased from 13 lakh tonnes in 1965-66 to 18 lalch 
tonoes in 1970-71. " 

2.3. Provision for Development of Fisheries (Marino and Inland) 
.mring the Flnt. Second and Third Plan periods both in the Central and 
the State Sectors is indicated below:-

FirstPlan . 
SecoodPlan 
ThicdPlan . 

13 

Central 
Sector 

1'00 

3'13 
6'72 

(Rs. in crores) 

State Total 
Sector 

4'13 5' 13 
8'53 12'26 

21·86 zS'58 
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2,4, Actual expenditure against the Plan provision during each of tbO 
three Plan perioda with the break-ups separately for General aDd State 
Sectors is shown be1ow:-

(Rs, in crores) 

Expc:nd,iture Exp;:n:iirure Total 
in Central in State 

Sector Sector 

First Plan • 0'38 2'40 2'78 . 

S~ndP1an 1,80 7'26 9,06 

Third Plan . 3'08 20'30 23'38 . 
--_._---

2,5, It has been stated by the Ministry that year by year item-wiac, 
expenditure figures are not readily available for the 1 SIt and 2nd Plaa 
periods. Shortfalls in the 3rd Plan figures are indicated schemcwise in tile 
following table for Central schemes. 

S.No. Naill ~ of sch :m e Phn ActU'll Shonfall 
Provision Exp, 
in lakbs of 

Rs. 

t. D!cp S:a PishinJ . 2~t·O~ 22'89 -181' II 
2" C.I.F.T. SO'o:> 21'87 -28'13 
3. Fishing Harbours . S'oo II'SO +6'So 
4. Fish transpon 90'00 10'71 -79'39 
S. C.M.F,R.1. 50 '00 IS'72 -34'28 
6. C.I.F.R.I. 55'00 22'34 -32,66 
7. C.I.F.E. 49'00 21'89 -27'11 
8. C.I.F.O, 61'00 8'77 -52'23 
9· Lll3DS to Co:JP. 100'00 72'77 -27'23 

10. DVC, 8'00 Nil. 8'00 
It. Indo-Norwegian Project 100'00 +100'00 

(Appx,) 

672'00 308 '46 363'S4 

2.6. 1be W Plan provision for &sherica ill the State sector .... 
Rs. 2,155.32 laths against which the 9pCOditDre ... RI. 2,029.05 w 
94 per cent of the total provision, 1be limited sbortfaIl iD the State SIlo-

tor hu been on account of delays in acquisition. of 1aDd for devclou ..... 
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~ of Inlarufti'isberies and supply of equipment in adequate number and Inck 
-()f technical personnel to execute the schemes. The state-wise provision 
~abd expenditure figures are as indicated below:-

(Rs- in lakhs) 

StatesTU. Territories III Plan 

Provision Expenditure 

I. Andhra Pradesh 
2. Assam 
3. Bihar . 
4. Gujarat -
5· J.&K, 
6, K.erala, , 
7. Madhya Pradesh 
8. Madras .. 
9. Maharashtra 

10, Mysore . 
I I. Nagaland 
12. Orissa 
13. Punjab 
14, Rajasthan 
IS. U.P. , 
16. West Bengal 
17. Andamans 
18. Delhi 
19. Goa _ . 
20. Himachal Pradesh 
21. Laccadives 
22. Manipur . 
23. NBFA -
24. Pondicherry 
25, Tripura 

TOTAL 

131'22 138'48 
5°'00 32'94 
71 '78 57'62 

126'74 180'63 
15'76 8'83 

450 '00 326 '95 
75'00 47'09 

222'00 240' 57 
178 '32 261' 15 
130 '00 173 ,63 

4'00 12'OT 
186'00 J89'50 
45'00 25. 63 
20'00 JO'29 

101'75 67'46 
18S'03 119' So 
14'77 6,60 
9'S3 2'00 

67'70 52 '68 
13'00 8'83 
18'00 26'°5 
6'92 5,80 
1'7° 1'72 
9'10 14'94 

22'00 18'65 

21 55'32 2029'05 

In the Third Plan the shortfall Rs, 364 lakhs ofWllJ 
mainly due to; (Rs, in lakhs.) 

<a> non procurement offishing vessels, ,. '.. . 
(b) Non-availability of land for research station, re-

search vessel, delay in setting up CIF operatives 
(c) Delay in construction of rail vans" . !d) Savings on loens to fisheriea coops" 
e) Fisbcriea in DVC" , o Harbours", . 

110 

140 
88''\0 
8 -
8 
3'5Q 
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1.7. It... ~ Iaated that .. Iborda1l of Ill. 62 ~ ill ~ 
Cefttra1 Sector ill tile Ant PIlla •• 8IIiDly due to a dday of our 3 ~ 
before the plan formuJadoa coukl be ~. lD. tbe JeCODd,~ ~ 
Central ICdor shortfall of RI. 193 Jakhs was because of the fact that 
instead of new vessels, the TCM gift vessels which bad been givea to 
States were subsequently taken over by the Centre. Only ~ RI. 2' 
Jakhs were spent as against a provision of RI. 196.60 1akJII. RI. 2U 
laths were DOt utiHled, as the Central Directorate of FtSberies was DOt 
aet-up. 

2.8. The following table indicata. the itplount spalt in the State aad 
Cenlml seeton in 1966-67 and anticipated expenditure in t967~ • 
apinBt tentative plan provision of RI. 113 crores for the Fourth PIaa 
period: 

Year 

(Rs. in lakha) 

Central State Total expenditUre! 
Sector Sector anticipated 

expenditure 

115'65 831 '20 946'46 
200'00 1097'40 1297'40 

2.9. It bas been ataJed that since 113 crores is not a firm fipre aad 
planning is being done from year to year it is difficult to indicate the ex-
tent of possible savings. 

2.10. During the evidence the representative of the Ministry baa 
.tated that during the Third Plan there has been a sbot1faJ1 of approxi-
mately 140 lakhs under Research and Education; 52 laths under 
traiIlinl~ 120 laths under Exploration; 70 lakhs under traDlpOl't; 8 latbl 
OIl co-operatives and 3.S0 lakbs OIl harbours. He bas added that tbeso 
tlgurea may Deed some amount of re-clleclcing. The representative of me 
Miaistry hu stated that L\ a result of detailed analysis made in 1965-66 
they have found that DlOIt of the items involving foreign cxchqp, lite 
research equipmellt, veueII, could DOt be purchased. The amount of 
foreign exchange involved was Rs. 2.95 Cf(nes. 

2.11. In 10 far RS "'Tra.iDin(' was concerned, this was delayed because 
of delay in signiag the VDited NatioDs Special Fund plan of operations. 
1be abortfal1 of 120 lakhs UDder "Elq)loration" wuduo to the iaabiIity of 
the Ministry to get the foreign exchaD~ for the purcbue ~ WIIIC1s. Ex-
pIaIniDg the shortfall under ''Harbours'', the repretelltame of the Minis-
try hu stated that there was some delay in making the pre-investme1lt 
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survey reports and that they were compelled later on to approach the 
United Natioos Special Pundabout the soheme which is now sanctiooed. 
As regards "Transport" the main reason for shortfall was the foreign ex-
-change required for equipment to be imported . fOT the refrigerator vam. 
As regards the State sector the shortfall in the Third Plan was about 
Rs. 25 to 30 lakhs. The representative of the Ministry has further stated 
"During the Third Plan there have been other press9feB. Fisheries also bad 
a share therein, particularly foreign exchange. 1962-65 was rather a dim-
.cuh period." 

1.11. .~ tIae stmstics furaisbed by the MiIlistry ia reprd to .... 
provisicat for dn~ of .............. tbeFJnt, SecoH ad .DI!inI 
.... periods, boCbiD the Ceafnd Iaad die SWe Senors, aad tile ..... 
e~,difnre iucaned .... tbe ,laD pro~ the Conwittee DOte ... 
dIere IulYe beea beavy shorUaIIsiD each of three 'Iu periods. 1be Com-
..... are .....,., that tile sborClaP of Rs. 62 IakbIlnthe CCldnlSedor 
.. tile FiN ... pedod WIllI due to delay of over ehtee yean .. the .... formula_ iWf. The Committee are also constral».~ to note that ia .... 
SecODd Plan, the sbortfaII of Rs. 193 IakJt.s in the Central Sedor hu beeIl 
tIDe to the bet tIIat tile T.c.M. veaeiB ".... bad.od&inaUY bee.tapea to 
the SbIIes were takaa OVa' by tIIe~. n.e COIDIaittee abo 1I()te tIIat 
the perfomlBCle ill the Thkd Plan bas been DO better. The faDan to 
spend evea 58 per ceJd of tile provWoas .. the C.traI Sector was due to 
the followiag reasoDS: (i) ~ of .......... and the researda 
1'essels; (ii) aon-availability of land for location of Research Stations; (UI) 
noa-availability of ~ per8OIIDeI; (iv) deIIIy III the appoiDtaJeDt of ... 
staff; (v) delay .. the coastradion of nO VIIIIS; (ft) III'fiDgs on loans to 
fishedes coopentiv_; aad (vii) delay .. the setting up of tM Ceatrall .... 
Jute .. F'ishsiI!I Opendves. 

2.13. The eo-.. iUee are DOt coaUaced with the reuoas put forwB 
by the Miuistry for the sbortfaIIs in the utihtion of the Plan ~. 
They COIISider .... H ..... sdJaBes had beea prepared in dine ad c0-

ordinated adioa taka to .............. , ... ad eqaIpments, it shoaId 
have beea possible for the MiIIistry to atitise the provisions fuDy. Tbe 
Co ... iUee ~ O1'er-e...,.... tIIat vigorous efforts should be made to 
romplete tile .... IIdaemes within tile PIn period itself 80 that they ..., 
IIOt arrW tonr_ fro.. 0IIe PIIIII to uoOaer. They would suggest .... 
..... W pb." 01 JChe_ to be IIIIdertaken in the am Plan should be 
iaitiated DOW ItO ..... eseadoaJs evady 1prCIl. tbroughoat the perW 
« tile Pia ... tile 1IiItory0l die ,. " BOt 'll'epe811ed. 
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B. F ......... ProflliMl 

!'attern of Central assistance to the Slates 

2. t 4. It has been stated that the question of ratiooalising the pattern 
of Central assistance for State Plan Schemes in the IV Five Year Plan has. 
been under consideration in the Planning Coounission and the final pr<r 
poIIals of the Planning Commission were considered by a Committee of the 
National Development Council. It was agreed that the pattern of Cen-
tral assistance for State Plan Schemes might be by broad heads of deve-
lopment except for a few high priority schemes for which specific patterns 
Weft) laid down. For fisheries under Agricultural Production Pro-
gnmme, the pattern of Central assistance approved by the Committee of 
the N . D . c. is 30 per cent loan and 20 per cent grant. 

2.1 S. The Pattern of Central assistance for Centrally sponsored 
ICbemcs viz. Provision of landing and berthing facilities for fishing waels 
at minor ports. the Scheme has been approved as a Centrally sponsored 
ICbemc with financial assistance! of SO per cent grant and SO per cent loan 
for 1966-67 and lOOper cent grant for the rest of the years of IV plan. 

2.16. The major items of understanding with the States regarding-
expenditure during Fourth Five Year Plan are stated to be as follows:-

(i) Pattern of assistance will be cbanged from head wise to a 
paeral pattern of 30 per cent loan and 20 per cent grant. 

(li) Centre will sponsor all harbour schemes including cold: 
atoraaes. ice factories on harbour sites. 

(iii) Centre will continue exploration of the deep sea, research and 
hi&bcr education :and training in coordination with the-
States. 

(iv) Centre will arrange foreign experts and feUowships abroad. 

(v)' Centre will assist in programmes involving foreign coUaboratioo 
for the States. 

(vi ) As far as possible States wiD take advantage of the capital 
available from the Agricultural Refinance Corporation for 
Cooperative projects. 

2.17. It has been slated that the preaent practice is for the States to 
present their annual plan to the Planning Commission at the end of the 
year for' the ensuing year and hitherto annual P1ans for 1966-67 aDd 
1967-68 have only been approved. 



l' 
2.11},.ft As mentioned above the Planning Commission has tentatively 

accepted the outlay for fisheries at Rs. 113 crores after devaluation. Th~ 
targets have also been fixed tentatively as fonows:-

Items 

1. Marine Fisheries 
(a) Mechanised fishing by ~all boats. 
(b) Mechanised fishing by large boats. 

TOTAL 

II. Inland Fisheries 
(a) Reclamation ofland 
(b) Nurseries. 
(c) Reservoirs. . 

III. Ancillary Schmres 
(a) Harbours. 
(b) Research 
(c) Training 
(d) Exploration . 

TOTAL 

(e) Processing/Corporations/Cooperatives /Pilot 
Schemes/Miscellaneous, etc. . 

GRAND TOTAL 

(Rs. in crores) 

Original 
total 
outlay 

34'40 
5'24 

39'64 

33'00 
4'48 
0'58 

38'06 

Revised 
outlay 

38 '40 
13. 65 

52 '05 ----

9'00 
6'00 
2'00 

---
17'00-

---

17'00 
4'00 
3'70 

6'35 

2.19. Out of tbae, as previously estimated, the expenditure by the 
Centre will be Rs. 37 crores as detailed below:-

(a) Harbours 
(b) Rese:lreh 
(e) Training 
(d) Exploration .. 
(e) Pilot Scheme 

(Rs. in crores) 

17'00 
3'00 
2'65 
6'35 
R·oo 
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2.20. Out olRs. 113~. llI. 76 crena is.provisiooaIly ~."'" 
to be spe,nt in the StaleI POd U~ TerritOIjea ~ to furtherrevisloL 
Details are siveo below: 

(Rs. in crores.) 

(a) Small mechanised boats. 38' 40 
(b) Large boats.. 13'65 
(c) Reclamation 9'00 

(d) Nurseries. 6'00 

(e) Reservoir. 2'00 

(f) Research 1 . 00 

(g) Training I . 05 
(h) Processing, Corporations, Cooperatives and miscella-

neous. 4'90 

']'6'00 

2.21. '!be States have formulated a IV Plan oow.riog only Rs. 62.89 
.crorea apiIIIt which the Planning Commission bas agreed to Rs. 60.51 
.crores with the following breat-"up: 

(Rs. in lakhs) 

Propo5e<i Agreed Approved Estimated 
Name of State. by the by outlay J967~ 

State Planning 1966-67 
Commission 

(1 ~ Andhra Pradesh 303 238 So 45 
(2 Assam. . 137 100 IS IS 
~IB-. . an 270 4S 40 
4 Gujarat. . 461 439 77 70 
s) Haryana . 13 13 1 I 
6) Jammu & Kashmir 30 21 6 5 
~~ Kerala.. . 12S0 12S0 139 150 

Madhya Pradesh. 3I S . 365 40 38 
(9) Madras .. 881 .,. 100 . 100 

(10) Maharashtra. 703 703 ID J35 
(1I) Myson: .. 300 400 48 80 
(12) Orissa. 433 400 60 6S 
(13) Punjab . 46 46 8 S 
~14) Rajasthan 75 8S 8 IS 
15) U. P. . 201 213 30 30 

~16~ West Bengal. SoB 400 8S 70 
17, N3ft8land. 40 30 6 8 

TOTAL 5976 $661 &to 8'p 
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Namc,of 

State 

Union TerritoriI's: 
(I) Andamans 
(2) Chandigarh 
(3) Delhi 
(4) Goo . . 
(5) Himachal Pradesh 
(6) I..accadives. 
(1) Manipur 
(8) NEPA .. 
(9) Pondicherry 

(10) Tripur'1 

TOTAL 

GRAND TOTAL 

21 

Agteed 
Proposed by the Approved Estimated 
bY the PIim:Ung OUtlay I~ 
State Commission 1366-67 

16'99 10'00 4'00 
.. 1'00 

8'10 8'00 2'00 4'14 
13°'00 123'00 27'00 20'.7 
51 '00 51 '00 5'00 12'37 

80'00 15'00 
20'00 Z4'00 5'00 5'00 

10'00 J '00 0·85 
3°'74 4 1 '00 15'00 
s6'66 42'00 8'00 8'70 

3n'49 :90 '00 65'00 66'53 

6289'49 ~1'00 9OCi'00 938 '53 

2.22. It has been stated that the present practice is for the States to 
present their annual plan to the Planning Commission at the end of the 
year for the ensuing year and hitherto annual PIaDs for 1966-67 and] 967-68 
bave oo)y been approved. The State-wise aQgcation for 1966-67 and esti-
mated for 1967-68 is given above. It is not possible to give yearwise and 
itemwise allocation at this stage. 

2.23. Asked what amount WOIl\d be raised from States re$OUTCC& out 
of Rs. 60.51 crores agreed to the Ministry have stated that the State re-
sources are estimated as a whole and there is no special earmarking tor 
fisheries. 

2.24. Out of .the total PJl)Vi$ion of Rs. 37 crores to be spent by tho 
Centre RI. S croreS is Cen.traJly~ed and the balance of Rs. 32 
acres will be in the Central Sector. The break-up is given below:-

Harbou"S ~Ma;or) 

Research . 
Training . 
Exploration 
Pilot Scllemes. 

TOTAL 

R.,. 12 crores + 5 crores "Minor 
Omttally spon~red) 

Jh. 3 " Rs. 2·65 " Rs. 6:35 " Rs. 8'00 " 
,RI. 32 crores+S crores 

-Rs. '37 C3OI'CS. 
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2.25. It has been stated by the Ministry that it has not been possible-
to work out in detail the break-up of Rs. 113 crores for the whole Plan 

I period as dctailsare obtained duri~ the Annual Plan discussiOns. Broadly, 
developmental schemes ~nt for 8S per cent of the expenditure, 15 per 
cent going to Research Statioos and Institutes. Out of the devel~ 
mcntal expenditure approximately less than 5 per cent expenditure is spent 
on administration and establishment. 

2.26. The representative of the Ministry has stated during evidence 
that in 1966-67 they have been able to spend only Rs. ] 0 crores. They 
hope to spend only 17 crores during 1967-68. The rate of expenditure 
will have to be stepped up during the remaining three years to catch up 
the tentative provision of RI. 113 crores for a five-year period; 

2.27. It has been stated that during the Fourth Plan period. the 
estimated amoUnt of foreign exchange needed is RI. 20.15 crores. 1be 
estimated foreign exchange expenditure during the first two years (1966-67 
and 1967-68) is Rs. 5.72 crores. 

The main items of import for fisheries schemes are indicated below:-

( 1) Marine Diesel enginca. 
(2) Fishing VeueJs. 
(3) Net making plants. 
(4) Floats. 
( 5 ) Fish-findcrs echo sounders. 
(6) Radio Telephone equipments. 
(7) Marine radars. 
( 8 ) Fishmeal plant. 
(9) Refrigetation equipment for vans. 

(10) Harbour construction equipment viz. syncrolift, mobile cranes .. 
dredaen, navigatiOlUll tights, etc. 

( 11) Hemp twine. 
(12) Caprolacwm for nylon yarn/twine. 

2.28. As regards foreipl exchange requirements, the Committee 
wanted to know whether the amOunt of. Rs. 20.15 crores had been es1i-
mated after taking into conaidcration the research results achieved by the 
Central Institute of Fisheries Technology which are expected to lead to, 
considerable saving of foreign exchange, The representative of the Min-
istry has stated during cvidcnce that they had brought the foreign ex-
change requiremeDt down to Rs. 12 crores by a further exercise on the 
buts of what couJd be iDdigenouaIy muufactured. 1bey were also pur_ 
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:suing with :Sharat Electronics for manufacturing electronic equipment ud 
they would thus have further savings. 

2.29. The Committee have also beeit informed that the following 
-commitments have been made for financial assistance during the Fourth 
Five Year Plan:-

I. U. N. Development Pro-
gramme (Special Fund)' 

2. Do. 

3:-Norway 
4.' Japan. 

Pre-investment U.S. $ 694'40:) Survey of 
FlshlDg Harbours. --Central Institute U.S. $ 426.814 of Fisheries 
Education. ; 

Indo-Norwegian Project. Rs. 420 lakhs. . ---M mne Products Processing Training Centre 
Rs. I ·78Iakhs· (equipment only). 

. l.3O. The Cowmiftee .. that the pbuiDg 01 the apeaditure ... not 
Mea ill accordaDce with the plaD oatI8y as this .... been regulated by tile 
I'eI!IOIIfte8 positioo from year to year. 

2.31. The Committee note that the Ministry have been able to SpeD. 
ooIy RB. 10 CI'OI'eI In the fint year and Rs. 17. crores in the second year. 
"Bey, therefore, would like to empha- that the npeadito.re rate shoahI 
be stepped up in the aext three years so that the level may be reached 1Jy 
1979-7L ' ,'. '"' 

2.32. TIae Committee are glad to Dote that the Ministry have been able 
to, ~ed a reductioa ia the foreip nchaage reqoiremeDb by effectin', 
IdiIilIUion 01 indigenously DI8IlIIfadurecI items. The Committeee wODN 
!JIreM that as far as possible iudigeuous sources should be fuDy tapped be· 
fore goiag iD for imporiN equipmeat. 

2.33. The ColIUIIittee are also happy to DOte that commitments haYe 
Mea .-de by the U.N. Special Fuad, Norway aad Japan for fiDaDdaI assist· 
ace for ..... projecD. TIley woald .... that tile MiDistry may n-
pion tile fp+Uity of obtaiaiDg ...a..taace for the Deep Sea Fis .... 0IJa-

irct\ona aIIO tro. __ ............ orpaiseflo .. 

• Assistance already receiVed. 



aIAPTEIl m 
MAltlME FISH PRObucnON 

(i) All/almeltf t1/ s.a Resouroel 

3.1. According to expert estimates India can produce annually 100 Iakh· 
toaDCII of fiIb-8.5 lath toaaea mariDe fiIb and 1.5 lath tonaea iaIIad lib 
ipiaIt wbicb the production in recent yean has varied from 9.44 IaIdl tDo. • 
.. to 1.5.20 lath tonIIeS. 

3.2. l!xploitatim at the .. *' fat hal tiecII II1J:a8Il M!hiId~) fftMa· aM 
iiIIlOre belt extem1iDg 1Ipto atiout 10 kilometR!l in .. ddt Iftc! 19 falh .. · 
ill depth. 

(ii) E60rts '0 increau the marine fisIi production 

3.3. ~ of iIberies over die dif&!nat PIa periodI ... broM-
If beeII ccmcel'Ded wlIb mec:baDilation of IshiDs boats for iacreued .... 
lib catch, providing landing and berthing facilities for such boats, ~ 
f:!oD of the leU for locating flshin& srowWs for intensive and commen:ial 
Q,aing" Over and above these, emphasis is also being liven to the citab-
lihment of icepWits and cold storages. provision of reqerated rail road 
tfaosport, cstabUlbmeot of P'tSheries Coopcratiws, arrangemerits for re-
IIOU'Ch and training. 

Fir" Five YeGr PIGn 

3.4. It bu been" stated that during the Pint Pkm period, marine po ..... 
ties Schemes were directed towards nIdtaaisation fA ftaIIing crafts aDd tit-
troduction of new mechanised boats and gear Chattinc of ftsMng groUndS 
supply of fisheries requisites, facllides for trafilt1tg. ~ .. m4 
transport. The Central and State Governments took progreaive measureI 
for increasing fish production and developing the fishery indu..,tty in India 
with some measure of success. The Central OoYmunent paid special at-
tention to exploratory fishing in oft4lore waters and to the solution of vital 
resoarch problems of marine fisheries. With a view to promoting the appli-
cation of research to the development of fisheries and for' disseminating In-
formation on approved techniques of fish culture and for 'UTaoging supplies 
ftf fish seeds to de6c:it states. ODe Fisheries Extension Umt was established at 
Calcutta in the First PIa period. 

24 



25' 

~ rfYe Yetlr I'fM 
l~S. It h4S been statedb)' the Ministry that dUrin, the SeCond Plan-

period fisherieS Dev~opmel1t took more ~te shape, and the develop-
lIMIt was bmadly ia tile fields of amuiDc fisbaries and inland fisherieS and 
ill. aIlQIIary ecbemes inclDdiq training amd research as weI1 u in misceI-
laaeoas schenicS aD marketing, p!'CIC".eSSing etc. 

3.6. In the field of marine fisheries greater emphasis was laid by the 
Ministry on mechanization of fishing boats, and rearly' 1,200 boats were 
rnc:dtamse4 cI1irinc die period, btinging the total. munber of snch boats in 
operation ., about 2l6l at the end of the SecoDd Plan period. Increased 
use of synthetic fibre and mech81tileci boaIs contributed to increase in sea 
fish production. Training in power fishing was imparted to 1200 fishermen 
a(1d in shrimp trawling to 9 candidates. 22 persons were trained as 
stlppers. 

3.7. It baa been. stated '" the Ministry that provision of ice and cold 
't.otaF all wd1 u refripated road transport from catdliDg centres (0-

marketing eenbes were c:onsideI'ed an esseatial part of ftshcries develop-
1llODt. AccorclinPy 2l ice plants of a total capacity of 168 tonnes per day 
were established besides one mobile ice plaat of 3 tonnes capacity. 22 
cold storages of S8S tonnes capacity and 6 freezins plants of 23 tonnes per 
day capecity were abo instaHcd. 

3.8. Refrigerated railway vans were also introduced for the first time 
for transportation of ftsh from the coastal producing areas to the consum-
ing centres. 

3.9. Export of fish and fish products reached a peak in 1959 with the 
value of Clports at Rs. 6.3 crores. This included large scale export of 
frozen prawns. 

3.10. Research work in marine fisheries was extended with introduction 
of new centres. The Central Institute of. FISherieS Technology establish-
ment during the Second Plan started systematic study of technological 
problems in fUhin& and fiIh process~. Development of quality standards 
or fish products was also started. 

3.11. The Cooperative movement in fisherieS IIl8& comicterable pro-
gress in the State of Gujarat and to a certain extent in Kerala, Mysore and 
Maharashtra. 

Third Five Ye4r PI4n. 

. 3.12. It has been stated by the Ministry that a significant increase in 
die marine fish Jantftn&" during the nItrd PJm pedod was noticed due to 
the programme of mechnisatioo of fishing craft. Although a programme 



of introduction of 4,000 mechanised boats was planned/during the 1bird 
Plan period, the Ministry was able to introduce only about 3045 boats with 
marine diesel engines from both indigenous and unported sources. 

I 3.13. The Third Plan provided for tbc setting up 01 72 Ice and Cdd 
Storages Plants at important fish landing and <XlIIsnming centres. In fact .-
47 Ice Plants set up in different States have a capacity 01 225 tonna pee' 
day, 55 cold storages have a storage capacity of 2047 tonnes per day and 
5 freezing plants can take care of 20 tonnes per day. 

3.14. During the Third P1aD the Ministry placed orden with the Minis-
try of Railways for tho coastruction: of 3 refrigerated rail ftDS but they 
-could Dot be completed duriog the period. 

3. t 5. With the introduction of a large number of mechanised boats, it . 
was considered necessary to place greater emphasis on the training of 
operatives as well as of Administrative Officers. 16 Ftshrmen Training 
Centres were functioning in the States of Gujarat, Maharasbtra, Mysorc, 
Kerala, Madras and A.P. and in all 3,000 fishermen candidates were train-
ed. Training fadlities were also offered in the FlSbing Centres established 
with the assistance of tbe Indo-Norwegian Project in Kerala, Mysore and 
Madras States. A Marine Products processing training centre was set up 
with the assistance of Government of Japan for providing training of C'8ndi-
dates from the Industry and the State Fisheries Departments in improved 
methods of fish processing. 

The Central Fisheries ReSearch Institutes for Marine FlSberiea extaIded 
their activities and significant contributions were made in charting of fishing 
llrounds and study of hydrological factors affecting fisheries. 

3.16. An allocation of Rs. 100 lakhs was made to provide loaDs to 
fisheries companies and Cooperatives to help them in undertaking develop-
ment programmes of integrated Dature including marketing of fish. The 
fishing industry in the private sector also increased its activities establish-
ed in Bombay. Manplore and Cochin area. 

3.17. Export of fish and fish products increued coaaiderably an4 
reached a peat of RI. 6.4 CTOl'a in 1964. 

3.18. The ~ of Orissa .. up a fisberieI Corporation in the 
"State ofr commercial ezpIoitatioD of the seas. 

PIGn lor ~tIT ~nding 1970-71. 

3.19. It is expected by the Ministry that cluriDc the period eodiaJ 
1970-71 the aDDUal additioDal pnadu«:tioD of fish OIl fun deYeIopmeat wiD 
be- S lath toMes .. tpinst the pnsalt a~ production 01 about t 3 1U:II 
toones. 



3.20. The most important aspect of the production programme in 
fisheries in the period ending 1970-71 is the introduction of 8.000 small 
mechanised boats. To achieve the target greater stress is being laid 011 
indigenous production of marine diesel engines. In addition 200 medium 
and large boats ranging in size from 55 ft. to 120 ft. are proposed to be 
introduced. 

3.21. It has been stated by the MinIstry that exploratory fishing during 
the Third Plan was hampered largely due to the lack of fishing vessels. It 

-bas been decided to obtain 22 vessels of 55 ft. length and 2 large vessels of 
105 ft. length for undertaking the work in a systematic manner. The 
large vessels will be able to go far deeper in the sea and undertake survey 
of mid-water and bottom fish over larae areas. F~ with modem elec-
-vonic equipment they will also be in a position to signal occurrence of fish 
10 commercial vessels for exploitation. The Ministry propose to start 
intensive fishing with 22 fishing vessels of medium and large size from 
~ bases. 

3.22. The Governments of Kerala, West Bengal and Uttar Pradesb 
bave set up State Fisheries CofPOration for operating, the development 
lWojects com.,feltd 'by the State Fisheries ~ents. They operate with-
1n the State mainry throUgh Fisheries CooperatiVes aD,d Fe&;riLti0D8 and 
1Jio assist them in seveial ways. TheGO~lS Or. kysore and Maha-
-rashtra are also intending to set up such COfPOrations shortly. 

(iii) Targets 
3.23. The following statement summarises the production of fish and 

targets fixed for achievement during the First Three Plan periods: 
(in '000 tonnes.) 

Pir,t Plan Target to be achieved 
by 1955-1000 

Year Inland Marine Subsistance Total 
Fisheries 

I 2 3 4 S 

1951 218'0 534'0 200'0 952 '0 
1952 215. 8 528 '4 200'0 944'2 
1953 237'5 581 '4 200'0 1018'9 
1954 240'3 588 '2 200'0 1028,S 
1955 243'3 595'7 200'0 1039'0 

:3812 (All) LS--3. 
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1956 
19S7 
1958 
1959 
1960 

28 

2 3 

Second Plan 

Target to be achieved by 196<>-1400 

293'5 718 '8 
357'5 870'5 
308 '5 755'9 
238 '2 584'6 
280'2 879'7 -. Third Plan, 

Target to be achieved by 1965-1800 

277'4 683'6 
329'7 644'2 

3390'2 6s5'5 
459'86 860'35 
453'0 822'0 

4 5 

200'0 1212'3 
200'0 1433'0 
200'0 1264'4-
200'0 1022'8 
200'0 1359'9 

200'0 n61'o-
200'0 1173'9: 
200'0 J245'; 
200'0 152°'2: 
200'0 1475'0 

3,24. A lltatemeat sbowiDg in brid the financial aDd physical proareII-
01. dewlopmalt made in difIera1t branches during the FiIl'It Three Fiw; 
YearPJan. and the taraeta bed for the period mding 1970-71 is iiWI!' 
below: 
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3~31ae Co-upjttee DOte that as ..... tile potentialities of 100 lakb 
... of ................. (85 IaIda ... 0( IIIIIriD.e fish and 15 Iakb toDS of 
....... fish) the adu8I pI'04IuctioD iD receat years bits varied from 9.44 Iakb 
tolls to 15.20 Iakbs toDS only. They are unhappy that no concerted eftOlCs 
Weft made to iIacrease the production of fish in the past. They would like 
to M. ell ... Iu8n ..... ia tIIis behalf will be .ore reaJidic ad con-
aded ... wW be ... te achieve .. fiawtcjaI _ physkaI DI.'gds, by 
provi6Ia the aec:IHI'Y vessell, crafts, ..... , ~ traiaed peI'8OIIMIt 
......... fadlide .. etc. and Ity ...... IUId deeper apleitatioa of tile .. 
......... the co.try. 

B. Package Programme 

3.26. The Central Board of Fisheries at their meeting held in 1964 had 
recommended that package programme should be taken up in selected areas 
for intensive fisheries development. 

3.27. Explaining the high-lights of the package programme it has been 
stated by the Ministry that In Andhra Pradesh, Rajasthan, Bihar, Mysore. 
Madhya Pradesh, Orissa and Uttar Pradesh, the package programmes relate 
to .intensive fish-allture and fishing. Marine Fisheries Projects have been 
taken up in selected centres which include shore facilities, operation of 
mechanised fishing vessels, ice and cold storage and processing plant linked 
by marketing of fish and fishery products. Facilities for boat-building and 
repairs of boats are also included in these projects. 

3.28. About extension of the package programme to other States and 
Union Territories it has been stated that the programmes now recommend-
ed in the maritime State will be of this type and centred round fishing ports. 

3.29. The Committee have been informed that the inputs required arc 
provided by the State Governments as part of their plan schemes and are 
assisted by the Centre in the pattern of assistance prov.ided in the Plan. 

3.30. The Ministry have also stated that no formal assessment has yet 
been made about the working of the package programme. 

3.31. The Con-Wee are IIappy to DOte that the Miaistry me takea 
lip pac:bp pr'OII'IUaIDe ia selelUd 8ft8S for inteasive fisheries developmen~ 
ill Aadhra PndeIIh, Rajasdlu, Bu.., Mysore, Madhya Pradesh. Orissa 
.... Uita' Pnde:IIL. TIley IIope that pKkage prognIDlJIIeS will be extended 
to odIer sa.ae. (iacladiag tile _ithae States) ibid Umoa Territories al. 
so dIat ...... fOl' Mused fish produdioa caa be reaIi8ed ill time. 

C. N.pc ........ E..,...... 

3.32. The Working Group on the Fourth Five Year Plan on Fisheries 
in its report had intu-alia recommended that the work relating to Deep 
Sea FJSbing Exploration should be taken up with foreign collaboration. 
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3.33. It has been IItated by the Ministry that "the exploratory pro-
gramme is expanded under Indo-Norwegian Project. A proposal is under 
consideration for initiating pelagic fishing exploration under U.N. Special 
Fund." 

3.34. Tbc Committee wanted to know the details of the proposal and 
alao whether any agrcemcot has been cancluded with the U.N. Special Fund 
for this purpose. In a written note fumisbed by the Ministry it has beea 
stated that the proposal is to have experts and vessels with the assistance 
of United Nations Special Fund. A team of experts is likely to v.isit India 
shortly to have discussions 00 the programme. It will take some time be-
fore the scheme is finally approved. 

3.35. Tbe Co--Wee IIope .... ~ for securiag vessels aad 
len'kes of npera from tile U.N. Special Faad will be fi ........ _ ally 
date 10 .... espIorMorJ prop_ CD be este.ded for ............ fish 
produdIoIL 



CHAPTER IV 

CRAFT AND GEAR 

4.1. It has been stated that the need for mechanisation of the existing 
boats or ;introduction of new designs of po~ boats to enable fishing in 
waters beyond the present range of operations and to improve landings by 
reducing the time taken for going to and returning from fishing grounds 
etc. has been recognised by the fishery administrators and a programme of 
mechanisation of fish;ing crafts was intiated in the First Plan and consider-
able emphasis was given to mechanisation programme in all the maritime 
States. F.A.O. Naval Architects and also experts of the Indo-Norwegian 
:Project developed new designs for mechanised fishing crafts suitable for 
different sections of the coast. Encouraging results were obtained and 
there was good demand for mechanised fishing crafts, particularly in Bom-
bay and Madras States. By the end of the First Plan, about 650 boats 
were mechanised mostly in Bombay State. As a resuk of propaganda and 
demonstrations the fishermen realised the advantages of mechanised fishing 

1()11 a larger scale than expected previously. The Central and State Go-
vernments encouraged this programme by providing engines, boats and gear 
on loan-cum-subsidy basis. the loans being repayable in easy instalments 
'Over a period of five to seven years, eitherl in cash or as share of the 
-catches. 

4.2. During the Second Five Year PIan greater emphasis was laid on 
-mechanisation of fishing boats and nearly 1200 boats were mechanised. 
The Third Plan provided for the mechanisation of 4000 fishing crafts and 
aperation of 35 larger vessels. The target for mechanisation ot fishing 
.crafts was fixed at 2700 through the Public Sector and 1300 through the 
Private Sector. During the Third Plan period a total of 3045 boats were 
-mechanised and there was a short-fall of about 1000 roats in the mecha-
-niaation programme. 

4.3. BxpIainiag the reasons for this short..fall. it has been stated that 
-the programme of mechanisation of boats has been hampered by the difti-
·culty in obtaining marine diesel engines due to very limited production in 
'the COUDtIy md the paucity of foreign exchange for importing marine diesel 
eagines and ayatbetic fishing twine and the inabiliti of indigenous manufac-
Jturers to mate aay sipiftcuat coatr.ibutioa. At present there are 5 indi-



genous firms lkemed for manufacturing marine diesel engines. Pr0duc-
tion of indigawus marine diesel engines started.in 1963 but the capac~ foe 
manufacture of suitable engines is limited in relation to requirements « 
mechanisation programme. 

4.4. Asked what are the targela laid down for the Fourth Five Year 
Plan and what steps have been taken or are proposed to be taken to ensure 
that the targets laid down are duly achieved, it has been stated in·a written 
note submitted to the Committee that the most important aspect of the 
production progruDIDO in flaheriel ia the Fourth Five Year Plan is the 
introdudioo of 8000 IID8l1 mechen_ boats. In addition 200 medium 
and _. boats ranging in size from 55' to 120' are proposed to be intro-
duced. To achieve the target, greater stress is being laid on indigenous 
production of marine diesel engines. Government of India have under 
COIIIidera.tiOll ICIIemeI for collaboration with a Japanese firm for increasing 
die iDdigenouI production capacity of a selected type by about 1000 units 
lJUIually. Judging from the reports of the Boats and Crafts Committee. 
it may be expected that 4000 engines from the existing plants and 2000 
Yanmar eaainet from India would be produced if the projected Yanmar 
waturc goes into operation within the next 2 years. 2000 engines may 
baft to be imported to achieve the target. 

4.5. In this coaDlCtiOll, it bas heal stated in a Memorandum submitted 
to the Committee by a lcadiD& expert on fisheries as follows:-

"The most important development is the mecbaaisatMla of fishiDg 
boats and here the idea has caught on in most mariUme 
States, Maharashtra leading and Kerala & Gujarat follow-
ing. Takal for the last tel) yaus ~ a wbolc &be increase in 
the numbcc of mcc:haniscd boaU fJom a few buDdreds to 
Deady three thousand at preSCDl is a svhW.iaJ increue-
but faUs far short 01. the expcctatioas. The ~ 
duriDa the 1lUrd Plan has becD. ~ disappojacing aJthoqIa 
tbe.rc were good sc1lcaJ8s from all S&a&c&. A ¥iIoroUJ par-
suit of.&.bini boat mechaDisatiaa is a UIioQal n...., ....,. 
Ihould be supported by large scale indW!oPus 1UIlufac:tuR: 
of diesel engines and the establishment of several boat-
building yaals.. A cban&c tram the SIIlaYer mechanised 
boats to larpr boala or medium boat5 should occur becaae 
th~ .hore waters arc slowly becoming oyer.fished. and at 
any CVf:llt the oearsb.otc waters -.w _ 11*1 __ tho 
small IIQn-~h.an~ boat&. n. JDIIiof --.e in ~ 
t.iQn bas been ma.i.Qly bacau .. of· tho ¥ItrodPetioa of mccDnis-
ed boats and improvement of fishing techniquec:." 
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4.6. Asked how many mechanised fishing boats were produced during 
the last'two years the representative of the Ministry gave the following 
figures during evidence:-

196~67 1000 boats 
1967-68 850 boats (estimate). 

4.7. It has been admitted that on the basis of this performance, the 
targets laid down for the Fourth Five Year Plan may not be fulfilled. 
Explaining the reasons for this shortfall, it has further been stated during 
evidence that, "When we formulated the Fourth Plan, various proposals 
were made by the States. These were checked and accepted. In the 
first two years, ;in every sector, we have not found IDOney for the plan 
formulation and as a result there has been a shortfall here and we have to 
find out some way. 8000 boats can be usefully employed and we can 
increase our capacity, etc. It is something which has got to be done. 
We shall try whether we can do something like a crash programme of the 
Third Plan." 

4.8. Asked whether there is sufficient capacity for boat-building in the 
country, the Committee have been informed during evidence thilt 2000 
boats could be constructed per year but the capacity for the productiori of 
engines is only 1200 per year. The representative of the Ministry assured 
the Committee that Government would try to link these two capacities. 

4.9. The Co In. are ~ed lit BOte that there Mve heeft heavy 
...... ill ........ tile .... laid dowIl for the iIttndadien 01 mecha· 
Ilised boats duriag the Third PIaa period. The CGIIIIDittee are also ultappy 
to DOte .... tbere is ao likelihood of achieving the target of 8000 meeba· 
aised boats laid cIowD. for the period eoclblg 1970-71. They suggest that 
the feaslbDy of .... Iag up • crull PfOP"""" for the productloa of 
.............. boats IMY he coasIdered. The COIIUDittee also feel that there 
ill _ ImpeI'atlve __ to IIIIk up the cOIIIUudIoa of boa(s with the .... au· 
fac:tare of eap.e. ... other requisites required for • ~ boat, flO 

.... tIIere is DO delay ID .......... tar1Dg COOIpIete meduudsed boats. 

4.10. 18 tbiI couedioa, die ee •• itbe ...... Me like to draw the 
aueadoa 01 GoftllllDellt to the I"eCOIIiiDtIid cootaiaed in paras 2.ll, 
1.13 .. l.U of .. TItirIy-EiPda ........ tile ~ of i'oM, Api. 
caItare, Ca My De.,! ••• __ lad Cooper'" (DepIIdasat of Apt. 
CIIIa.e)-C ..... hutitate 01 F_eries TechDology, Enalmlwn 

B. ~ DiIIel &rpn;e. 
4.11. The Central Board of Fisheries, at. ita mceUDp Kid on the 13th 

and 14th November, 1965 had recommended a~ follows:-
(i) State Governments should report by January each year of their 

requirements of marine diesel enpes for cQmmg year. 
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(ii) Central Fisheries Corporation should place orders for these 
engines by March. 

(iii) Ministry of Food and Agriculture should restrict the types of 
marine diesel engines to be imported, arrange for credit 
sources either under credit programmes or under trade 
agreements. 

(iv) Central Fisheries Corporation should also arrange for obtaining 
the spare parts required for the engines m each State in 
the same JDaDDer. It was emphasised that priority should be 
given for the import of spare parts. 

(v) A survey of the performance of different types of engines, taking 
into consideration the complaints made by the fishermen in 
their operation, maintenance . and servicing in different 
States should be conducted within three months and action 
taken to rectify the defects by the appropriate authorities. 

4.12. So far as the recommendation at (i) above is concerned, it has 
been stated that the State Governments were instructed accordinly. As 
regards recommendations at (ii) and (iv) above. it has been stated that the 
Central Fisheries Corporation have DOt yet decided to undertake this work. 
For rec;:ommc:ndation at (iii) above, it bas been stated that this is accordiJrg 
to the prevailiaa prac:tk:e. In respect of recommendation at (v) above. it 
.baa beea Itated as followa:-

UA survey bas been cooductcd and it is found that the defects are 
due to lact of adequate knowledge in the handling of new 
types or cagiDes for whic:b the suppliers bad not provided 
facllitiea nor instructioDs. In some cases, engines were also 
defective or after41e service was not satisfactory. It has 
beea decided not to import engines which have not given 
satisfactory performance and engines DOt having suitable 
after-ale ..w:o arnDgements." 

4.13. Again at ita """""inp bekl on the 29th and 30th Octoba'. 1966, 
1be Ceatral Board of Fiaberiel made the foIlowiDg JClCOiiUiwadatircts:-

(i) AdvaDCe ~ be made for import of marine dieeel 
eqiDeI OWl' a period ~ time taking into COOSR.atiou the 
~C8pIdt,. 

If. (ii) A peulty clause be iDduded ill tho eareemeats to be eotered 
...., with the flnDs for aapp1y of dieIel eegiaes fot dday and 
lor Ihort delber,. 
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4.14, The following action has been stated to be taken on the recom-
mendation reproduced at (i) above:-

''During 1966-67, it was assessed that 500 engines will have to be 
imported. The clearance of D.G.T.D. was obtained but 
foreign exchange sufficient only to purchase about 263 
engines was made available in March. 1967. Orders for 
this number had been placed with the State Trading Corpo-
ration in April, 1967. 

For 1967-68, the Boats and Crafts Committee have estimated that 
about 500 engines will have to be imported apart from 
about 900 engines promised to be supplied by the indige-
ncous manufacturers. The Department of Economic Affairs 
have already been requested to :issue credit allocation for 
import of these engines." 

4.15. In respect of recommendation mentioned at (il) above, it hat 
been stated that most of the State Governments have such a clause in their 
existing contracts or would include in future contracts. 

4.16. Asked about the present procedure for assess.ing the requirements 
of marine diesel engines, it has been stated in a written note furnished to 
the Committee that the assessment of the requirements of marin diesel 
engines is made at the time of discussing the annual plans of the Stato 
and by the Boats and Crafts Committee. The States Departments and tho 
industry are consulted in the matter. Normally this is done in Novemberj 
December of the previous year. 

4.17. It has further been stated that the capacity of the indigenous 
manufacturers for supply of marine diesel engines is taken into considera-
tion, before clearance from the Directorate-General, Technical Develop-
ment is obtained for import from foreign countries. The import has been 
restricted during recent years to certain makes from Japan and Denmark 
against credit facilities. 

4.18. In this connection, in a Memorandum submitted to the Committee 
by an 0rganiJati0ll, it has been stated as follows:-

"There arc 3 or 4 Indian manufacturen producing marine diesel 
engines but their production had been insufficient, the den-
very had been unlltisfactory and evCD tho machines them-
sdvca teclmicaD.y not tony perfect. IIoweva' because of 1M 
ezitteace ~ the iDcfi&r"«- m'"""'rtnren there were consi-
derable cIHIc:uJtiea In impolting mar.ine dieacl engines from 
abrwd. 'BecauIe t:A. tile ••• 11IDCe IlftiIabIe from various 
countries engines have been obtained from aU those countries 
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and CODJequentJy it bad not been possible to staDdardisc tile 
makes to facilitate service and spare parts. It would bo 
preferable to bave a few types of engines instead of a large 
number from different countries as the latter would necessi-
tate going after aU those countries for spare parts. 

Towards the close of the 4th Plaa it had been possible to obtain 
atleast a good percentage of the engines required for the 
implementation of the scbeme$ both from indigenous sources 
as well as from abroad." 

4.19. The Committeee bave been informed during evidcDce that, "There 
bas been some difficulty about getting the precise estimate of how many 
eagioes actually we can expect from the indigeoous iIldustry. On the basis· 
01 the performance of the indigeoous mctustry is the year 1966-67, we 
formed a precise estimate of how maDY they could produce. They gave 
us 392 engines between April, 1966 and June, 1967." It bas further been 
lItated during evideDCe that, "The indigeDous industry gavc us their capaCily 
as 1120. This is the estimate for the period from July, 1967 to March. 
1968. Actually we did not need 1120 engines for the programme which 
we bad already in band. Then, they said that we should take all thes! 
ensines which they are in a position to make against whatever programme 
we have. Although we had ubd the indigenous bldustry on scveral 
occasions that our future requirements would be only low revolution 
eQgines, the industry had gone ahead with making high revolution engines. 
Now the number of high revolution engines which they are able to prod,uce 
is 1120 engines, whereas we have found after detailed analysis that the 
low revolution engines would be about 60 per cent. of the total requirement 
of c:DgiDoI." 

4.20. In reply to a quCltioo, it has been further stated durin, evidence 
that, "I can mdicate that this matter was diic\Jssed in very areat detail at 
• meeting which was convened by the Special Secretary in the Ministry of 
Industrial Development and all the representatives of the c:ma,joe JllIUlufac-
turers attended that meeting. This was held in October, 1967 and at that 
JDOCtiD& all the is&ues reprdin& low rnolutioo easiM& aad hi_ IlM>lutiOIl 
engines were d.ilIcussed ill wry great detail. Now.. they ba\I!C startecf 
manufacturing hiJb revolution engines. what could be done to dovetail their 
requirements with the requirements of the industry was .also discussed. In 
fact, aU along the intention bas been to see that the requirements of iDdi-
pous industry are balanced with those of ~ industry." 

4.21. In reply tQ & ,.. CII*~ ........ during evidence 
~ "1M pneiw. is that up&o l~. __ WI D4J ~ at aD about 
out c:aI**J \0 ~ • ...., _i ....... nt..,..... What was I»-
iDe 1DIIDufac8ued 'NIl boiq ablorbed." Explejpaa -the reasons for the 
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change in this position, it has been stated that, "The capacity of the States 
to undertake programme for boat building is now bcing decided from year 
to year and the number of boats which they have been able to make now 
is much less than we had thOUght they would be able to take up. During 
the Fourth Plan, the States have not been able to take up the programme 
on the scale which we had envisaged when we set the targets for the Fourth 
Plan." 

4.22. The COIIlIIIiaee regret to note that lIIIUly e( the recommendatioas 
made by die Ceatni Board of Fisheries as early as 1965 regarding 'MariDi 
Diesel Eupws' llave DOt yet .... impiemeated. They hope that the Gov· 
emmeat will _'ipla'" these recoDIIDeIldatioas as early as possibly. 

4.%3. The COQMIIiUee BOte die preseat pIOC8dure of II8Se8SiDg the re· 
quiremeats of mariDe diesel eagiaes from year to year. They are, however, 
c:onc:emed to ob8ene tW &ere ... beea COIdI'oversy as between bigIw 
revoludoD eagiaes .... low revolatioa eagiDe& The Coouaittee would li.ke 
the Goverameat to take CODCel1ed steps to resolve this COIdroveny III early 
85 possible. 'I1Ie Coo-ittee expect die M1aistry of Food, Agriculture. 
Cowa-Ity DeveIopIaeId • CoopendDa ad tile MWItry of Jadultriat 
~ to aBe .~e .....-es to dovetail the reqairelaeats of the 
ivtipn8ll6' ...... dietIeI ..-. iHustry with tboie of die flIhiIIc iaclustry • 
.. aay ca8e, the Com-jUee would like to be IlI8IU'ed that the iDcIipoowt 
apadty 0( the llUll'lDe die8eI eap.e iDda8try wiD BOt be allowed to lie idIi 
ad they will be gina ... ~ to prodace IIiOft low revohltioD 
eagiaes whose requirements are estimated to be 60 per ceot. of the total 
reqairaaaIt of eagiaes. I . 

4.24. So ... as the import of IDIU'iae die8e1 eqIaes is COIICeI'IIed, tbe 
Committee suaest that they should be imported ooIy from thole eouatris 
which c:oald p8I'IIIitee the sapply of spare parts ad after· ... e service u 
weD. fa aay neat,. to c:oaserve foreip es:duuige, the import of eap.e. 
from foreiga COUIIbies .... to be kept to the barest miaiDIDID ad aU out 
etlOI'ts have to be IIII8de to give eDCOUl'8gemem for iDdigeaolJ8 productioa. 
It ;s v." ada desirable tbIIt ill importiag IIIU'bae diesel eDgiBes, care II 
.... to ....... few ftrie6es 01 staDdatd eagiDes rather ...... a Dumber of 
...... of _ereat ............. I(NdkatIou. 

4.25. TIle CommIttee Be llllllappy to DOte dial the SCale Govel'lUllelltl 
me BOt beea able to take up the JlleCba-isadoa propamaae as was ea • 
.... JIlt the time of RttiIIg tile ..... for the perW eadIDg 1970-71. 
.. tile opiIdoD of tile Co 'Hee, the I8eCbaaIadoa of ....... boIItI II • wati..... aecesaky ad COIIteded eIIorfI sIIoaId be .-.Ie to acbieye ... 
....... Iaid ..... 
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C. Y..-r F.pe. 

4.26. It ,has been stated that the proposal to manufacture Yanmar 
marine diesel engines in India was first contemplated in t 960 and a licence 
was given to a private firm in Madras in 1961. This licence was cancelled 
as no action was taken by them for over two years. Thereafter in May, 
1964 when an Indian delegation beaded by the then Food Secretary visited 
Japan in order to seek Japanese collaboration and assistance in fisheries 
development, it revived this proposal. In their discussions, the Yanmar 
Diesel Engine Co. Ltd. of Japan showed interest to collaborate with India 
for the manufacture of Yanmar marine engines and gave a detailed propo-
sal through their business interest in India, Messrs Nicbimen & Co. Ltd. 
The proposal was examined in consultation with other Ministries concerned 
and it needed modification in c:ectain respects. The collaborator's have 
recently submitted a revised report together with the broad economics of 
the project. On the buis of tbCI revised report. it is proposed to set up 
the Yanmar Marine Diesel Engine Project in the public sector in collabora-
tion between the Central Fisheries Corporation and the Yanmar Diesel 
Engine Co. Ltd. of IapaD. 

4.27. The new Company is propoeed to be set up in the pubJk sector 
with an authorised capital of Rs. 5 crores. h issued share capital which 
is now Htjm.ted to be about RI. 2·crores it proposed to be subIcn"bed to 
1be extent of 90 per cent by the Central Fisheries Corporation.and the 
ba.""", 1 0 per cent by the forcisn coUaboraton. 'The following is the 
manullc&uriDg prosramme for the initial fiveycan-

1. MO<kl 2 LDGFE 33 H.P. 60 No>. per annum 

2. Mocel 3 LDGFE so H.P. 500 No;. per annum 

3. Model 4 LDGFER 66 H.P. ~4J No.c;. per annum 

TOTAL 1000 NOlI. 

1be total roquiraDeDt of foreip eaa. during the period « ~ 
years on account of import of plant and macllinery, raw material. ~ 
aeats, drawins and design fee, paymeat 01. royalty, etc. amounts to RI. 5.52 
crores. On the other hand, the cost of importing Yamoar eaaa- at the 
rate of 600 Nos. per annum for five years from Japan at the existiDI prices 
works out to about RI. 6.52 croRS. Thus according to the pRlSCDt esti-
mate, the project visuaJiscs a saving of foRi&n acha ... to the tune of 
RupeOi one croce duria& the period 01. aM yean. The requitetlMUl Qf 
fordp eJebaaae is proposed to be met out of Yea credit. 
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4.28. The location of the Project is proposed to be at Ennorc in 
Madras State. The Government of Madras has undertaken to make avall--
able land, power and water etc., required for the project. 

4.29. The Capital Plan of the project is indicated in the following 
Statemed: 

Capital 

Land 
Building 
Machinery . 
Misc. Expenrfiture 

Share Capital 
Loan 

Working Capital 

Or say. 

Rs. 

2,14,45° 
18,5°,400 

2,75,58,5°3 
70 ,000 

3,98,23,353 
4,00,00,000 . 

2,00,00,000 

2,00,00,000 

4.30. The awrage cost per engine on the basis of cost at productiOD< 
worts out to RI. 21,000. The import price (cit) per engine at the three-
models proposed to be manufactured at present is as follows:-

RI. 
1. Model 2 LDGFE 33 H.P. 13,500 eaeh 

2. Model 3 LDGFE So H.P. 20,000 each 

3. Model 4 LDGFE 66 H.P. 26,000 each 

4.31. The cost of enginea of correspooding Hone Power which arc at 
present bciDg indigenously manuf~ is as follows: 

RuslDfl &rpw 

J. H.P. range 24'5 to 29 

2. H.P. range 49 to s8 

3· H.P. range 75 to 87 

Rs. 

38,92 0 to 39>570 each. 

57, J 50 to 57,800 each 



4·32. Subject to the cost of production having been correctly assessed, 
~e proposal would be justified. The report of the firm is at preseDt vetted 
by the Directorate General, Technical Development. It is proposed that, 
subject to the acc.optaDu of the technical feasibility by the Dimctorate 
Genral, Technical Development, the Corporation may apply for issue of an 
industrial licence. A detailed project report indicating the economics of 
the scheme on a component-wise basis will then be drawn up. The project 
would require the approval of the Foreign Agreements Committee and the 
Industrial Ucensing Committee. 

4.33. Asked when was the decision to get Yanmar diesel engines manu-
factured in the public sector taken, the representative of the Ministry bas 
stated during evidence that it was "In January. 1967." 

4.34. TIle Co-nWee IIote ..... dIere Is ............ to pt V __ dieIel 
.... .. .'-Jaed.. the pabIk leCtor .. coMoradoa betweell the 
c.tnI FIIIIerIea CorpondIou ... the V....... DieIeI EItPae eo.up..y 
II_Med, J..... 'I1Iey w .... lib the GoYeI'IIIMIIt to fiuIIse die details of 
the project ...... erllcadoll 01 the COlt of prodadioa. widIout aadae ..,. • 
.. ... .... ...... 01 aaeec-..... pI"OIIUIUIe nTilapd COIIId be ad-......... 

D. Price 01 tile FaaI-' aU s.bsidy 

4.3S. At i" meetiqs hold in October, 1966. the CentraI Board of 
F1JIIerioII'OCOIIICDdoci as foHows:-

(i) The question of prices of marine diesel engines produced in-
digenously should be looked into and the prices reduced; 

(ii) That excise duty on marine dieIel cnIines be reduced from 
10 per cent to 5 per cent as in the cue of agricultural 
machinery. 

4.36.The following action is stated to have been takeD. by the MinistrJ 
.of Food and AgP::ulture CID these recomm.eada&ion:-

( i) The question of redUction of price was discusaed in an inter-
departmental meeting held on 26-S-1967 in the Ministry ctl 
F1IWICe and it was decided that the Ministry of Industrial 
Demopmeot should go into the question of bing the price 
of iDdigeDous mgines at a reuoftab1c level. 

(ii) Previously engines were liable to duty UDder item No. 29 (i) of 
the Central Excise Tariff and were, tbcaclore. subject to • 
duty of 10 per c:enL This has however. been rec .. ..;tiod 



under item No. 29(ii) of the said Act and are automatically 
subject to a duty of 5 per cent. However,this Ministry havc 
been in correspondence with the Ministry of Finance for 
complete exemption from payment of excise duty as in the 
case of tractors for agriculture and are still pursuing it. 

Earlier, the Central Boad of Fisheries at its meeting held in November, 
1965 had recomended as foUows:-

" ...... that details of consumption of diesel oil of different H.P. 
engines and their costs shuold be worked out and the com-
parative costs of the relief in relation to the possible in-
crease in capital subsidy should be studied quickly." 

4.37. The following action is stated to have been taken by Ministry on 
this recomendation:-

UThe details were worked out and the proposals for relief placed 
before the Agricultural Production Board which suggested 
that the present rate of 50 per cent subsidy on engines need 
not be changed but relief on operating cost might be allowed. 
Accordingly a subsidy on diesel at 32 paise rate per gallon 
is being given and shared equally by the State and the 
Centre." 

4.38. The Committee desired to know the present position about the 
matters referred to above. They have been informed during evidence that 
the Ministry of Industrial Development were asked in Marc~, 1967 to take up 
with the indigenous manufacturers the question of bringing down the price 
of the engines. That Ministry took up this matter in the meeting held in 
October, 1967 with the indigenous manufacturers. They have pointed out 
to the indigenous DlLlufacturers that the cost of the indigenous engines is 
very high as compared to the imported engines and they should bring down 
the cost. The indigenous manufacturers have been asked to give a fuR 
account of their views in the matter. 

4.39. Asked about the difference in the prices of imported engines and 
indigenous engines, the Committee have been informed during evidellce 
that the difference is as much as between 50 per cent to lOOper cent i.e 
about Rs. 10,000 to Rs. 20,000. 

4.40. Asked when this question was not taken up at the very outset, 
the rep:esentative of the Ministry has stated during evidence that, "Earlier 
when the question was taken up about reduction of price, the general view 
that in the case of indigeoous manufacturers unJess a situation was reached 
1812 (All) LS-4. 



in which it was considered necessary to make a detailed anaysis of costs, 
we should not be too rigid in enfotdng prices. They should be allowed 
to develop. A stage has now been reached when the indigenous manu-
tacturlrigintitistry h~ got over its teething troubles. Now it is making 
fairly substantial number of engines. Now proper costing can be done and 
we have· asked the Ministry of Industrial Development to look into this 
question of ptice and they have agreed to this." 

4.41. Asked what will be the position if the indigenous manufacturers 
refuse to reduce the price, the Committee have been informed during evi-
dence that, "Statutorily we can fix prices. We have got the powers to do 
it. As a developing industry, they were given some time but now a stage 
hat coine when they have to justify their cost." 

4.42. So far as the subsidy for marine diesel engine is concerned, it has 
been stated during evidence that it varies from State to State. It ranges 
from 40 per cent to 50 per cent of the cost of the engine. Relief on diesel 
011 has been provided recently on the following basis:-

7.5 per litre with the ceiling of Rs. SOO per 20 H.P. Engine. 
7.S per litre with the ceiling of RI. 1000 per 40 H.P. Engine. 
7.S per litre with the ceiling of RI. 10S0 per above 40 H.P. Engine. 

4.43. The Coanittee DOte that die colt 01 _ iadigeaoas eagiae II 
50% to 100% (i.e. Ra. 10,000 to Its. 20,000) biPer ..... the baported 
.pae. TIle Coaunlaee feel that! ~ care IIIoahI baYe beea tHea 
from the Yery -'iDalllK to keep dowa die cost of _ iadigeBoas eagiDe. 
~ ~ .... It will be poaIbIe lor the GtnalbDellt to persuade 6eJ . 
........ ......... , to ..... dowa tile COIt?DI 2art1y uti It Wl1I JIOt be 
aece_,to .......... ..., ,...en. 

4.44. TIle· Co..attee woakI ,... like the Goftl"DlDellt to CMSider 
wbeClaer complete exeaaptloa .... paJlDelll 01 exd.w duty could be pea 
........ dieIeI ....... is the cue wIdt tndon for Jt&Ikabre. 

•• 45. 'I1Ie 0--.... wOldd .... natest ..... 9bacIy ,... ..., be 
appoIIIIIed to to We the pIIttera of tuIMIdy heiaR .... by ...... State 
~etWIM8b oa ....... eaaJaes 10 .... aaIfona nIes aMIId _ .... ................ ' 

E. LIe 51 ... Ecallp 1.2 

4.46. The Central Board of FISheries at its meetings held is December, 
1962 recommended as foDows:-

"That the whole quntioo regarding provision of life-uving equip-
meat. etc. to the Ishermen, u recommended by the Ad hoc 



FISheries Enquiry ~ttee should be taken up with the 
Ministry of Transport"In order to enable such of those 
,(ishermenwho cannot afford to eq~p their boats with life 
~ving ~uipment, it was deci4e<fthat the ~t of such equip-
ment should be included iothe cost of the boat so as to 
bring it within the scope of subsidy under the pattern of 
central assistance." 

The following action is stated to have been taken by Government on the 
above recommendation:-

"1be matter was taken up with the Ministry of Transport and lif(' 
saving appliance. rules have been amended for the fishing 

vessels." 

The Central Board of Fisheries at ita meetings held in April, 1964 also 
zecommended as follows:-

"Guiding lights and other safety measures may be provided." 

On this recommendation ,the following action is stated to have been taken 
by the Governmcnt:-

"Andhra Pradesh, Gujarat, Kerala, Maharashtra had taken acion II 
as proposed. West Bengal had reported that they would 
take necessary action at the time of finalising the harbour 
schemes. Lacadives made nec:essary provision for guiding 
lights." 

4.47. The Committee desired to know the present position in the mat-
ter. In a written note submitted to the Committee, it has been stated that 
the question of providing life-saving equipment was taken up with tho 
Ministry of Transport and tho Ministry of Transport have laid down the 
items for fishing vessels of different categories in June, 1966. 'The fishing 
boats are to be provided with certain items of life-saving appJicances accord-
ing to these rgulations. The State Departments are attending to these re-
quirements with TCgard to the boats supplied to fishermen and falling under 
this category. 

4.48. With regard to the provision of guiding lights, it has been ltated 
in a written note submitted to the Committee that the provision of guiding 
tights, navigational ligbts and marking of wrecks along the Indian coast is 
done by the Light Houses and Li'tht Ships Department of the Ministry of 
Transport and Shipping, as the provision of these lights confrom to certaill 
~ and navigational rules. As minor ports and major ports, lights and 
baoys are provided by the Port DepartmeDts OD Port AutborltieI ill consul-



tation with the above Department. File fighting equipment is also avail-
able at these ports. but the need for this equipment for the fishing harbour& 
bas not been felt. 

4.49. Ship to shore radio telephone facilities aro available at Bombay, 
Ratnagiri, Karwar, Mangalore, Cochin, Tuticorin, Madras, VIsakhapatnaDt 
and Diamond Harbour which can be made use of by bigger fishing vessels in-
case of distress. 

".SO. The CODUIIittee coasIder dud the proYisioa of life-saring equip-
.. ent for boats of the 6sbermea and ~ IiPts at die ftrioas fishiag 
lIarboun are esseatial to minimise the risks and hazard~ which the fisher-
men have to I'DII daDy because of their occapMion. They feel that the 
life-saving equipment should be made an essential rompoeeJlt of • mechan .. 
eel fishing boat and Its cost sbonld be included in the colt of the boat ibeIf 
without p18dnJ an additioaal barden 08 the IisbeI mea. 

".st. The ColIIIIIIttee 8110 II1lgIeSt that the MInistry may petsnade IIIdr 
of the SCates ..... e BOt yet provided pidiag. lights to do 10 .. earIJ _ 
poaIbIe. 



-c&APTER V 

EXPORTS 

A. Es:pert Promotioa Sdlemes 

5.1. Realis~g the growing importance of the sea food industry as a 
valuable earner of foreign exchange, the Government of India set up tho 
the Marine Products Export Promotion Council in the year 1961-62, i.e. at 
1he commencement of the Third Plan. The total export earnings from the 
marine products at the time of formation of the Council was only of tho 
order of Rs. 3.92 Cr0re8. The sea food industry in India is wholly export-
oriented. According to the studies made by the Marine Products Export 
Promotion Council recently. basing on the resourceslpotential of the fishelies 
in the coastal and ofJ-shore waters and other related factors, the develop-
ment prospects of this industry is stated to be in fact virtually unlimited. 

5.2. The industry has now three distinct sectors, the oldest of them 
is the sector enga~ in the production of dried sea foods like dried prawns, 
dried fish and miscellaneous dried marine products. A major portion of 
the production of this sector goes for export. 

5.3. For more than a 100 years, India has been exporting this tra-
-ditional item to neighbouring countries like Ceylon and Burma. Dried sea 
foods are now marketed in several Middle East countries. Until about 
1954 preservation of sea foodsby' drying and salt curing was the Oldy 

method practised in India and the entire sea food exports of the country 
comprised only of dried marine products. 

5.4. The value of export earnings from the year 1960-61 to 1966-67 
.of fish and fish products· from India is as follows: 

Year Value of export 

(In crores of Rs.) 
4·62 
3.91 
4'08 
.5·71 
6·82 
6'59 

10·95 

{Exports from June 1, -1966·to March, 1967 adjusted to pre.-devaJuatioa 
_ue of the ·rupee). 
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5.5. The Committee have also been informed that steps were takeD 
during the Second Five Year Plan to increase the export of fish and fish, 
products and their export reached i. peak' in 1959 with the value of expotU-
at Rs. 6.3 crores. This included large«aleexport of frozen prawn. 
During the Third Plan period export of fish and fish products increased 
considerably and reached a peak: of Rs. 6.4 crores,in '1964. 

5.6. As regards the export of fish ~~~ fish products t" eam foreign 
exchange during the period ending 197()-71. it hn~ been stated that this 
qaestion baa been given dae consideration in the formulation and imple-
mentation ,of the Plaa. The foUowins steps have been suggested to-
raise the exports substantiaDy:-

(i) Steping tip marine fish productioa in the maritime StatCI and 
setting up processing plants; especial1y for frec1.iDa and 
caDiq. 

(il) Setting up of State CorporaoOlJB or Centre Co-operative enter-
prise in mechanised fishing and adoption of modem ,~ 
of processing and canning. 

(iii) Exporting suitable varieties of iisb which are otherwise con-
. SWPCd locally in the absence of auitahle organisatioa foe-
prooeI8ina and markCbllg. 

(iv) Anan~g supply of suitable equipmeats at reasooable ra_ 
. ad riving subsidies for ~g ad marketing. 

~.7. It has farther been atated that a target of earning Rs. 37.70 crores 
tDl9'7()..71 h8s been fixed by the Ministry of Coounem=. 'As regards the 
....arm tabn 80 far to aUgment the export of fis~ products so that 
die taraets set for the period ending 1970-71 are achieved by the date. it 
baa been stated to the Committee that besides an outlay of Rs. 113 crores 
ptopoitd toe that period by the Ministry of Food I: Agriculture, the Marine 
ProducbExport Promotion Council bas launched an export drive pro-
puuae to __ up aportJ by participating in fainlewbitions abroad, 
~ 1IIaI'bIt ~ and !pOIIBOring deleptionsl study teams to ex-
plore die fon:tp markets. '!be CouDcil has joined the IJeraatioDal 
SIm.p Cc.lciI. WasbiDston •• world-wide organisadon which is eogagect 
ill ..... ; ity pnJInIDIDCS to pI'OIDOte the export of fishery products. The 0... I ,''' ~ the R.eglsteted Exporters' Policy Scheme wbicb 
.... c.re at ., ... fA Import requhtIiii&Us 01 the lea food exporters. 
,.Md iIllIIaprt Trade Control Policy few the year ApiI. 1961-Mard1-
tML 

, 
~.8. The Mbdstry of Commerce introduced a scheme for import of' 

capfta1 eqaipments in Man:h. 1967 which prmides for allotment of • bigh 



priority basis of capital goods, equipment, dyes, jigs and tools (not indi-
genously manufactured) to the exporting units and exporthg industries 
from Qut of a special allocation of foreign exchange. This is meant for 
expansion., modernisation and diversification of production facilities f·)f 

increased exports. The facilities are intended to assist manuf::lcturcn 
with a good export performance $0 that they may intensify their export 
effort. On references received from the Ministry of Commc!'ce, the Minis-
try of Food & Agriculture, C.D. & Co-opcration (Department of A~ricul~ 
ture) have recommended under the scheme import of items like low RPM 
marine diesel engines, plate freezers, refrigerants, compressors with fly 
wheels, etc. 

5.9. In the course of evidence the Committee desired to know from 
a fisheries expert whether it would not be desirable tQ meet the needs 91 
every Indian first before increasing the export of fish to foreign countrics 
to earn foreign exchange. He has stated. "Ine actual percentage of tllo 
fish which we export in terms of tonnage is very sman but it is the quality 
because what can be visualised is most of the fish product that goes out, 
especially in recent years, in West-coast shrimp and prawn. . . . . . The 
point is by the export of this extremely small fraction of our production 
we can secure substantial return of foreign currency. This would. help it 
we are going to invest the same, plough back the same to improve our 
fisheries. In fact the point which I want to emphasise is that the export 
possibility in this field should be ploughed back to produce more fish in 
our own country. which will provide fish for our own country." 

5.10. The representative of the Marine Products Export Promotion 
Council, Emakulam has also stated in evidence: "Out of the total catches 
of prawns 30 per cent is exclusively exported whereas the rest 70 per 
cent is exclusively available for inland consumption .......... We should 
not reduce the exports. We are exporting only prawns which is con-
sumed by very few people in India. I am selling it at 50 per cent of my 
export price and still there is no body to purchase iL The catches ot 
other fish is neglected today because fishermen go in for prawn as they get 
more money from us and we in return also get mote money from abroad. " 
The Committee have been further informed in evidence that, "By putting 
more trawlers we will get increased catches becau,se trawlers will catch not 
only shrimps but also other fish which could be ideally utililed forintemal 
consumption." 

'i<' 5.11 .. 'I1Ie Co ....... ~ .. ., ... .., .-e ... -.Ie .., tile 
Gownaaat for .... J" .. eVQic .. ~ ....... ....,. , ..... e .. ... 
..... co 'tIes, .... .., _e to poI.t Old ........... 10 ,. ... 

-- ..... dbdioa II --. too Dale. Of die dne ....... of die 
....... die ..... Ocaa II die ... npIoIted OM. ___ ..... .... 
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also idiadr4 .... prodactmty of tile Iadia Oeeu .... die low yield Is 
attributed to tile lack of precise kDowIedge regardiDg the exploitable fishe-
ries aad tile low Ish", dort. Coasideriag the importance of &sIa as a ridI 
8OIII'ee of proteia ad ill new of its potentlal BftiIability ia qaaatity, ... 
importance .. • IUbsIdiary food partkaIarIy against the backgrouacI of 
proteiD defideDcy ia dietary norms ia the C08Iltry and considering the argent 
aee«.."1IIior increasing eanIings of foreip es:chaage, the Committee need hardly 
point oat that the performance 80 far of Govet'UleDt as weD as of tJtet 
industry ill the matter of prododioa aad export has not been significant., 
The CollUlllttee are doabtfal whether on the basis of the present perfo ....... 
ace .he COIIIItry "m be in a position to reach the target of earning Rs. 37.70 
crores ill 1970-71 ill foreign exchange. Tbe COIIUIIittee would, however, 
emphasiJe the need for an aD ont effort both on the part of Government as 
well 81 on the part of industry to inc:rease the foreign exchange earniItp 
IIIbstaatiaDy even if the target &xed is not adDeved. 

S.U. III this conaedioo the ColDllllttee woald like to stress that while 
IteppIng up es:ports, tile needs of the poorer sedioas of the population to 
get .111 at cheaper ratel sIIould BOt be nepdecL 

B. Effects of Devalatioa 

5.13. The Committee desired to know whether a general study cover-
ing all the items of export had been undertaken by the Ministry of Com-
merce to find out the impact of devaluation on these items and whether 
any conclusions had been arrived at in so far as fisheries products are 
concerned. The Committee have been informed in a written note that 
the Ministry of Commerce "undertook a study of the effects of devaluation 
and came to the conclusion that the effects had been beneficial in the case 
of the fisti export industry." This has been substantiated by the statistics 
furnished which has been quoted in an earlier para of this report. 

5.14. The representative of the Marine Products Export Promotion 
Council, Emakulam has, however, stated that by devaluation "exports 
''''Ye not gone up .. ' ..... In 1964-65 we exported fish of 2,11,22,000 Kg. 
while in 1966-67 we exported only 2,11,16.000 Kg. of fish. So the ex· 
ports in 1964-65 and and 1966-67 remain the same whereas the' export 
earnings have gone up from Rs. 7.14 crores to Rs. 17.36 crores." Asked 
whether! the aport earnings bad gone up due to devaluation only, he bas 
stated., "'One I'CUOD is devaluation; secondly, the American price last year 
was very good. It bas ftODC from 80 cents to 1 $ and 25 cents, and this 
year it is dropping. It bas dropped by 30 per cent or 40 per cenL" Asked 
if there was any likelihood of the quantity of export going up, the ~ 
tentative bas ItaIcd, "It will definitely go down. AU these figures will 
not be nwintained •.•••. The quantity will not go down as it is, but tho 
foreip. Mchange will go down unlcu we caleb more Ish fa.: exports." 
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5.1~. The representative of the Sea Food Canners' and Freezers' 
Association of India, Cochin when asked whether the export of the coun-
try was not commensurate with the production, has stated in evidence, 
"Exports have been made possible by the available catch, by the increased 
-catches due to mechanisation and partial utilisation of the catches which 
used to be dried and sent to Burma. Our point has always been that 
there is so much potential for export, there is so much demand in the 
world market for our shrimps, but we do not have enough production." 

5.16. De Committee feel coocemed to DOte that there is divergence of 
opinion between the Ministry and the Marine Products Export Promotioal 
Council as to the died 01 dnalDatioa and earnings from export' of fish and 
fishery products. The Committee are inclined to feel that the points raised 
merit dose inn.cfigatioa. fa any case the Committee are of the view thai 
the quantity 01 fish to be exported has to be increased so as to keep up at 
least the level of foreign. exchange earned during the year 1966-67. The 
COIIUDittee hope the Ministry wiD deyote serious atteation to this aspect. 

C. Loss of Market in Eastern Countries 

5.17. The Committee have been informed in a written note that the 
value of export of fish and fisheries products from India to Burma reached 
a peak of Rs. 95.99.516 in 1961-62 but it dwindled to Rs. 15,55,250 in 
1965-66. Similarly, in the case of Ceylon the value of export which was 
Rs. 2,58,10,562 in 1960-61 came down to Rs. 65,31,797 in 1965-66. 

5.18. In the course of evidence the representative of the Marine Pro-
ducts Export Promotion Council, Ernakulam has stated: "We have been 
exporting dried fish for centuries from the Tuticorin coast of Madras to 
Ceylon. Ceylon was our main market all these days but Ceylon has set 
up a monopoly purchasing organisation. We were actually selling them 
on most uneconomic prices and now our exports to Ceylon have consider-
ably gone down and all this fish is now being consumed in the internal 
marteL" 

5.19. 1he representative of the Sea Food Canners' and Freezers' 
Association of India, Cochin, has stated in evidence: "We have been ex-
porting to Burma. Ceylon, some of the Eastern European countries, Malay-
sia and to Honk Kong certain quantities of dried prawns but after the war 
whc:o these countries were also faced with the problem of acute foreign 
excbaage shortage which we have been experiencing. they cut down on the 
imports of certain of the non-essential items. This cut down has been 
very progressive, with the result that today Burma takes in about 450 toni 
of dry fishery products as against 6,000 tons which Burma used to take in 
1947-48. The imports have gone down. They are substituting it particularly 
by their own catches. Part of it they have got to do without." He baa 
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further stated in evidence: "AfteT the revolution in Burma. they set up a 
Purchase Council. Then came the stage when Bunna was faced with the: 
same foreign exchange situation as we are faced. They drastically cut 
the imports of dried prawns." He has further stated that. "Coming to 
Ceylon. it is a very large importer of dried pickled and semi-curt>.d fish .... 
the same problems beset that Government and they have at"o a centralised 
purchasing agency which now negotiates directly with the State Trading 
Corporation-because the S. T . C. has taken over the entire foreign ex-
ports of dry fish to Ceylon. . . . We have in other words lost about 75 per 
cent of the dried prawn market in the Eastern. countries." 

S.20. The Ministry in a. written note furnished to the Committee has 
stated: "The Government of Burma restricted import of dried prawn in 
1959-60. Their requirements are being obtained from other sources. 

S.21. The Government of Ceylon are developing their own fisheries. 
They are also obtaining their requirements of dry fish partly from Pak-
istan, Maldives, etc. The requirements are also diminishing as a result ot 
repatriation of Indian labourers who constituted the maift market for dry 
flab." 

5.22. TIle COlDlllMtee an ........" to .. tIIaf ....... Io8t aboat 
"15 per aid. 01 tile dried pnwa -met III tile EMtem comdries. TIle 
Com.ttaee feel tIuIt ~ eftOlts moe aeeded to go .to 6Is JDIItter 
tIIoroaaIaIJ .... 1IIIpro" Gte ......... ., ........... die EaIten co.-
..... COIIId ... be ... ... 

D. I ... 'et ........ Growdl of Exporten 

S.23. The Committee have been informed in a Memorandum that 
"today there are about 82 firms actually enpgcd in the export of frozen 
and canned shrimps while about 200 1WIlCII of firms have been registered 
with the Marine Products Export Promotion Council as exporters. This 
is against 12 or 13 exporters who were existing 3 or 4 years ago. While 
a large number of exporters may contribute to iDcreased export and con-
sequently more foreign exchange for the present, this indiIcriminate growth 
of the industry will have very adverse effect on the trade as weD a" in the 
foreign markets. Proceaiag of fish which is an item of food and highly 
peri~hable is somethintl which c:aDDOt be done by any amd C¥erybody. 
Noither can it be on a cottage industry scale, but involves hi~ tedmica1 
s\: in , standards of h~eae etc. Apart from a dozen exporters wh" haft 
their own·freezing plants an others are doiltg freerlng work at random in 
cine plant or other ~th the resuh that a uniform standard ofJ)l"Odttei is 
~~lc. A~' number of ca .... plants also .haft ~ in ·aII 
places and in aD IOrts of mannen. In this ciJtoumstawa: this industry-
cannot have any high standards nor any stability and this VIlli definitely 
teD in the foreign marbta. '1biJ effect had already been experienced.-
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5.24. It has been urged before the Committee that ''while the shrimp 
production remains at the same level, indiscriminate growth .>f the expor--
ters does not increase the export but will only divide among them the 
already existing raW' material. This will lead to a fragmentation of the 
raw material with full benefit to none. 

''Considering all these, it is necesary that a very fOod check is exercised 
on the growth of exporters indiscriminately by even fiixing certain mini-
mum standards of technical, competency. financial backing, hygienic and 
sanitary standards etc. The Indian Standard Institution has recently laid 
down specificatic;os 'for hygienic standards of fish processin!~ factories. This 
also could be done through the Cold Storage Order already existing or it 
would be possible to introduce provisions in the Fisheries Act." 

f'S.:lS:''!be Coaaittee'suggest tbat tile above-mentioned points raised 
Iii the ............ pIaced before the Committee may be examined "y 
.. ,,~, .. '~ with the Ministry of Commerce in order to 
lee if _y remedial ....... e Is reqairecI for exercising a check on the indis-
am ....... IfOWda 01 exporters 01 ftsh and fishery products. 

E. ShIpp ... Space 

5.26. The Committee, desired to know the present shipping facilities 
~vaiJab1e, for export of fisheries products to USA, UK, the Continent, 
Japan. Australia, etc. and the steps that have been taken or are proposed 
to be taken to augment these facilities. The Committee have been 
informed in a written note as under:-

"These rates of freight are fixed by the est Coast of India/Pakisanj 
U.S.A. Conference Lines. All the important shipping 
lines have joined together and have fixed unanimous rates 
to 'avoid competition. The shippers enter into agreement 
called Duel Rate Contract System with the lines which 
provide for definite rates and certain rebates. 

"The CoDCrence Lines have been showing preferential treatRl~nt to' 
other cOuntrieS' and are unfair to, India. For example, 
wldle Indian goods are charged at 1.18 cents per mile, 
other countries like Australia and' Newzealand are charged 
ooIv 0.84 and 0.94 cents respectively. Further, every now 
and' tben the Conference threatens that unless the shipPen 
are careful and ship their cargo by their .1't~ only. any' 
rebate. or discount that may be allowed will not be paid. 

"'1'be IDdian SI.ippen have represented about the high freight 
rates and DOD-Ilvailabtlity of adequate reefer space in ships 



for frozen and canned sea foods from India, to the Con-
ference, but to no avail. The matter has been taken up by 
the Ministry of Commerce with the Freight Investigation 
Bureau of the Director-General of Shipping and it is under 
examination. " 

5.27. The Committee desired to know whether the Mini. .. try of Food, 
Agriculture, C. D. and Cooperation (Department of Agriculture) has 
taken up the matter of preferential treatment shown by the Conference 
Lines to other countries and their being unfair to India, with the Ministry 
of Transport or other authorities. The Committee have been informed 
in a written note: "The Director-General of Shipping has taken up the 
matter with the Conference Lines, but the matter has not been settled yet. 
Alternative steps wiu be cnsidered after the outcome of the negotiations 
with the Conference Lines." 

5.28. With regard to the representations by the Indian shippers about 
the high freight rate and non-availability of adequate reefer space in 
ships for frozen and canned sea food from India, the Committee have 
been informed in a written note: "The matter is being pursued by the 
Ministry of Commerce with the West Coast of India and Pakistan/U.s.A. 
Conference and the good offices of the Indian Member Lines has also 
been sought in the matter." The Committee desired to know if there 
was any proposal to have a certain proportion of future ships that 8!e 
manufactured or obtained by the Indian Companies to have refrigerated 
holds for shipping frozen and canned sea food from India. It has been 
stated in a written note, "The Ministry of Transport has taken note of 
this requirement." 

5.29. The Committee have been informed in a memorandum submitted 
to them by the Sea Food Cancers' and Freezers' Association of India, 
Cochin, that, "Ooc way of augmenting exports will be to provide refri-
gerated warehousing facilities in the major export centres" and uH exten-
sion of foreign trade in fisheries products is to take place smoothly. there 
should be adequate shipping facilities." The Committee desired to 
know what the suggestions of the Association were to improve matteo. 
The representative of the Association has stated in evideDcc, "What we 
want is reefer space. We are thinking of both froren and canned bema. 
Canned items can be sent by any steamer to any destinatiOll. No refri&era-
tion is necessary. But frozen goods can only be seat by steamers which 
have refrigerated holds. They are wry limited. Fortunately for us 
there 8!e plenty of tbeao fadlities from India to America. But from 
India to other c:ountriea there are VfIlJ few waeIs. Whereas there are 
7 ships from Cochin to Now yort a moath, there is oaIy ODe vessel from 
Cochin to Australia. There is hardly any veaeI or only one WIld. 
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" sometimes in 2 or 3 months to Japan; hardly one vessel to North-European 

ports. You can well imagine the problems when an order ior 3,000 cases 
has to be fulfilled. Things have been produced and are kept for 2 months 
or 6 weeks just for want of shipping space. One of the very essential 
things in the expansion of world trade will be to provide more and more 
steamers going to the different ports of the world equipped with refri-
gerated holds." Asked to state whether this trade in the export of fish 
and fishery products was not seasonal and that is why there was shortage 
of shipping facilities as the ship owners considered this as very Unremu-
nerative, the representative of the Association has stated that he did not 
agree with this view. He has stated, "The figures will speak for them-
selves. Look at the month-wise export figures. There may be some 
minor fluctuations." The Committee desired to know what were the 
reasons why private shipping companies did not provide enough cold-
storage facilities. The representative has stated in evidence. "There 
may be some steamers which are provided with reefer compartments with 
some dimensions. But normally this has to be thought of at the time 
of designing a ship. It is a very expensive and hazardous proposition 
for a vessel which is not today equipped with reefer compartment to have 
one now. So it follows that only vessels which are designed to have 
refer compartments can have them. . . . . . But it is not correct to say 
that they do not pay. Almost all the Olarine vessels are being provided 
with refrigerated holds ........ On the other hand, refrigerated cargo is 
the highest freighted cargo in the world. So the remedy to the situation 
is that we should have our own Indian Lines. Two of them belong to 
the Government or are closely controlled by Government. They should 
be told first to provide their ships with refrigerated holds...... .. OUT 
Government should insist upon our vessels to be provided with refrigerated 
holds and those which have the,n should be askect to work them." 

S.30. The attention of the Committee has been drawn to a newll-item 
appearing in Fmancial Express (Bombay) dated the 22nd February. ] 968, 
according to which for the first time in the country refrigerated cargo 
container service will be introduced by the Shipping Corporation of India. 
The Rs. Rs. 75,000 Container. built in the U.K .• is placed on "M.V. State 
of Bihar" which is plying between India and Japan. It is expected that 
the Container would earn freight to the extent ofRs. S,OOO per voyage .. 
The cost of the Container is expected to be recovered in about 30 months' 
time. Since there has been acute paucity of refrigerated space available 
OIl the West-coast of India-Japan trade route, the introduction of the 
new container service by the Corporation would help trade and facilitate 
boosting the export trade of the country. The Corporation bas plans to 
acquire llDOtber 11 containers in the next S DlOltths. 

5.31. ne COM-Wee 8'e tIM to sote dad the SIdppiDg CGrpontioB of 
... ... ....., ~ ..... ia "'odIIdag aefllgaaud aqo cunfw .... 
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IeI'rice. TIley trust it will be possible. fOl' die Corporatioa .. other IDdiaa 
ShippiDg Companies to iMroduce 8iIniIar container service ia vuioIIs 
trade routes ~, wbidI Indiaa fish ~ fishery ~ ~ .. ~ 
to foreip eouutries. 

5.3%. TbeCoDuDittee feel UDbappy to DOte that "The Coaference LineS 
ave been shcntldg prefereotial treatment to other countries and are unfair 
to India." The Committee consider the situation to be rather serious and 
they feel that inunediate steps are neeesary to counteract' sod. preI~~ 
ad anfaIr treatJDent to India. The Conuniaee hope that the GovenlineJJt 
will also formulate • aaitable ~ policy in the matter. 

F. PacbgiDg, Labelling, etc. 

5.33. The Committee have been informed in a written note that in 
connection with the incentives being given to the fisheries industries 
for export of fishery products, it has been decided that he Col!owing itelDJ 
may be allowed to be imported subject to certain conditions:-' 

(i) Refrigerants (Freon 12 and 22 Arcton 12 and 22). 
(ii) Spare parts for refrigeration machinery. 
(iii) Printed wax cartons. 
(iv) Printed master cartons. 
(v) Printed labels. 

(vi) Printed card board, corrugated boards, cartons and sleeves. 
(vii) Vegetable parchment paper. 

(viii) Citric acid. 
(ix) Spare parts of canning machinery. 
(x) TIn plate. 
(xi) Nylon twine of 210 x 3 deniers. 
(xii) Fishing hooks. 
(xiii) Box strappina. 
(xiv) Stainless steel sheets and plates for fabrication of processing 

equipmeoL 

5.34. The Committee desired to know the reasons that prevented the 
manufacture of many of these items indigenously as they appear to be 
wry small and simple items. The representative of the MQUstry bas 
stated ill evidence that the list of items is periodically ~by tho 
Ministry of Commerce in consultation with the D.G.T.~. &lid the items 
wlUcb can be manufactured here are taken out. lhis is a continulDg 
process and it is a question of competition. Asked what the cfifficultic:t 
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were with regard to the printed labels, the representative of the Ministry 
has stated, "It is a kind of market preference. We are to compete with 
-other people in the. sophisticated market." As regards the fishing hooks, 
it has been stated that, "They have been coming to India from Norway 
from a particular firm and it has taken such a root and the demand is 
not very large. One or two people have started manufacturing this." 

5.35. The Committee bave been informed that one difficulty in the 
-export of shrimps etc. in tins to the American market is the high price 
of tin in India. It has been stated that the supply of such tin is the 
monopoly in India of only one company. - The Committee desired to 
know whether Government has considered the problem faced by the 
industry with regard to tin plates, and if so, when steps have been taken 
by them in the matter. The Committee have been informed in evidence 
by the representative of the Ministry that, "We have allowed the regis-
tered persons to import tin plates as one of the items and they can make 
a nomination in favour of fabricators. They are allowed foreign excbange 
upto a certain limiL" He has admitted that a company has the mono-
poly of supply of tin plates in India. 

5.36. The attention of the Committee has been drawn to a report of 
-the Indian Sea Food Delegation to U.S.A., Canada. U.K., West Germany 
and France in 1964 which was published in Volume IX, No.3, July, 1964 
issue of Indian Fisheries Bulletin. 1b,e Delegation had inter alia made 
the following suggestions:-

"Economy in printing Cartons could be achieved by adopting a 
~ntral design for different brands and grades of a manufacturer's products, 
with appropriate changes in the colour scheme for differcnt brands and 
grades. The same device could be adopted in printing cartons of 
different exporters. 

The Mastcr Cartons used by the Indian exporters arc or such poo{ 
quality that they cannot withstand the stresses and strains of transit and 
handling with the result that they arrived at the destination in a vcry 
damaged 'COIldition. A radical improvement in the quality of master 
cartons is an immediate necessity. 

Marketing the goods in retail packages yield much greater profits thaD 
wholesale packages. The 'over-wrap' method of packaging should prove 
to be advantageous and it would be fairly simple to import the special Idnd 
of machine required for this. 

The international can size, which is prevalent in America is the 4+ oz. 
DCt weight can. It is a matter for serious consideration as to whether it 
would be feasible and economic to market Indian caaned shrimp in 41- oz • 
.ams. 
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As regards frozen shrimp, the consumers in U.K. prefer layer packing. 
which would show the product to better advantage. The market preference-
is said to be for 1 lb. carton, rather than for 5 lb. carton. 

In all European countries, it is obligatory that labels, etc. should be 
printed in the local language. Indian exporters would do well to make a 
special note of this." 

S.l7. The Committee feel that elorts are needed to see that as ID8IIJ 
of the items as are at preRIIt allowed to be imported subject to cedaiD 
roadltiou, are prodnced 1Ddigen0asly in India, as many of them are simple 
Items for wbleb it is DOt desirable to spend foreign exchange. 

S.l8. As regards tiD plates, the Committee would Hlte the Ministry ID 
emuultation with the MiDistry of Coaunerce to devote attention to thij 
matter so dust the high price of tiD ..... required for ....... ing shrimps etc. 
does not adversely dect the export trade. The Conuaittee IIDdentaH 
that • cheaper mbstitute for tin bas beea recently produced in the comatry. 
They hope it will be possible to pursue dais further in order to see that the 
.. bItitate am be commerdalfy npIoIted aad have an impact in reduciat 
aae prke of ams 1IHd for packing sIIrbnps for export. 

5.39. The eommlHee note that some of the recolDlIIeIIdadoru made .;; 
the Indian Sea Food Deleption, 1964 are Ukely to improve the positioD of 
aport by naaIdag the product, conform to the requiremellts of the importial 
eoallti lea and by maIdng the packages aad IabIes lIttr8cthre. They trust .... 
Che MIIlIstry woald take .... to etIIafe that tIaese I'eCODIIIleIIda are 
~ and obseI,ed by tile ~ 



CHAPTER VI 

FISHERY INDUSTRY AND FISHERIES COOPERATIVES 

A. lategrated DneIopmeat 

6.1. The Working Group on the Fourth Five Year Plan (Xl Fishorica 
( 1963) in its report has stated that the fishing industry occupies a peculiar 
position in that it cannot be looked upon merely from the point of 
view of the quantum of investment and its financial return. It is more in 
the nature of a "food industry" of national importance. In 'inland 
fisheries' the crop takes 2 to 3 years to be marketable which brings alon& 
several factors, e.g. draught, ftoods, disease. etc. leading to huge losses. 
Similarly, in marine fisheries the hazards of the sea and considerable 
ftuctuations of the fish population from year. to year affect the output. 
Besides, new fishing techniques are being developed rapidly and the indus-
try is unable to keep pace with these developments. Accordingly. fishing 
industry is still one of the most heaVIly subsidised indw;tries in the world 
even in advanced countries.· 

6.2. The Working Group on the Fourth Five Year Plan on Fisheries 
has further obseTVed that "the climate In India for the development of the 
fishing industry has improved on account of the activities in the first three 
Plans but even then taking into account the fact that we have to compete 
in the world market, Government assistance has to be realistic and Gov-
ernment policy oriented to this end should take into consideration the 
following factors: 

(i) Speeial financial hazards of the industry due to uncertainty of 
catching operations and high perishability of catches; 

(ii), Increased production of fish means improvement in food sup-
plies; 

(iii) Abundance of fish supply can protect health and improve 
Jiving standards of the consumers as well as the producers and 
also lead to increase in national income. 

(iv) Greater attention to fisheries means beter utilisation of natural 
resources which arc otherwise likely to be exploited by other 
countries. " 

6.3. Another point that has been stressed in the report of the Working 
Group on Fourth rIVe Year Plan is that the present value of fish producta 
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'that are exported ranges between Rs. 4 to 6 crores per year and this is 
about 10 per cent of the total marine catch. The potentiality of the Sea 
Food Industry to step up expOl'ts It .. ., increasing the export of froII.eD 
and canned shrimps and export of tuna, perches, pomfrets, lobslers ia 
speciaUsed ttWteb. the ~ faI!et dltttng tht Jat ;eat ~ .. Pourth 
Plan is fixed at Rs. 20 crotcs (pre-dcvaluatioa value). 

6.4. A&kc!d to state the broId dIMi» of file ""H'It ftIII1etecI by 
Ocwerflnttttt 10 fat Itt tile fiIIfHItt iaduIty .... ~ .. a ~ .. 
have dated II tdWter: 

"o.vel"UJlMlll usislance to the fiaha1')' Industry has been in file 
foUewiq fi8IdI: 

1. ~~t t1f ~, ~~.i. Md ~i 

2. Capi'" aDd subIid:y fait mechanised boaas; 
3. 8ubiidy fClt .. Oil: 

4. GraDts for ..... eyipment~ 

S. Alaistance to cooperatives resardiII ~ fMIIltrM ,.-
sonnel. etc.; and 

6.'. AI. te the .. ~ IrK .. ..,.,. tllftlopmeat of • ~ 
,... iMIstrJ .... Ministry In ........... f ......... tilt ~ 
..... e -...I: 

"For the development of marine fisheries. an amount of R.s. 39.64 
c:rons ii pc,SII' ad Itt ..... ,., .. Fdartti~. For 
~etina .... ..,.,., .. a total SUIB .. RI. 9 cmres has been 
allocated out of which about 75 per cent will be utilised for 
development of sea food ind(Jjtr1~. SimuttaAeou:sty the 
Central Institute of Fisheries Technology with the proposed w...., df RI. 0.80 croret. CatMl Mariae Rateatch Iftstitute 
with .a 08IIay of lb. 0.45 a.tII, Deep !lea FIIfaing Stations 
with an tMItIay of Rs. 3 crone ... the c.ntnl Institute of 
Fisheries Operatives with an outlay of Rs. 1.25 crores would 
assist file i.,.dnstry 1ft tho vatious fields of deVelopment of 
processing tednuques, expIorafion. research 00 &shery re-
sources. training of fishery operatives, etc. In addition, the 
Marine Producl$ Processing TraiDiDa Ccauc set up in oeIla-
boratiOil with the J apanesc Gov8llllDC8t bas also boca trainin8 
processing technologists to provide the various processing ill-
dustnl!S with adequately trained technicians." 



11 

6.~ il.e to Wee are ill. ..... e.eDt with the ~ of Iae uwerb.i 
~ oi F~ FlY. Year PIaa .. F~" .that tia.e potea~ ~ 
'Gte sea food iHasCry to step up the export of ftsIa _d &sb products to 
.d n .t ...ws Me __ All ,....,MlsI ~ fer ... illftlinted 
.,elJl 7 .. .., ...... , ... MOft., it .. ate., _.,.. .. .....,.. 
:611 tile _ds., ............... e ~ lie .... t.;. 

6,.7, n.e t ...... ·ittee .. dlat skps 11ft beiac ~ hy Go" ..... t f. 
'file tin.,.,. oi ..i.e isI.eries bf ... iBcreased ..... to tea ..... 
........ ~ witII,......a .... deftlop~t Uti .by ~ ..iaii.ie 
. .,..... ••• _ ...... _,r.eel ... of .... _W~ ". 
·<'~ee woaId, ~~, ~ ..,.. file ~ tile ... ie.: coer&. 
.... dierts widI tIIeIe of .... FWlllies Dep.n.~ tile priYate ... 
'.., ~ I.e ,M.ri.e ",I.da Es,.t ...... ta_~ wWcJ. 118ft • 
..... ... to play .. pn ...... tile upatt of __ ........... 

1s.~~' 
6-8. The Central Board of FisheriC6 at its meeting held in April, 19M, 

~dai Mt htlHrlf 'sMP8:tl !RebM M f'lWft8et\ ~ Iblt\ and 
_sid~ Mt ~Iy 8f Mh1ftt IIV fAcMJIq .ta, ~ ~, ftMltnJ lIlMt, 
'''11ofl ere. and Mflint~. m MM ~ ~~te ~. t't medtlMl:;. 
ltbrt, JW4Mty ~uM 8@ kiM t6 lie ,ra\lftMnt or Mrtftn! ~ .. 
""'" ffItH~~~ lntl botMtl! l!!R>t4tftrS _ fMJf tlstHMtioti \EJ ft ftVter-. 
IMI\ fifth ~In ~ ceM t5~ 8f .. W MIlIMy. 'De Mkei 8f 
,fIIII-,~ M titaMIlftIl. M fat as ~ afttl ~ lWAtifte~ tn8 
ready availability of spare parts should be ensured. For fishina requisites, 
~i\~ torei~ ~muge moula b! Jft1Cle avlilli;le, nOl ant; fd~ UHport 
.6Ut aho rot fftflitutatlU~ or urdig6iious !quTpffieiU ~lItieWArty engtB6S. 

fi.'J. It has betM MIl. by tM MBUMtY tMt M Fbft F~ nat PItA 
• uhitorm paltent \'tf tt*lIuutet Of 30 I*' ttIIt IoU. lnI eo )tel' tRt IfHt 
'W bt'eb laid tkJWI\ rut .ftelt!'s tna~ve M • 88IBertIMI\&r! 6f deeM •. 
. tb!e seft~ pr6\'idl!ti b- ~tdie8 tUtd "*" lb ~ltt¥M aftd HsBer-
men for itttH!; ~ bola, ~, Il~, "I, Hit; i~ jfttf eotd StiWtgt 
plants and for reclamation. All these schemes are covered by the pattern 
,~f assisbittce for tb~ Obtte to th-e Stl'tes. 

6. to. It has \1een ftft1her ~tated tIHu fdUr ftt1fJs itr~ Uc!1tSed fUr tM 
m6huftlctutt t1f ;iyttM yat!1 and t¥nM tect\dred fdtt tM hftilli ihi4UlItty BUt 
dily one of tftem, MIs. Oarwm Nyldft~, Ar6 fttal\llMftUriftg the h'tJon fe;. 
quired By tilt blddstry. In order td "'* tftllA8~ iltR!ittilte ClUantitj '" 
nylon yam and twine to ~ ftshftmen at il ~ ~, OOV~~t 
of J ndia arranged import of caprolactum against Dutcbj credit and handed 
oVer the eiiHte quantity to ~ls. d~art ~yl~ on the co~dition that they 
'would ~II the fittishat product at the price ftxed by the Governtnent. It 
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is expected that the quantity of caprolactum imported (450 toanes 'approxi-
'mate) will be sufficient to meet the requirements of the fishing industry 
for about a year and a half at the present rate of consumption. 

6.11. It has beeri furtber stated that the import of nylon '/ tWine has-
been baniled from 1962 except' under IChcmes for providing iDccntives to-
exporters of fish and ish products. AI, regards hemp twin, import ceilings 
of Rs. 6.0 lakhs during each of the years 1963-64 and 1964-65 and of 
Rs. 1.0 lakh for 1965-66 were fixed and there had been no complaints ot 
insufficiency. During 1966-67 this was provided under the sehe~ for 
priority industry and no specific foreign exch~ ceiling was allocated. 
By Mareh, 1967, Fishermen Cooperative Societies of MaharaShtra and 
Gujarathad forwarded import licence application of the value of Rs. 6.7~' 
lakhs to the licensing authorities. The Ministry has further stated 'tha.t 
'the arrangements require revieW frOlb.' time to time. Since these fiiJhbig 
twines are treated under the scheme for priority induStrieS, no difficulty in 
the supply of caprolactum (raw material for ,nylon manufactured in the 
country) and hemp twine is visualised. 

6.11. Tbe C..,... ...... would like to ........... die saccess of tile fiIIlery 
iaduItry depeadl to • Jarae at..a _ tile qullty 01 the eq1liplDeat. like-
....., wiDdaeI, 80MB, wire ropes, fiabiq lIeU ad twiae, etc. A re-'.-eace to tile mppIy of ............... boats .... already beeR .... ia •• 
eadIer cbaptel'. TIley ..... dud tile CeatnI ud tile State GoftrUlellts. 
_y explore tile poIIIIJDIdes 01 ....... tile fiIIIery Wastry .,y ado,... 
• more ............. 01 ..... aee by way of pats, Ious ............ 

6.13. Tbe Co.-ittee .ote dud tile preseM qWUltity of caproIadIua. 
haporW would be suftident to meet tile nquiremeatI 01 the iachutry for 
.yloa yarD ud twine for aboat • year aad • baH. .. view of tile fact that 
tile Import 01 aytea twiDe ........ IIuaed ud tIIere are oaIy • few uits 
E .......... ayloa ,.. aM twiae reqaired adashely for tile ........ 
....... y, tile C_-'Che ..... tIIIIt GoY ....... _y eo-- wIledIer .., ..... _.r._ .. ayllltlt6; fibres ..... IIOt be ........ , •• IICCept 
• certaIa ... _ 01 ...... twIae prochK:don as • bed re .. M .... .,. 

6.14. TIle C"""ee are _pdsed to .. dIat wbile foar finas Junoe. 
beea Ilce.nd for tile _ ....... e of ayloa ,... reqairecI by the 8sIdnc 
..... ..." oaly oae 01 ....., ...ely, MIs. GWW8Ie NyIoas, is ......r.ctar-
... .,... ....... IJy tile iIIIery .... ,. TIle Cna-Wee woOl lb· 
tWt ..... to ... IoobI iato as IIIey ........... tIIIIt • • ......... 
lad It __ .... &Ie to &~ •• e ..... pHe Dyloit .... et for we.; ........... _·.I·~.e ...... twIae .. ... 

6.15. TIle Co .... aile ........... tile re' ...... eI ...., ....... 
try .. repnI to eledroak "alF .... like edIo 1I.1en. .. .., ... 
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... t.y ......, prelenbly ..... soaae Trade ApeeDleDts, tiD .... tilDe tile 

.. md lit lllllideld to justify indipDous prodndioa. 

C. Frozea Storaps, Ice P..... and Water Facilities 

6.16. For the development of the fishery .industry prov.ision of frozen 
storages is a necessity. The Central Board of Fisheries at their meet-
mg held in October, 1965, stressed the need for establishing freezing plants 
-ad frozen storages in important landing and consuming centres so as to 
utilise the abundant landings in certain seasons and avoiding waste of such 
-valuable food or fish. 

6.17. The Committee have heeD informed in a wr.itten note that the 
-State GovemmentBt concerned requested the Central Government to con-
sider setting up of large frozen storages of 250 tons and 100 tons capacity 
in the following places: 

250 tons froz!n storage plants IOJ on. fro~!n storage plants 

(j) Mormug.to (i) Delhi 

(ii) Malpe Cii) Calcutta 

(iii) Mangalore (iii) Hyderabad 

(if) Cochin (tV) Madras 

(v) Bombay (f)) Poona 

A decision was taken that Centre would sponsor fully such storages as part 
'Of the harbour development programme but the rest would be in the State 
'Sedor. This proposal was examined m consultation with the Planning 
Commission and the Ministry of F'mance and it was agreed that refrigera-
tion facilities such as ice and cold storage, freezing plant and frozen storages 
would be provided at the important landing centres under the centrally 
sponsored harbour scheme and also the Central sector major fishing harbour 
sCheme. It has further been stated that Centrally sponsored storages have _ 
been included in the barbour proposal for Bombay, Madras, Tuticorin, 
Vi7..akhapatnam and Mangalore. 

618. The Committee have been given to understand that several marl-
-time States have initiated action to provide frozen storages. 
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6I.l~~ W ~ ~ ~1c:J" t4Qf~i~ {Uwlts. 8{, ~ 
at the foUowiDg pIaceI,;, 

J. Visakhap3tnam 

2. Hy<!~abad 

3·~~ 

4. Nizamasagar 

5. Tadepallip.dem 

With 20 tons ice making capacity and 350 

".OfIJIe~f· 

Wi.t!1 ~ toqs il?C: ~ 'i2~ty $pd ~ 1:\>.ns· 
~oraae caplCity m addition a ~e lee' 
plaai" 3 tORS' eapacisy is alIo inttalW . 

.f\"-~qf~~ ~~~ •. 

With a 2-ton ice m~i1!g an~ 4. t~ fis~ 
storage capacity . 

Wi~h 5 tons, ice ~ capaQty l!nd lq tons 
fish storage capachy' • 

6· 20 At the following places ice-cum cold storattt p~ts an~ ~ 
freezing plant are under erection : . . 

1. Visakhapatnam 

2. Nellore 

Deep Freezing plant ; 2+ plate freezer~· 
50 tons ~ Freeze StOJ"l,F. 

10 tons ice making capacity and 20 tons fish 
storage capacity. 

6'21 At the following places ice-cum-cold storage plants are working 
under the fiOl~rmet\ ~~ve or other private sectors : 

I. Ama1ap~l1I.m With 5 tons ice making ~ BAd 10 tons 
fish storage capacity by Central Delta 
Fishermen Central ~ve Sodety. 

2, Kakinada With 15 tons ice making capacity and 120 
tons fish storage capacity by MIs. Fish 
Products Limited. 

~~ It. .. .".. ... _ ~ abpve _'IE, ~ ~ * ~_ ~ 
tho~ 

6.23. In Kerala the fast growth of Ishin, and COI!~ ~ &sb 
landinp necessitated the organisatioo of proper fish landing ceatres and 
hanoun aad of Ish Iadiag eatabl ...... as. 'FheI:e was ~' sim~ 
iDcreue in the ice and skngo facilities to 1tadIo the catches ~ to keep' 
pace widl the powdl of proccsain, of aportab1o ~ of~. Dur:iDJ 
the 1bird PIn there were 11 ice ~ in tho pobI}c ~91' ~ a ~ 
eel production capacity of 320 toas of ice per day. Pi~, ice plaids in ~ 
publk sector and 21 ice plants in the private sedor were in Various stages 
of constructi<m and these when com~ would raise ~ t~ ~ 
capaC1ty to ~O toni per day. ~teen freezing ~ ~ conpnis-



" .... Ill .• private sectGr. TlteIe with tha faurlh frewia& ,IUas ia * 
pHOe aecMf ha .. a tl'lnbg capacity of Iil ,.. ... I CMI .... ~ 
eI. abeat 40 tons pel' day. 1be S~ haa piuI to aug ..... UMl fr~ 
capaeity 4urIas .... CAWti. years. 

6.24. In M.drM a llWRber of We aad cold ItofaIo ~ havo bcea 
set up by the ftdaMes ~ ill importaDt _ill. IIld iQJMd fiibinJ 
centres for the preservation and storage of fish. There is an increasing 
tendency for the use of ice for fish production. The practice of keeping 
the fish ill (he ooIcI ..... is however Oldy 8Iltiaa a slowCf r"pop8C;. It 
bas been stated that the pneeIlt c:apaeMy of _ ke pIaats is ~. tons daily 
8Ild the storap CIIfI8*y eI. tile aJW ..... it 7ltu.. ~ will go up 
to 82t toM ice an.d t:J 1 t as ltOraF as soon as all tho plllBtS are com· 
mis&ieaed. 

6.25. Ia Gu~ thHe are 81 ice and coUJ s1ont&f,i in the State hav .. 
iIg a 40tM caPMiw lor ~. of fish of 5284 W. tOIU¥:!i. It bas P"P 
..... _ .. ...., it. inadequate and tllere.fore a scheme to epcourq.~~ 
-ttiae .. 01. ewe _ !Wi cqld ~ is jp~ in tbe State PlAn· The 
SIeM ~ • gjvCi .ub&idy ill the rate of 25% for ~ttin& up of 
plants by a cooperative or an individual. 

6.26. In West Bengal a cold storage has been constructed at Howrah 
w~idl would accommodate about 160 tons of 8811. MoPe eeJd 8torapt will 
he copstroct~ as ud when necessary. 

6.21. As repm Mabarashtra, it bas been stated that dllriRs facE 
y~ a good number of ice and cold storages haw heeIl ~ .. tM 
Cooperative and public sector, but with the fast grCJWth 01. in •• try, the pace 
is not adequate. Steps are being taken to ~ iDeeotM 18 ~ 
of fishmnen in the State for establishment of ice and cold storage factories 
duriIII .... FoQl'th Five y~ Plal. 

'-21. The StMe Govc:nuaent of Yysere ,.,,._ to uUeftake coer. 
aate4 AlheRes dawlOJllll'tat at D eeatl'es, D.UMIy, Me..... Na1pe. 
6aRgoIli, "rtal, Houav. aJMI Karwar .... the FotIrda Five Year 
PIaa. "01' this pwpoIO, eatablishm_ of .ia.ariae .reteas at thoae 
places is proposed. The development of fisheries under the Indo-Norwegian 
Project at Karwar is iJaelude4 is this. 1bese Pro;oa. would inler alia 
include pnm.toa of pRRirY&tioa and prOCOlling facititiet foe Mh, with ice, 
cold storage, freezing, canning and salt eun.g. 

6.29. 1'IIe (:. US I .... em.t .... .., g .......... 
.. .. ... te.p ....... I •• " ..... CI g y. ..... dllll_... .,. 
,.o.ide eca.o.dc rem.. to tile pnI_ta' ... ......, .... ......, ... lit 
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6.35 It has been stated that the following are the subsidiary industries 
to the fishery industry: 

1. Production of Fish Meal. 
2. Extraction of fish body oll-preparation of paints, lubricating 

oil and printers' ink from fish body oil. 
3. Extmction of liver oil. 
4. FISh protein concentrate. 
5. Bacteriological peptone. 
6. Manufacture of useful products from prawn waste. 
7. Ensiled products from trash fish. 
8. Leather from shark skin. 
9. Manufacture of shark fin rays. 

10. Isinglass from the air bladder of fish. 
11. Fish sauce. 
12. Prepared foods like fish flake, fish soup powder, lnaded fishery 

products, fish paste, fish concentrates and fish noodles. 
13. Boat building. 
14. Marit1e Engine manufacture. 
15. Manufacture of mechauical fishing accessories like winches, 

pudies etc. 
16. Twine and rope twisting. 
17. Net making. 
18. Manufacture of floats and sinken. 
19. Manufacture of electronic fish detecting devices. 

6.36 Asked about the steps that have been taken to develop each of 
the above subsidiary industries, the Ministry have, in a writteu note, ~ 
as under: 

(l )Fish Meal.-Investigation have been going Q1l at the Bombay Unit 
of the Central Institute of FISheries Technology to study the various as-
pec:b of preparation of fish meal. 11tese ~tudies also included the c:hange'J 
in the nutrition value of meals prepared from mhtores of milceDaneoulJ 
fish. Necessary data on the production of fish meal from some of the suit-
able varieties of fish haw been cotIected. Two 8 ton (raw fish) plants, 
one at Iaffarabad and another at Bombay, are now operatinj!. Two bigger 
plants. one at Goa (20 tons) and the other at Malpe (35 tons) are not in 
operation due to shortage of raw materials at low price and other reasons. 



II 
It has been stated that widl tbc i,,""_ cIDrts with mechanized fish-

inS there is bound to be an increase in die landings of cheap varieties of 
fish. It is estimated that the amount of trash fish JmIIccl by a shrimp boat 
sometimes goes upto 70 per cent. Besides large qwmdties of sardine will 
be available along the Malabar Coast durioi 5e1&$OllS for ~ into fisb 
meal. Along the Cape Comorin and Tuticorin Coasts large quantities of 
silver bellies are also landed during certain seasons. A UDit for the produc-
tion of fish meal from the latter species is already being established in' 
Mandapam under the aegis of the Indo-Norwest- fm;oet. At present land-
ing centres are distributed far and wide ., that JK) 0Itf Mi. ~ provide 
raw material for operation of a large fish meal pl;u:lt. Witb Ule ~veJopment 
of fishery harbours, the landings when concentrated win provide raw mate-
rial. The present requirements are for the establishment of smaBer units 
of l to 1 ton capacity of finished pr<Miuot~ ,... day 8l the Wrious fish land-
ing places. 

(2) Flsh body oil indusu-y )las ~ wen established on the Malabar 
Coast, with an annual production of approximately 2000 to 3000 metric 
tons. The main soun:c for this oil is oil sardine and .. prohction is on 
• GOUa., ilMlllsuy Iewl. TIle quality pf dae .n ... '*' .. ~ found 
to be poor • thai dlo balk of it is at ~ IIItId for ,.... wooden. fish-
ing boats. 

Investigations were taken up by the Central Instltutc rA. PIsbedes Tech-
nology on the two important aspeets of. tIM pmbJem viz. (I) andardisation 
of a method for the preparatiOlll of quality on to sueII ...... COIIlIDf.Ir'Cia 
condition now; (ii» estimation of tho powiJiJity of pn • ..,mg products 
for industrial purpose. As a result a method has ... worQII -. d~ 
mODStrated and popularised. Detailed proccdurcs have elsa ~ worked 
out for the preparation of water repellant paints, lubricating 011 for marino 
engines, factice and pdndng Ink from sardi1le oft. 

(3) ~ Sbw.k U~ Oil e~on plants ate ~ QPCrating iJl-
the public sector (Bombay, Veraval, Ca1icut and Trivandrum). WorJr;: COIl-

nected with the purification, concentration, factification and preparadon of 
additiGDal preduc:ts are carried out in 1bae fIIctoriea. 

(4) ~ proMia a:JQCeDtra~ fish GQur fen: huo:Jan ~ 
dOll: A 1QMhec1 for tiM proparatif:JIJ 01 od01ldcu fish flour fmm botlJ dR$-
... .. __ trMIl ftlla baa t.ec,o warted out by the Ceotr:al Jnsdtute 01 
F ..... 'I'echaoloe. It iJ propcad 10 work tb.b Iletbod in the * 
'GUt SGOIl. 

(S) ~QS.iCJ1 ~ from trash fish; Methods ha~ been wort-
ed out In the Cmtral Institute of Fisheries Tecbm10gy for the preparadoo 
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of i?acteriolQgical peP~Q\l,~ qOpl ~d ~~. 1'1\4 p~t i$ coat--. 
parable to Difco samples which are at present imported. This metlit.Q4 ~ 
is expected to be operated on pilot scale soon. 

(6) Th~ ~~a) Instil9~, o( Fishep,cs ~~9SY ~ .n ia~l
ing on the utilization, of larg~ qqpntW~ 0( s~ w-. aVtl.il.,. m.a 
prawn freezing and caJlIling 'factories. Methods have been worted out to 
~ puc proaoip, aa4 compounds like glucosamine hydrochloride and 
c~ The. possilHtily of preparing animal ft=eds from prawn shen 
waste has also been established. 

(7) .. poIl~ of utiIbiRg whole trash fish in a semiliquid form· 
for ase as pouIIry aRd cattle feed has been worked out anc,t demonstrated 
to the trado. by .... 0 ~.I.F.T. 'l1te product is stable for over 2 years, is 
devoid of fishy odour and can be transported in cheap containers. 

(8) ~ Veavtl Sll~ qt, the C .•. F.T. h~ ~ a method for 
the pre.ell!aJ.i9t.l of h~ q~ IC1ltlwr. ~ slw'5 _, 

(9) \¥Qf~ Q.\\ Uw p{epafttitoa of shark .. rap 01 e.rtabIe quality 
i& ~. ~ ~A1t ~ ~ B9q.bay Uait of tho. C.I.:F. T~ 

~ Ii) ~ oi isiRglass is being carried out OB a, semi-COPllDercial 1_ in the 1Jom8ay ~ The iftwstigation connected with this pfodu~t 
is. 1Ie_ oaniod out b¥ the MaItaraahtra State Pisherles TecI,nology Labo~ 
raMIY.~ 

( 11) The possibility of preparing fermented sauces from ~rta.i.n ~a,rio. 
ties have been proved by work carried out at the C.I.F.T. Unit at Calicut. 
Standar~tiQll_ of tJ;t~ ~ (ot this ~, tiW¥r way. 

(12). In view of the _ge scope for export of prepared foods f.rom 
,. inustigati~ ba¥e beon takea up 19y the C;I.P.T. As a result of these 
studies methods have b.een, st,w~ for tl;l,e p~tto. of ~ 8¥e, 
fish conc~trates" fish paste, fish n~e, fish SQ\Jl> pPWdc;r. * 1na4o.4. 
fish products. . 

(11) ~ of boat ~ ~ been PHt'8ned and provided aad sev~ 
~ ~ ~ betm e~d. Qeajp of fishing Mats have been made 
ae4 ~e p~ at. a ~ CQ5t to intorested padiD&. 

(14) Indigenously manm.actu~ ~giQes ar,e ~ tested, for qp.aUty-
and porformance. Drawings showing installation details are provided tG 
builders and other interested parties. 

(15) Qcsips of ~ _ gupies with the power fake..oft arrange-
meuts are being provided to ma .... C"Pren as weB as boat 0WDeI'I. 

(16), ~~tioas of ~. ancl ropoa with ditfarcnt materials have 
bcj;n ~ up and. ~ ~ to manufacturers u weD u other interest-
ed parties. Advice is aJap ......... for .. proper layout of twisting 
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iactories. Materials are also tested in the laboratory for the quality 
standards. 

(17) Designs of various classes of nets have been made and are supplied 
,to interested parties at a nominal cost. Advice is also given for the ma-
.cbinery and the proper layout of the net making plants. 

(18) Specifications of floats and sinkers were being provided to manu-
;facturers and material manufactured were given tested for quality stand-
.arda. 

(19) Specifications and drawings of electronic equipmellts were being 
provided to the manufacturers. The equipments made were also being 
tested in the laboratory and suggestions made for improving the efficiency 
. of each equipment. 

6.37 The Committee wanted to know how far research at the various 
research centres is induatry-orienteci. . In a writteDI note, the Ministry have 

. stated that all the FIshery Research Institutes conduct research with a view 
to apply the results to the fishery industry. The Ceottal Marine Resean:h 
Institute besides studying the biology of the fishes and analysing the 0cean-
ographical data, alao collects the statistics of catcbes and biologically inter-
prets the nature of the fishing ground covered by the deep sea fishiDg ex-
ploratory vessels of the Government of India. The entire research is orien-
ted to prediction of the fishery in the future and the potentialities of the 
various areas. 

6.38 The Central Inland Fisheries Research Institute undertakes re-
search on aD aspects of inland fisheries including development of induced 
'breeding techniques and improved methods of fish culture aad cxp1oitatioD. 

6.39 The Central Institute of FISheries Tecbnology is in direct touch 
with the fishing and processing industries, observing the day to day prot.-

'lems and solving them experimentally as weD as on commercial scale in col-
laboration with the private industry. The reaearch wort relates to design-
ing of new types of boats, giving direction to boat buiJdiDg-yards regarding 
the suitability of various materials to be used, evolving new techniques and 
material in the U!Ie of construction of boats and gear, advising the proces-
sin~ industries on improved methods of handling and processing of fish 
etc. 

6.40 As to the steps taken to make research industry oriented, it has 
been stated that these include the following: 

(1) Giving facilities to research worken at the CMFRI to conduct 
oceanographical study by permitting them to go OIl board the vessels of 
the Government of India, State Governments and 1NP. 
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(2) Publication of the results of exploratory fisbiDg in tho locallaDgu-
ages to give the widest publicity possible to help private industry to take up' 
fishing. 

(3) Demonstration of improved techniques in fish culture to the public 
and issue of pamphlets for the general use of public. 

( 4) Helping the research workers at the CIFT to be in close COIltact 
with the private industry and providing all the necessary equipment for 
conducting research on specific problems confronted by the industry. 

(5) Setting up Sub-stations and Units in various parts of the country 
so that research may be oriented to solving the local problems of tho 
industry. " ~ 1 ~HtIi 

6.41. The Central Institute of Fisheries Technology looks into the 
problem of fishery industry in particular. The Institute consits of two 
branches, namely, Craft and Gear; and Processing. Between them all the 
technological problems of the fishery industry are covered. 

6.42. lbe Commjttee note the efforts being made by the Ministry to 
develop subsidiary bldusCries of the fishery industry iD the country. TIley 
would like to stress tbat by-pI'Oduds and the processes being denlope4 
by the research institutes, specially the Central IDstItute of Fisheries Tech-
DOIogy, should be commerclaUy exploited. The industry should be en-
COUI'8ged to utilise the techniques eTOlved by the Central Fisheries Researcb 
IDStitutes iD the proper exploitation of the fishery resources. lbe Com-
mittee would suaest that iD the researcb programmes of the tecbn~ical 
reaearda inltitutes ader the Ceatre and tbe States, priority may be given· 
to the develop.... of such by-products as fish protein concentrates, 
bacteriological peptone, fish Bake, etc., which bave great potentialities for' 
providhlg proteia food to the 1IJIder.nourisbed sections of die population. 
11ae Committee _ve already emphasised the aeed for ioteasifying research 
OR Isla proteia coaeeaCnde iD pan 2.46. of their 'I'bIny-Eipth Report oa 
tile Miaistry of Food, Agricultare, Commnasty Development and Coopers-
fioII (Departaaellt of ~)-Ceatral lutltate of Flsberies Teclmo-
logy, Enwatuh-. 11ae CoIll1llittee hope that the Central Govenuneaf 
would pnmcte the necessary tedmkal assiBtaDce to the Statn III the setting 
lIpof ....... ry .......... 

E. FiIluciaI AIIistace (iacladillg assist.ce to coopentives) 
6.43. The pattern of assistance given by the Central Government duro' 

ing the Third Five Year Pian was stated to be as fo11ows:-

A. Slale Plan Schemes 

I. Education and Training 

2. Reseach Surveys and Demonstration 

Grant 

N·R. 
R. 
Grtmt 

75% 
50 %. 
50 %. 
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~;4S; 'nI workiag 0tcMp ~ the POW1h Five Year .IM f« Fiahorils 

_ ~ lb. aetd to Jdike aftilaWe ...... te upital for rapifl 
.expansion of the fisheries industry through governmental sources. '''lbia is 
of vital importance if fisheries were to be emancipated from the present 
· oofldifion Undet ~H the Mt w1t~ IMtc!ItttIts 1M the ~ dlODey-
IMdert J'rovkl~ limited ~ to ttle fi~ iMdstl'f; ..... pfllDlllly at 
'keeplllg me J'rittrMY pttkltl~n lit tit! slM~ 1eWI. 1\I}tOIIIIloA ill 
futthet @a~ted by the te1u~ mt !be f'I.rl M.!HdIIU t6 J'I1M-
I\ftanclat ll~ to ftle ~ (bmh Prime lAd WOI*a. 
-tkte) M'rt> bI~ be ~ to takt up lArge ~ tnjMI. 1lIe 
· WOrking Ol"dUp recotnmeftded fhAt 1ft aMitibft to provtllOft M caphIl, 
.dtVt!lot:nnem ex~ blthtdiftg *dttiftg capitll Slknild alto be Midi Ivlll" 
Able tor the lftdU!fijt.n 1h~ W~ 0Mttp fbtOIet ~fJtIasi" Itle ... 
for: tatfy ~mt III ~ to ~ ateftei~ whtth ~ld t'ftJYide 1lddIti0MI 

· etpiW tit the im!tastfy. Is wtIt itS the -flU! of ~eIit Oft l'It wttft 18ti,"lt .. 
tuMt.t ldall5. 

6.46. 11te ~ntcal Boan:l of FlIheriea atao. at its mMtina held ill 
December 1961, rec...,1DIAdcd that the capital required for the fishina in-

.dustry should be made available on par with agriculture. An~er alterna-
tive recommended was to give Government guarantees for the loans 

·obWnod from the banb by industry. 

6.41. At its meeting held in November, 19M, the Hoatd tttotnmet'lded 
that the pattern of financial assistance to the Fisheries Cooperatives as ttl 
the Third Plan should be examined in greater (]etail for continuance in th~ 
Fourth "Ian or for modification in such a manner that financial aSSistilftct 
from the Government and the banks were made avaiJable for ftsMtidi 

·cooperatives in time as in agriculture or industry. 

6.48. In a statenltttt sbowittg actitltt taken btl the tecoDunendaUons 
tnll~ by the Cetitral IIoatd of Fisheries, tht Ministry ha~ stated thltt me 
p.tt«n bf Hsistallce to fishtties clJOf'efatives was taktm up with the I'lah. 
nil'lg COItttiUssion whicli did ttot a~ fof! r~tet\tiob Of the sthentt as 
Centrally spotISO~ 8cbettte. As ~uch the sCheme has beert trartsferreCI 
to the Stste SecWr. 

6.49. As regards the question of providing credit to the Fisheries Co-
-operatives on par with the Agricwtural Cooperatives, the Ministry han 
stated in a written note that the matter was taken up &pin and again witla 
the Reserve Bank of India apd in a reply in JUDe, 1966 the Reserve Bank 
had stated that according to the recommendations made by the Study Group 
on Fisheries Cooperatives, working eapital requirements of Fisheries Co-
operative Societies should be made available by the Government as provided 
for in the Fourth Plan. The Rnene Bank, therefOM!. felt that the question 
of treating the FISheries Cooperatives on par with the Agricultural Coopfta-
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JAPAN: 

Tbe Agriculture, Forestry and Fisheries Finance Corporation is em-
powered to make the loans. Loans for improvement, construction or pur-
clwe of fishing vessels may be made to co-operativcs including both co-
.... tives engaged in fishing and credit co-operatives and to individuals or 
Inns engaged in fishing. Loans may be made to individuals and under-
takings other than C<H)peratives oaly if their number of regular employees 
ill "under 300 .... the gross tonnage of fishing vessels operated is below 
1"000 toni. Loaas may also be made for acquisition of ropes and nets .. 
niade ot svnthetic ftbres. . 

Loans must normally be repaid over a period of 10 years or Jess, 
usually at an interest of 7+ per cent per annum. No repayment ot princi-
pal is required during the first 2 years. Loans are usually limited to 60 
per cent of the cost of the project 8nd a maximum limit for loan bas also 
been fixed. 

Loans to co-operatives and other undertakings are normally secured by 
mortgage of the vessel and by a personal guarantee from the Directors. 
whereas loans to individuals are normally secured by mortgage of assets of 
comparable value and by a penonal guarantee from at least 4 persons. 

U.s.A. 

Loans are made by the Sec:retary of the Interior or his authorised 
representative under the Fish and Wild Ufe Act 1956. The Act created the 
Fisheries Loan Fund and it is used as a revolving fund. Any person in 
any State of U.S.A. is qualified for financial assistance it such a person: 

(i) owns a commercial fishing vessel of United States registry; 

(ti) owns any I type of commercial fishing gear; 

(iii) owns any property, equipment or facilities useful in conducting 
research into basic problems of fisheries; 

(iv) is a fishery marketing co-operative engaged in marketing or 
catches of fish 01' shell fish by the Mcmbel"S. 

Loans may be made for financing and refinancing operations, mainte-
nance, replacement, repair and equipment of fishing gears and vessels, etc. 

The loans will bear an interest of not less than 3 per cent per annum. 

U.K. 

Oonts for acquisition of DeW fishiaa vessels upto 140 feet in length 
aDd DeW engiDea are granted under White Fish and Herring F .... sh Industria 
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Act, 1953. The Herring Industries Board and the White Fish· AutboritJ 
operate the grants. The normal rate of grant is 25% of the expcnditan 
incurred in acquiring a new vessel or a new engine or for conversion of 
old vessels to oil-firing or diesel propulsion. Grant is generally uptD 
£ 15,000, but grants are made upto £ 30,000 per boat. ·Loans are 

normally limited to 60% of the cost of a vessel, engine or conversion. Tbe 
period of repayment varies from 5 to 15 years. Sixty per cent loan • 
also granted for nets and gears. 

FRANCE: 

Decree No. 54-306 of 18th March, 1954, a8 amended by Decree 
No. 55-192 of 20th January 1955, governs the grants and loans pro-
vided by the Government for modernisation of fishing boats. Lump-sum 
grants are provided to French Shipyards for building and repair of fishing 
boats of over 50 tons, in order to cover the difference between the cOlt 
of ship building in France and in other countries. A loan of 75% ia 
provided for construction of boats, purchase as well as acquisition of new 
nautical instruments, ship building materials and engines. 

6.53. 'I1Ie Committee Dote that the pattem of Centr.al GovemJDeDt .. 
sistaDce doriDg the Third Plan was 50% grant geoeraUy OD all ..... 
except OD the scheme "LoaDs te YJ8hermen's Cooperative Socletie5" \tIdcII 
was a CeBtraIIy spoasored scheme ad OD the sdaeme for medItIDisatioll at 
&sIaiDg bcNits fOl' wbicb a graat cakulated at 50% of the IIUbsidy aUowet 
to eagIDes was giftD. 'I1Ie Comadttee also DOte that the quaatuBI of .... 
taDce bas beeB l'ICaIed down further after the terminatiOD of the 'I1IIrd P_ 
period, the preseDt quaatuJD of auistaDce beiDg 0DIy 20% pat -' 30% 
loa. TIaere is aJscj DO provisioD for direct Govemmeat gnat for fisbfJIc 
~eaeII 01' fish proceaiag plaDts to ,..m.te enterprise. 'Ole ColDIDittee 
feel that tile preseat sale of Govermaent assistaDc:e is iaadeft~_d It 
has to a.e co.sldenbly BIIpIftIted 80 as eaable the States to _dedake tile 
develop..- activIdes eavIsaged darbIg the am Plan period. They at. 
coasider tile preseat IImIIIpIIleIIts ID regard to provisioa of aedit to till 
iIdustr)' .... to the Filii... Coops"',. are DOt satisfactory. 'Ibey 
........ DeW DM60ds of fiIIaadag fisbiag iadustry should be explored iIM........, • .eceslltlY~ die estabIisIDaeat of fisheries credit baaks 01' cor-
poratiHs .. .-e iD opel ...... some of the advaac:ed co1lllfries. 

6.54. TIle C ... Wee Me that tile Reserve Baok bas very receatIJ 
...- to p.e credM to printe emepreaean dIroagb commercW bub;. 
ney IIope ... tile .... of the tenIs of credit to be meaded by die 
Rrlf"e ... to tile CG udal bmIb iD this regard woaW be haliHtlf 
.. - euIy dIMe 80 dIat tile fishery Wastry caD obtaia tile IDIIdI .eew. 
IIIaIIce for pw' r" t.rp ....... ftI8eII. 
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6.U. .. -II •• w for 6e Coopentiee SodeCies, die Ccnn Nee 
"'!I!IW ........... t r r ...... , .... Ids fer am eei'll .. 
• .. fI C § I Fl. af ... cooperative IIedIoi' ~ ....... CellInI c.-
op .............. lie ... _%!. to ... tile .. '" CIIfIIII"'" 
••• 1 III r,.77I"Iu Calf lilly", SociJtieI ......... ....,.. tile Re-
............. 1liiie, III _ -V ..... tile credit ............ .... 
-_ .. ....., .... to ..... tile r ....... e.e ... of ....... c.e ...... ftiS:~ 

F. P'IIIIeries CoopendYes 

_ .6.56. IQ. a written note furnished to the Committee. it has been stated 
~ duriac tIac Third Five Year Plan the number of iOcleties increased 
• 2.538 to 3,177 and the number of members from 2.68 lakhs to 
3.21 lakhs. The turn over also ill(.'.lasod from Rs. 1.44 crores to 
Ra. 3.31 crora. Apart faa the geueral improvemcat I'flIistcred in the 
~ ef the oooperatiftl WI irtieI, 11l8D)' societies htad taken up rcmu-
aw.atlw schemes for production, processing aad martetiDg including ex-
pOrt. The diversification of their activities in various fields of fisheries 
iadustry has also infused certain degree of confidence in the cooperative 
.ocietiel and there is a general trend to take up large ventures with subs-
f.I!P1ia1 OIItIay prQvided adequate institutional ftrumce is available. 

6.57. It baa abo been stated that "it iI aIIo -vilaaed dlat at IeaIl 
st% GI",f!IOduction and .,........ of filii .. the oouatry would be 
...... 1hrough fisbory COOl en _ apiDIl 3«7 ..... the Third 
...,. The following measures ha. beoo taba by &be Goverruaent to 
... ,." SO% targets of production t:ImMJP COOf*'8lives: 

. (i) The State Governments have been advised to eliminate UDCCO-

n9mical cooperative societies and revitalise the· societies wbich haft') 
potentialities and bring into being additional units rA. t.900 mIand societies, 
t:500 marine (indigenous) societies, 100 marine (mccbaDised) societies, 
and 220 marketing federations. 

(it) Special efforts are being made to 0IpDi8c cooperati,. in aad 
around fishing harboun, reservoirs. 1ab5, bhecls, in:iptioG tanks cIe. 

(ill) The organisation of cooperatives wouki take dre form of primarJ 
societies. federatioDs and apex societies. Ten to fifteen primary societies 
would be COYCrcd t" a mar\t.eting federation and these federations would 
be located at places where marketing potentialities exist. The primary 
lIbcieties would be .. jiIIIiIed in contiguous areas and the primary as wdI 
.. markethag societies weald cater to the entire economic need of the 
fishermen coalmumty in the area without leaving any gap or the fisbenner 
to stray away from the cooperative fold. 

(iv) To faciIitaIc iDcnued production, not less than SO% of tt.. 
provision for 1M ~t of fisheries during the next Plan would be 



:.-Ie aVailable; to • C ... ....nw.. _ ..... ~ *, .• _ g ..... ... 
.. ~~ ~ to .... ..nJQ ..... ! .. _~ .... .... 

cooperative societies. 

6.58. The Cemmittee have been ... ..0 ..... sume ot th&' States 
lite Bihar, U. p'" West Bengal, MiIdhya ~; 0rt.Mr eIe. the·, iIbery 
cooperatives are entirety llIIder the 00IIirr&l- 01 ~ Depaftments. 
In other States lilre Madras, Kerala,' My!108, ·ctc .. U* FWIIIy n.patIJReM.I 
administer the cooperative societies with the htlp 01 a Ctx!peJ!llCive Ceo 
for which staff have been drawn from the COQperative DePartments. 
Ahhough the fishermen cooperatives can be administered entirely by the 
elected members of the Board of Directors, it has 'been found that' in the . " 

initial stages it is necessary to guide the eooperat'Nes: and have control 
over the functions by appointing Government'~ as a-otficio Presi-
dents and Secretaries of the Societies. This has also &en found necessary 
due to the fact that if the cooperatives are left to themselves, the vested 
interests like merchants and middlemen gain control over the cooperatives 
to the detriment of the cooperative movement .itself. After an initial period 
of three to five years, many of the cooperatives manage their own affairs 
but they are constantly guided in the technical aipects of the programmes 
undertaken by the Cooperatives. Since large share of the credit made 
available to the Cooperatives is from the Government certain anioinit of 
Governmental control has been found necessary. 

6.59. The Committee have also been iaformed that the Study Group 
on Fishery Cooperatives has recommended that at least 3,500 primary 
societies each with 150 members, covering about 5.25 lakhs fishermen 
comprising of more than 60% of the active fishermen population in IJ;ldia 
should be organised during the Fourth Five Year Plan. The Study 
Group has also recommended that a comprehensive survey should be 
undertaken by each State Government to identify, the viable and non-
viable units and strengthen them financially and orpnisatiouaUy. 

6.60. In a written note furnished to the Committee, the Ministry have 
stated that in accordance with the recommendations of the Study Group 
on Fisheries Cooperatives, the State GovernmCllts have been attmed, to 
undertake such a survey. - -.-6.6L TIle O' ..... e ...... eGUiII ,... ii, ...... tile te,.,. 
..ad of COOpeliatiflS foI' 1iiHIedUIaII dish...... of II1Iery requisltel, 
T .... ure of .., proc:t ...... 01 .... _1&::... .... coaperad,n 
taD .., PI-Y ..... role .. die ... at ..... I' Mtt. 'DIe CoBnIIIftee 
eoasiller it baapaad,e ............... _ ...... I'd ..... 6e ,,1_, 
IOde&s ... Id: ~ ., ___ .... Wei ....... , p ...... 
cr-. ..... lie em- to file pi...,...... ........ ~ -...<. 
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I,. ................ 1, "'f • .-e" eo ... I •• to ..... ..... 
... "" aiM ••• to .... "kr ... tile c:oopa ..... .of I.~ .... 
'::-;.61. ne Co ..... cc •• tile .... -.Ie tty tile Mhf tr) to "'f. 58% .... 01 pI .. dhB ......... cuopea • .es. 11aey ...... .... 
.. W ' h) w ... keep • CM'" n_ ntdI ... tile IN'OII- of .... co-
.. ... ~ .. tile se.tea ....... tile State ~~I'" .. tile 
a.cImicaI ...... 01 the,......· n adertakea by the CGGpiiadteS. 

6.63. TIle eo- -Wee would like to ..... iD tIais COIIDedioa the ... 
... anIId .... OKII .. tile IDIItter ill order to eII8IIft that die people 
... eIJ ..... III ...... all fisheries are beae&ted tIII'O .... the co-
...... .ad ....... ., pro&teen ad otber loreip eIe ..... are kept 
... of ... 80 cWIes 

6.64. Now ..... file RelerYe BalIk .... agreed to provide iDcreased capi-
... to tile CellInI Coopaadte .... for ........ fillleries cooperatives, 
tile ComeW. IIope dIM It woald _ poIIIbIe for tile State Govenuaemj 
lID *e.,.. .. -.'fIab1e ...... tidy aM orpaisatioaaIIy 10 tbat 
..-e ..,. lie ...... leveDiae up of tile Mertes coopendI.es ill die 
se... 

G. MarketiBc of Fish 

6.65. The Committee desired to know the existing arrangements for 
marketing of fish within India and whether these were adequate; and the 
.tops taken to ensure that as far as possible genuine fishermen benefited 
from the system of distribution and marketing of fish. In evidence the 
representative of the Ministry bas stated: "Marketing is still mostly in 
tile hands of middlemen mostly. Cooperative marketing as such is only 
making a very slow progress. States have encouraged the fishermen's 
cooperatives by giving them preference iD getting the facilities to put QP 
storages or utilising Govemment storage. transport, refrigerated sealed 
cabinets etc. But cooperative marketing as such is not developing with 
all these facilities given to the cooperatives. In the fisheries marketing, 
the middlemen have a very large say today in the country and the prob-
... is how to get over this. We cannot S&J we have even succeeded 
anywbere-I mean the position is bad." 

6.66. Asked to clarify whether in the development of cooper .... ~ 
marketing the bottleoeck existed at the State Govenaaat level or e. 
\Vbore. the representative has stated in evidence: -n.e catching is in one 
area. IJlUbI;iQa is an another area. Cooperatiws arc localised. That 
II ."",.. 01 • certaiD area c:ardl tile 8Ih. They have to tm die beIp 
of ~ else. or their orpaisatioa shGuld move locaDy to aDOIIIK 
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centre, to sell. Now unless there is a sort of all lDdia cooperative fisheri • 
.orpnisation, or a federal unit, or a thing like that, which can help eada 
other OIl the marketing side and the fishing side, it is difftcult for a loca--
lised unit to go and sell in another area. Then they have to go and com-
pete in an established market where already the middlemen have got some 
sort of a monopoly in the area. In fact they control the fish. For example, 
even when the Cooperative Societies in ChUka Late wanted to go to 
Calcutta and sell it, we did try but we failed miserably, because as soon u 
this fish went, the market was pushed down, or the fish was not removed in 
time. So we had to lose. We are working against very powerful units. That 
is why even with all this idea of Central Fisheries Corporation trying to help 
them, the progress is very slow. The coOperatives are not linking up 
with us and secondly even the few who are coming forward, are bein, 
weaned away by middlemen who are coming actively in the picture and 
offering a slightly higher price. Ultimately they faU into the trap. The 
basic problem is this. Not only in fisheries cooperatives, in all producers 
cooperatives in the agriculture sector, the producers cooperatives a"d the 
consumers cooperatives have not linked up. Even today this is the 
position. And our problem has been how to get these two to come to-
gether. Something like that we have attempted here in the ('.entrat 
Fisheries Corporation and also in the State Corporations. Even thea 
things are not moving very satisfactorily." 

6.67. In the course of their study visit to Calcutta in October, 1967, 
the Study Group of the Estimates Committee were informed that 8Ihery 
cooperatives in West Bengal had been formed with groups of 6sbermea. 
living generally in around a number of tanks situated in close proxim_ 
of one another. But most of the fishermen were so poor that they couII& 
not even buy a single share to become members of the societies. AaodaIr 
bottleneck in the way of successful implementation of the coopemdve 
scheme had been the dearth of executive officers with. manqerial talent, 
leadership, knowledge of working of corporate business etc. A further 
mag in the operation of the scheme had been want of proper linking of 
primary with central societies. In many societies the hold of middlemea 
is so great that the main benefit goes to a few. Such malpractices en 
be checked if there are efficient executive officers. 

6.68. In this connection the question of supply of fish to the Calcutt, 
market and the need to reduce the high sale price came up for ditcultioe. 
The Study Group had been informed that the quandliet of Ish procured 
by the Central FISheries Corporation had .. wry modest in COlD.,....,. 
with the total demand and usual supply it die' Cacatta mua.. It had, 
I\Ot. therefore, been able to ena1e aay iIpII:t by aDd 1ar. • the prb. 
structure. It has been felt .... the ~ .•. 'sak ria& of die -.bolelalel"l· 
in the fiIh ....... ceuId Oldy be lJIoken wile. thef would .. ill a poshloa 
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W ~~~~~ ~c:a,P,l q~tjties of ~h at re~llable rates and m~ket 
. Po iJj1 C~u~. The o,,~~~,~y.on ~ bee~ uwping s.ources through-
. ~.u,t tpe COqptry ~d ~d been dir.ecti!18 $eir efforts ~gely towards under-
~ ~~¥\Uts ~ \QDg term and immediate to increase supplies. They 
~l tha~ py obtainin, lease of more reservoirs throughout India for 
~.lQi~tion apd by 9~ of stalls in the Calcutta market and in the 
~iiy of Calcul~, they would be ",ble actually to overcome the difficulties 
~nd ~t<Jin the objectives for which the organisation had been set up. 

6.6', ~ CoDDDittee DOte the etforfs being made by the Central ami 
saa.te Goy~ to ~Oft the marketiDg and other facilities for the 
~D tbrouah cooperatll'e societies. ID the opinion of the CommlUee, 
I19wever, ..... y of the coopet'8tive societies are not weD-org~nised: nor 
iiway of the people wIIo are memben of the coopetame societies weD., 
~tecI; ad ID08t of the. me DOt the economic stamiDa to run the 
societies electively. 'I1Iese appear to be some of the built-in difticolties 
ctf fishermen's coopaatives. 'the Committee, therefore, feel that wbat the 
<;overameat ~ haTe to do ba the matter is to baild up the organisation 
from above aDd the orpnisatioa sIIouId triclde dowa from above to the 
lowest level 80 that th,e system C8Il he more broad based and more secoreIy 
.... economically orpaiIe4J to briag ia muimam benefit to the poom1 
IIedioas of the 8s1lenlea, 

6,70, As reprcJs lIIppIy ad marketing of fish to Calcutta, the Co ..... 
mittee fed that the Impact of the Ceatral GovemmeDt orpaisation ia 
iIIcreaIIIg supply to die c.tcatta market and thereby bftaking the mono-
poHstk rt.g - the nIiaa hiP prices of fish iD the market has not at aD 
~ea slpifiC8llt. To achieve this object, a Bet work of reservoirs and other 
sources ~. tile (.OUIIhy has to be established for exploitation. 
Etfolfs are abo to be made to opeo departmeDtaI stalls to curb the pre-
vailing .... prices. 'DIey IIopetbe eaeqy 01 tile authorities CODceraetI 

w...w be 6.ted to .... eM. 
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MOVEMENT OF FISH BY RAIL 

7.1 Considering the need for expending market facilities for ~ 
from production points which had developed in the country, the Govern-
ment decided to provide quick transport facilities for fresh fish to be 
transported over long distances and to have six refrigerated rail vans OIl 
an experimen~ basis during the Second Five Year Plan. The refrigera-
tion equipment was received from T.e. M. as a gift and the Government 
of India incurred the expenditure on construction of the chasis and the 
body at its own cost. Six refrigerated vans each with a capacity of 15 tons 
payload and with facility to maintain the temperature at 32.QF ±were put into 
operation on different potential routes. It has been stated that after trials 
on a number of routes some of which proved uneconomical due to difIi-
culties in attaching these vans to convenient and fast trains and due to slow 
response from the merchants, the vans are now being successfully operated 
in Calicut-Madras, Vijayawada-Calcutta and Palasa-Calcutta route!!. The 
!average load per day is more than the quantity an~. and all the 
.vans are utilised to full capacity. Originally, these vans were intended 
to be run entirely by the Ministry of Food, Agriculture, Community 
Development and Cooperation under the operational charge of. the Minis-
try of Railways but, later, by 1965, the entire responsibility of running 
and maintaining the vans was handed over to the Railways. 

7.2. Until the first April, 1965, the Ministry of Food and Agriculture 
Was required to milke good the loss in operation. At an inter-depart-
mental meeting held in 1964, the entire question was reviewed and it 
was decided that while the capital cost of the vans would be made by the 
Ministry of Food and Agriculture, the vans would be handed over to 
me railways thereafter and no further payment should be made to them 
OIl account of the operational losses. 

7.3. During the Third Five Year Plan, a provision of Rs. 90 lakhs 
was made for construction of 20 similar RIfrigeratN vaas. It has been 
stated that due to certain difficulties like di8icuIl forcip. exchange position 
~ .• Ia~ in arrival of equipment ordeted abroad, it resulted in slow 
.JWOIIC8& eI the. eoastruction of tho VaIlS widI... NIUIt that not more 
__ 3 vans ~ be ordered durin, tile TbiJ.d Five Year Plan. 

7.4.. The CoQ:mJjttee uoderstaDd tbat out of three vans ordered, one 
~ ak~dy ~ ~ and. tyro aI$ ~ to be S1JPPlied very SOOD. 
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7.5. It has been stated that during the Fourth Five Year Plan, a provi-
.. ion of Ils. 100 1akha was proposed for COIlStructiDg 22 vans-16 for 
-chiUed fish aDd'6 for frozen fish. The estimate of 22 vans has been 
arrived at as follows: 

Route Type of Type of No. of 
Van Refrigeration Vans 

I. Bombay-Calcutta BG Chilled . 3 

2. Delhi-Calcutta BG Chilled 3 

3. Madru-Calcutta BG Frozen/Chilled 3 

4. Mangalore-Madras BG Frozen/Chilled 3 

5. Cochin-Madras BG Frozen/Chilled 2 

6. Mandapam-Madras MG Frozen/Chilled 3 

f. Tuticorin-Madras MG Frozen/Chilled 3 

8. Veraval-Delhi MG Frozen/Chilled 2 

TOTAL 22 

7.6. It has been stated that on account of the same factor which pre-
vented rapid construction of the refrigerated vans during the Third Five 
Year Plan, and on the advice of the Ministry of Finance, provision was 
made for only three vans during 1966-67 for which orders were proposed 
to be placed on the Ministry of Railways. 

7.7. Tho Committee wanted to know the present position in regard 
to the supply of three refrigerated vans required during 1966-67. 10 a 
written note, the Ministry have stated as foUows:-

"The question of constructing three vans as first step in the pro-
gramme for construction of tweDty-two vans duriIta the 
Fourth Five Year PIaD period was taken up with the Rail-
way Ministry in June, 1966. The matter was simuIIIn-
eously takea • with the D.G.T.D. in regard to deannce 
of import of ~ation units. The D.G.T.D. sugested in 
this ronnectiaa 1bat certain firms sboald __ ~acted to 
ucertain ....... thDy could mannfacaw _refrigeration 
aaita. Tho...., of Railways ....... lllluetiW .• 
IuIise the ...... of tbe vms aad the ....... of .. 



refrigeration equipment taking iDto considoration the pout-
biIity of the units being iDdigenously maDufactured. 'l'be 
Ministry of Railways explored the feasibility of having the 
re&igeratlon units manufactured in the country and variODl 
measures were taken by them in tbia connection. The matter" 
was finally placed by· them before the Air-conditioning aDd 
Refrigeration Council of India for consideration at its 14th 
meeting held in Madras in January, 1967. The Members 
of the Council were requested to indicate whether they 
could undertake construction of the refrigeration equipment 

of the required specifications. In February, 1967 the 
Ministry of Railways intimated the Department of Agri-
culture that Mis. Kirloskar Pneumatics who have collabora· 
tion arrangement with ,Mis J. Store and Company had 
intimated the Ministry of Railways that they would be able 
to get the equipment fabricated. The Ministry of Rail-
ways, therefore, proposed to pursue the matter further on 
these lines. Since it was clear from this indication of the 
position that there was no clear prospect of indigenous 
manufacture materialising within a reasonable period, the 
Department of Agriculture took up the matter with the 
DGID in March, 1967 and recommended strongly that im-
port of three refrigeration units should be permitted immedi-
ately. The position in regard to the progress made by the 
Ministry of Railways in arranging for the indigenous manu-
facture of refrigeration units was explained to the DGID in 
this connection. In this context the DGID agreed in April, 
1967, to the import of three refrigeration units. The import of 
refrigeration units also involved allocation of foreign ex-

change. When the Department of Economic Affairs (Mi-
nistry of Finance) was approached. that Department again 
suggested that the indigenous resources for the fabrication 
of refrigeration equipment should be tapped and if import 
becomes inevitable, rupee payment sources should be tried. 
The Ministry of Railways who had been exploring the pos-
sibility of getting the equipment fabricated, intimated that 
MIs. Kirloskar Pneumatics Limited. Pocna have agreed to 
fabdadc this eq1lipmeot OIl placement of firm orders and 
... tl4ered delivery within 7 to 8 months of the placement 
of .QRIen. Since etlorts were being made to explore the pol 
~ of indigeooua fabricatioa of the refrigeration equip-
ment. DO «den could be placed with the Ministry of RaiJ-nys in 1966-67. Orden have been placed now for tbtee 
vans in 1967-68. Tbe COIIItructioD of vans in the remain-
ing yean of die Fourth Five Year Plan wiD be so prop'8III-
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JDDd tiaat tho targets of Z2 vans la.id 4.QWD for the Fourth 
PJaa are Idtiewd· bJ tbe end of the Plan. The maiiL difIi-
~j was ill IJDIIMll. ~ rcfti&eratiOO equipment. H the in-
diFaoaa uok ia .~t;""'tory. there should be no serious diffi.-
cully ill acbiovina the, target. The problem in such cases is 
that iJapoR is disallowed when ~e is some indigenous 
prodiaaioo or iudicalions of poSsible indigenous pro-
ductim. In similar circumstances, in the case of 
trawJcn this Department had proposed that to serve the 
twin purpoee of developing fisheries and fostering indigenous 
_wiers construction industry, a proportion of the trawlers 
should be imported--tbe balance of the requirements being 
obtained from the still untested indigenous industry. In 

view of the difticuh foreign exchange position and the em-
phasis on protection of developing indigenous industry, this 
approach does not find general acceptance in the various 
Ministries concerned with the determination of import 
policy ...........••. -it' is expected that all the three vans will be available for operation 
by the end of this year. One van will be put on the Cali-
eot-Madras route aDd the other two which are metre gauge 
vans wiD be put on the Veraval-Delhi route." 

7.8. The M"mistry have also stated that. "the slow progress in the e.xe-
eotion of this important scheme is, therefore, due to difficulties in obtain-
ing refrigeration equipment from abroad resulting mainly from an apprai-
sal of iDdigenous manufacturing capacity which was not ultimately realis-
ed. If, however, indigenous production of the refrigeration equipment is 
taken up this year and the Ministry of Railways are in a position to un-
dertake construction of the remaining t 9 vans in a phased manner be-
fore the end of the Fourth Frve Vear Plan, the target will be achieved." 

7.9. With regard to the three V8DS which were required during the 
Third Plan period. the repreacDtaliw of the Ministry has stated in evi-
detlc:e that "We have not at all made satisfactory progress in the c0ns-

truction of Railway vans. We placed the orders on the Ministry of Rail-
ways in 1962 and only about two months ago the Ministry of Railways 
indicated that one van is re8dy aad the other two vans will be given to us 
within a month or two. It has .... very Ioag time." 

7.10. As rega'rds tho tine ftDS wIIidk ~ ......... 1967, the repre-
sentative of the MInistry haa stabid· ill fNideacc: "It is because of this difti-
culty about the iDdiS-1>UI _ .... t ••• ".... impodcd uaits that this thing 
"\as bcCQ teJayed fat the IaIt NO,.... Becau~ of the difIicu1ty of refri-
,ae.ra~. the RaiJonys ... safiIta that they ,would be. able to take up 
oftly~. .0 will ....... up .... tfa" with them and ask 
'tltem WI1 cDaot they tIi'e ' .... ' ~. tiIIICO .. '~ iDdustry caD 
'tupply tt.e UDitI." 
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7.11. n.e Cw ittee npet to IIOIe .... tile qaestioD of proTidin~ hIdII-
ties for quick traasport 01 fresIl ...... refriteiated rail l'8IlS has not beetl 
'riewed -......... of CILI4*C1. n., Ire _hrPY to Dote that altho ..... 
%0 nfriIH'" rail ~ Wlft m,dred darbIg tile lbird Five Year Pbm. 
orden for ..., dIree __ eaaId be fIIacecI ad _ of tills oaly ODe .aD .... 
50 far hell ....,aied. 11re pcIIidoa ~ tile sapply of VMS required 
clariDa the ....... eJMIiaR 19M-1' is .. t.eUer. ApbIst the requirements 01 
U aeh .......... ...., die 'MiIIiIIIJ coaId place orders, .... ~ 
COIft!II ••• I.~ .. diKws'. wiIa ....... authorities, for oaIy three refri-
gerated rail ftIUI dariag 1967-68, although laitially they were requiI'ed .. 
_ ordered dariq 1966-67. 

7.12. WIIiIe die Committee ....,.-edate that iDdigeaoas capadly shOIII4 
ate faIIy deftloped _d IItiIisetI for the ...... afIIdue of refrigented Nil ..... 
.., lire of die opiIIioa dud DO ......., ....... be pIacecI oa the import 01 
lefriIeI .... eft " ., if it iI reaIiaed dud it is beyoad the capacity of 
the .doS MS BIIUIIIfactaren to deliver saclt equlpJDelds. The COllI-
.-iUee are ....... if at the preseat rate of proaress the Mlaisary would be 
ia a positiOD to obtaia U refrigerated rail vas duriag CIte period eDdiag 
1970-71. 1be CO"NDWee would, therefore, suggest that a phased ...... 
graauae may be cIrawa up for the sappIy of refriJentioa equipmeat 101' 
the ftmaWag 19 refriRended rail VIUII, bodI freIIl iacligeaOll8 soarc:es .. 
well as froIB ......,.., after takiDg iato COMideratioa the prodadioa capacity 
of the iDdigeaoas ma~ to supply refrigeratioa -equipmeats 01 the 
4esired sped&adioIIL 

7.13. In a written note furnished to the Committee in regard to the 
arrangements made for the transport of fish on the Southern Railway, 
it has been stated as under:-

··At present fish traffic is offered in bulk from stations on Calicut-
Shoranur secti~ to Madras and Cocbin. Fish traffic is load-
ed in a bogie parcel van daily at stations on Calicut-Shoranur 
Section. This bogie parcel van is despatched by No. 62 
Kasergod-Shoranur Passenger from Calicut to Shoranur and 
onwards by No. 2 Mangalore-Madras Mail from Shoranur to 
Madras daily. On two days in the week this bogie parcel vaa 
is replaced by a refrigerated van from Cali:.:ut to Madras on 
Mondays and Thursdays. The refrigerated van contains two 
compartments of 7.5 toMes capacity each. Out of the two 
compartments one is utilised for the transport of fish booked 
from stations OIl Calicut-Shoranur section intended for con-
sumption at Madras. The other compartment is utilised for 
the bausport of other perishable traffic like jack fruits, green 
ginger etc. from stations on West eoallt to Madras. In the 
return joum~ from Madras to Calicut there is no traffic 
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offering with the result tho '9'l1lI IUD practically empty bJ' 
paasenger trains throughout the year. 

Fish traffic offering from stations OIl Calicat..sboranur sectioD aDd 
bound for Cochin area is cleared in a bogie parcel VIII and 
despatched by No. 30 MaDgaknoCocbin Expreu upto 
Shoranur and onwards. by No. 564 Passenger to faclIitate DD-
loading at all stations since a IarJe Il1IIDber of canning iDdu~ 
are spread out on this section. In the retum direction tbo 
bogie parcel van is returDed by No. 29 Cochin-MlDgaJore 
Express . 

.I» addition to the above traffic there is some quantity of fish tratIIc 
from Mettupalaiyam, Mettur Dam and Bangalore aty to 
Howrah side loaded and despatched in train service bogie 
parcel van and bogie III with brake and luggage by No. 20 
Cochin-Madras Mail and NO.8 Bangalore-Madras Mail. The 
ti&b is re-ieed at Madras Central and transported to Howrah 
in train service luggage van daily by No. 38 Madras-Howrah 
J anta Express. 

Other fish traffic offering in small quantitiea from Mandapam area 
to Madras is cleared in train service luggage van during the 
season. 

The Central Ministry of Food and Agriculture and Governments of 
Kerala and Mysore States have suggested introduction of re-
frigerated van service for transport of fish on the following 
routes: 

(i) From Calicut to Howrah. 
(il) From Mangalorc to MadrasjBangalore. 

With the two refrigerated vans available on this Railway it is not 
possible to extend the service to any other routes. WbcD 
cdditional vans become available the proposaI will receive 
further CODSideratioo." 

7.14. The Study Group of the Estimates Committee which visited 
Madras during September, 1967, were informed by the General Manager 
of the Southern Railway that the avcrage time takcn for the movement of 
fish from Mettur Dam and Mettupalaiyam to Howrab is about 60 
hours. The Committee wanted to know whether it would be desirable to 
transport fish in faster trains so that they reach destinatioQ stations in 
shorter periods of time. The MiDistry in a written' note have 
stated that it would be desirable that fish should always be 
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traDSportN in faster trama. This has been general problem in all the 
Railways and a satisfactciy solution has not been arived at as the Railways 
are unwilling to sacrifice the rumiing time by allowing extra time for load-
jng and unloading of fish. The only practicable approach is to make one 
of the faster trains to be a10wed for fish traffic. 

7.15 •. The COIMIittee Dote the present III'I'IIIIpIIIeCs for the traDspoit 
of fisb on the Soatbena Railway. They feel that there is an impeI'atin neea 
tor the proftiioD of a refrigerated van service from CaUcut to Howrab. It 
is also desirable to provide a refrigerated van service in place of the existing 
parcel van senice in the ManpIore-Sboranur section for despatch of COD-

.. ...".g. to Cocbin. The ColllJldttee hope that the Ministry would Jteep 
a note of the trends in fish tratlic while introducing refrigerated ran vans In 
the various sections of the Soudlem Railway.. The Committee also sug~ 
gest that the Ministry may take up with the Railways the question of afta~ 
cbing the refrigerated rail vans with some of the faster trains so that the 
fish consignments may reach the destination stations in the shortest possI-
ble time. 

7.16. The COBlDIittee 1DIderstand that present statistics in respect ef 
earnings OD fish tratlic as weD as from perishable traftic are not maintained 
separately. They suggest that the Ministry may impress on the Railways 
the desinbiIity of .... intaining statistics in respect of earnings aceruiag from 
.... trdic in all zonal Railways. 

7.17. The Fish Seed Committee (1966) recommended the improve-
ment in the existing methods of transportation of fish seed and breeders and 
improvement in the existing types of containers. They also suggested that 
Railway Board should be approached for providing sufficient number of 
special begies at all important State production centres and to provide more 
accommodation in faster trains.. They further recommended that the 
Indian Airlines Corporation should be requested to a10w concessional rates 
for air transport of seed and to provide more accommodation by faster 
planes. The Ministry of Transport and Communications should also be 
approached to provide necessary facilities for loading fish seed in private 
planes at Dum Dum Airport. 

7.18. The Committee have been informed by the Ministry that the 
above recommendation of the Fish Seed Committee (1966) have been 
accepted by the Government. The Central Board of Fisheries has request-
ed the State Governments to take necessary action The Department of 
Agriculture has requested the State Governments to furnish the data on 
the quantum of fish seed which would be required to be transported from 
specific centres by air or by train and the destinations so that the mattet 



.coald be 4Bkeft up with the IUdian Alrliaes Cotpbratiob ad the MiaitIry 
of Railwa,.. 

7.19. TIle Co.=Wee .... that tile MiaIstry ...... pNa!I8 the data 
famished bJ tile State Gov........ eeaceraed OB the ....... 01 fisIl 
Jeed ...... ed to be tnasported bJ air 01' by traias to various destinations 
... ,....., ....... lip tile ...uer willa tile ceacened ~ .... ..., ..... 



CHAPTER VIII 

EXTENSION ACTIVITIES 

8. 1. It has been stated that the Research Institutes are publishing 
bulletins news-letters and other handout$ .ernJx>dying intormation of exten-
'sion value. The Training Institutes under "the Ministry are also making 
available the results of research through their training Courses. The 
Ministry are bringing out Indian Fisheries Bulletin and other occasional 
pamphlets embodying information coB$idered ,useful to· the industry. 

8.2. Some of the States Like Assam, Kerala and Madras have their own 
Extensioa Units for the dissembultion of knowJed8e;.among the fisheries 
'operatives. A note on the extension actiVities of State Governments is 
given in Appendix fiI. The Committee bavebeen informed by the Minis-
try that almost all States have facilities for traiaiDg' Officers Uicluding those 
working in the Community Development Departments so that the useful 
.results of research may be applied through the field workers. 

8.3. Asked to state what specific efforts had been made ~n makin~ the 
results of research achieved in various Institutes available to the user'! the 
Ministry have stated that the nature of efforts during each of the last three 
:years was similar and re~tes to the, fo~owing: 

(1) Extension work through Fisher.ies·· Extension Units directly 
under the Ministry, attached to the Central Institute of Fisher-
. ies Technology and State Governments. 

(2) Training of personnel through, (i) Central lnstiute of Fisheries 
Education, (jj) Central Institute of Fisheries Operatives, (iii) 
Training Centre attached to the Cehtral .Institute of Inland 
Fisheries'Research, (iv) Marine Products Processing Training 
Centre' and (v) Deep Sea Fishing Station (v5) other training 
institutes attached to State Governments. 

(3) Publication's: (i) Indian Fisheries BuJletin--<:,ua1terly, (ii) Cent-
ral Inland Fisheries Research Institut:: Bulleting mimeo-occa-
sional. (,iii) C-entral Institute of Fisheries Education Bulletin 
mime~ional,. (iv~. Central Institut) of Fisheries Techno-
logy Newsletter Mimeo-quarterly. (v) Bibliogr~phy on Fisheries 
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-mimeo-quarterly, (vi) Fisheries Extension Newsletter-~o
quaterly, (vii) Annual Reports of Research lnstitutelStatcs. 
(viii) Pamphlet "Get more Fish." 

( 4) Advice by Central Institute of Fisheries Technology on fishing. 
crafts and gean. 

8.4. The Working Group on Fourth Five Year Plan on Fisheries consi-
dered it essential. that the following pattern of organisation of extension 
services should be brought .into existence as early as possible: 

(1) A Central Directorate of FISheries Exteasion with a panel of 
specialists in different subjects should be set up. 

(2) An extension wing should be created in the. Dir~ of 
F.isheries of each State and there should' be effective technical 
collaboration between the Central Directoqlte and the State 
ExtcasioD W'mg. 

8.5. The Committee have been informed by the Ministry in a wriUcn 
note that no proposal for a Central Directorate of Fisheries Extension is 
under consideration of the Central Government. 

8.6. Regarding setting up of extension wings in the Directorate or 
fisheries of each State, the Ministry have stated that the latest informa-
tion is not available, but some States have organised extension \\oIing$ 
through the regional organisation and training programmes. 

8.7. The Committee have also been informed that ten Fisheries Exten-
sion Units were started by the Ministry in t 956-57 with a view to extend 
the result9 of research achieved in Fisheries Research Institutes to the 
fish farmers. but these units were, as a measure of economy, wound' up 
with effect from 31 st March, 1967. The Central Government have DO 

extension units at present. Although sufficient advance has been made 
in mechanised fishing and inland fis~ cultural practices, tfle States have 
not yet developed a system of extension services. 

8.8. During evidence the representative of the Ministry bas stated as 
follows: 

........ the extension winp were removed but now we have decided 
that it is necessary to have tho extension wings. We shaII 
formulate it shortly and we hope to get it through." 

8.9. 1be Co-.ittee 11ft 01 tile new ..... _ is: 7 "IY widt ...... etop-
ed ~ • Is tllilltial .... tile e8kieacy 01. edeasioII .mce .... 



Ite maintaiaed at a high level. 1bey are IIIlbappy·tbat much attention Juu 
IIOt been paid to the recommendation of the Working Group OD FISheries 
for setting up a separate wing of Extension Machinery. In this conne(.'-
tioa, the Committee would like to inme the attention of the Ministry to the 
recomme...tati9as made in paras 4.6 and 4.7 of their 36th Report on the 
Ministry of Food, Agriculture, ColDIDDDity Development and CooperatiOQ 
(Department of Agriculture)-Central Mariae Fbberies Research Institute, 
Mudapam C .... 



CHAPTER IX 

BElTERMENT OF FISHERMEN : WELFARE ACTIVITIES 
.. ., '~ . _ . p' ',". ,. t 9: i. In a note furnished to the Committee, the Ministry have stated 

that the planning of fisheries administration in the country"has been rmw"e 
also to see to the betterment of fishermen. The directionS' in which special 
efforts have been made for ameliorating the conditions of firshermen are 
stated below: 

Fishing Rights 

9.2. Preference is given to fishermen cooperative societies working in 
inland areas in the matter of leasing out of State-owned water areas. In 
Andhra Pradesh, the fishermen get the fishing rights based on the average 
lease amount for the preceding three years. In U.P. the fishermen are 
given weightage of t 26 per cent over other bidders in the matter of 
auctioning of fishing rights. In Manipur, this concession is up to 25 
per cent· 

ReUef to Fishermen 

9.3. In States like Madras which lie in the cyclonic belt, marine acci-
dents are frequent calling for immediate relief measures. For this pur-
pose. the Director of Fisheries has been delegated powers to grant relief 
to fishermen who are involved in accidents caused by natural calamities, 
upto limit of Rs. 5,000 a year, the grant in each case not exceeding 
Rs .. 100\-. Fishermen are also given relief for the loss of their craft and 
tackles, both in cash and in kind. 50 per cent of the amount thus ad-
vanced is treated as subsidy and the' other 50 per cent treated as loan. 
Government of Madras has a distressed relief fund for the purpose of sup-
plying provisions of food, clothing etc., in times of emergency. This fund is 
constituted by donations of fishermen cooperatives, donations from private 
parties, sale of flags, during fishermen week and other miscellaneous contri-
butions. The operation of the fund is by committee with Minister of 
Fisheries as the Olairman and the Director of Fisheries as the Secretary-
cum-treasurer. This relief is besides the relief given by Revenue Depart-
ment. 

9.4. When fishermen are lost i~ the sea, the assistance of Navy and 
Air Force is obtained in spotting the missing fishermen and their crafts. 



95 

The expenditure in this connection is generally borne by the Departments 
concerned. 

Incentives to the children of pool' fishermen in the matTer of training 

9.5. The incentives given by State Governments in the matter of train-
ing vary from Stale to state. In all cases the tniining is free and some 
monetary ~sistance is given to support the trainees during the period of 
traiaing. The trainees undergoing training in the fishermen's training 
centres (marine) are given a stipend of Rs. 50\- per month and allowance 
on days w~en t.Qey go out on sea. 

9.6. The Committee have been informed that the Government of 
Maharashtrabave taken adequate care to train the fisher-youth in engine 
maintenance, 1\avigation and modem mechanized methods of fishing by 
opening training cen~es in,each maritime district and inducing them to attend 
the centres by giving them monthly stipends. Fisheries schools are also 
opened for their primary education. Higher professional training is given 
in the institutions condu~ted by ttw. Centr:alq~v~~~. i .. , ,'_ 

9,7. In Mysore the Fishermen's Training Centres'af Honti~var ~ 
GangoUy for trainipg fisheRDen in mechanised fishing and one inlaad Fish-
eries Training Centre at Krishnarajasagar established durin!! the Third Plan. 
are ta be contin\led 4uring the Fourth Plan period and onomore training 
Centre-·for marine4ishennen is proposCd to be started. Two more train-
ing '1entre~l"in~d .• ~hffi1Den ,are,~ proposed..,,',\ .. , 'J' ,'f,.. r,,: 

;, 9:g:'1'hP'Dntft F~ "FrVe :Ye4r Plan' for devel~eItt of fishe~ 
in Kerala provides for'increase in '6!etnnnher 6ft~ Uf'eath or die 
four existing training centres from 40 to 60 in ~h batch and the starting 
of a new centre at Neendakara. Ther~'tf;ills6Jli~b~lI1bt"the~1iatfting 
of. 155 ~. as master fishen:nen, engine drivers and second hands in 
the ~tr~,~~M:C ~J~i~eries .~!atives., 'i' (" .... :Ci, 

9,9-:''In~;Anc.t6:ra Prltdesh; a;;ti1ihUni instituterhas been'~b1Mted at 
KakCtadain'!" 19S9~' wbete ~enweu'tre traitU!lt 1ft mdderi{ mdttibd~" c:il 
fislring 'and' haitC:IIiDg of mecltanilled bOa~:" Tra:Dteesi~' paid a sti)JemI or 
Rs. 65F~ evdry mon1frdUiing' trBmiDg. . Th€"COunBwd dtigm~IY dr 
6 months dut1liidiibdt ~iiJd JitHit. t%6~ the :cturStitm flaS··~;··1ticre'8SeCI 
to 'one 'yeai so 'i!W ~~ ~ may fuUy learn the maintenance of en-
~ even for medium-sized boats. 

,...~ ._!. ')"' •. ,'f 1 ••• ,~~_. 

"9IH}. -ID.Gajaat dW GM'ernmenrv" I'1IUIias ioar'tprimary fisheroa 
sc:hocD <at- 8IftdIIa, ............ tBI'OIIeh-) '. t:1tIuIrIUt~,Ind"KoIakrr:"; fJIr, 
,m5 "... .... w beat·· ... ilr-tiae IItbooIJ' eIetbC*arf su6Jecta .. 'WId! 
bias OIl fi6eries. ru.her-youths are also trained at two training centr'el 



run by the State at Vcraval and Kolak. Till now, 492 traiDces have UWa 
'8dvantage of these centres who after completion of the training are well-
equipped to maIV independently the mechanised vessels. 

9.11. In Madras, Ihe FisberiCII Department runs training centres f« 
fishermen in all the maritime districts and an inland centre at Mettur Dam 
for training them in mechanised and modem methods of fishit1g, principlel 
of navigation and handling of engines. 

9.12. In West Bengal, short-term training is given to fishery operatives 
and departmental junior staff at Kalyani Research Station. It has been 
stated that adequate training facilities for fishery operatives are not avail-
able in West Bengal. 

9.13. Advanced ~ to fisheries operatives is provided at the 
Central Institute of' -FISheries Operatives, Ernakulam and sponsori1J8 
agencies, which are very often State Governments, are required to provide 
a stipend of Rs. 100 a month. Inland training courses, as a rule, do no( 
provide any regular stipend. But, wherever such training courses are 
organised for the implementation of special programmes lite UNICEF, 
.atipencb are provided. 

9.14. In Slates like Mysore, Bombay and Madras primary and second-
ary schools are run by the Fisheries Department and a good number of the 
students receive financial ~ in, a~OD. to assistaDce lite mid~y 
meal, mOk etc. provided by UNICEf, CARE etc. The Bihar FISheries 
Department is I'IIIIDiD8 17 n1abt Scbools fOr adult education. Some of the 
States tike Krn1a, who bad earlier fisheries scboo1s have transferred the 
.JChools·to the Department 01. ·Education. 

Housing, Medical GIUI other facilities. 

9.15. The inland fishermen are usually migratory in character and nOlle 
~f the inland Slates have any special acmes for' housing, medical an4 
other facilities. Wilh ·rqard to tb/;> nuuinc fishermen, the necessity for 
providing such facilities has· been accepted and .5chcmc. have been drawn 
up with this object in view. Kerala has drawn up a scheme for the con-
struction of suitable types 01 quarters for fishermen. The Government is 
giving asSistance upto Rs. 500 in the matter of acquisitioa of land and 
Rs. 900 for the construction of buildiDg, the fisbcrmeo having to contribute 
not more than Rs. 100, which itself can be tendered as labour. Although. 
originally each residential unit was to cost only Rs. 1000, it has now been 
proposed to ~ the Cost to Rs. 1500 a unit. The Madras Government haVe 
already constriICted. 240 hoaIes for the accommodatlon of fish~ each 
b00ge costiRg Rs. 850. FOr this putpb&e aD intereIt free 1oBn.tI. Rs. 300 
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and a subsidy of Rs. 550 has been given to individual fisherman. ~ 
sals are under way for the construction of additional fishermen colonies at 
various fishing villages. In Madr~ city iteself. the State Housing Board 

.has constructed a fllOmber of multi-storeyed tenements for the use of 
fishe!'I11en. In Gujarat, the Department has proposed to implement a 
scheme which among other things will provide housing, scholarship to 
fishermen children, hostel facilities etc. to the fishermen community. In 
Maharashtra, it is proposed to give financial assistance in the form of loan 
amounting to a total of Rs. 125 lakhs during the Fourth Plad period for 
.the construction of houses. digging wells etc. 

9.16. With r<!gard to medical facilities, no state has made separate pro-
"vision for fishermen community" except for the Health Cf'ntre of the Indo-
Norwegian Project located at Neendakara. Some medical facilities are 
"available with the cultural centres of fishing villages in Gujarat, for which 
"financial assistanCe used to be given by the Fisheries Department. This 
-scheme has. however, heen wound up with the- Thire' Five Year Plan, al-
though such facilities may again become available with the operation of 
model village scheme. which has now been proposed. 

9.17. Facilities like provision of approach roads, drinking water, ftsh-
1:uring yards, supply of ice and salt at subsidised rates are also intended 
lor the betterment of fishermen community. 

9.18. Tbe Committee attach coashIenble Importance fA) the IOdo-
'eCOlIOmic rebabDitatioIl of the fisberalen population. No improvement In 
fish procIadIoa can be possible aaIess the econoaak status of fishermen .. 
improved and they are provided the basic amenities of lHe nte education. 
bousiag, medical facilities, etc. 1be Co.miUee are aware that the socio-
ecoaomic uplift of tile isbermen is beinK brought about by fOMering co-
operative mon.ent a~ag the fishermen but they feel that there i.~ scope 
10r greater Involve.eat by the Government in the ,.e~arr activICl~ '«'r the 
beUenneat of the fi5hennen COIRIDDDity. In this connection, the Committee 
-aest tbat the CeMnI Govemment should persuade the State Govem-
meats to assip .... to tile ishe ..... on which their dweBings stand, whkh 
are DOW snbjed to short-term lease. Gnats and IoaD5 l118y also be provid-
ed for coutrndion wbicla .. y ensure health and comfort of fishermen who 
have a liard life .. sea. 11Ie Collllllittee farther SllJnEM that IftSter oppor-
tunities should be given to tile chiIma of fishermen in die Dllltter of recruit-
IIIeIIt to the Indian Navy and to the Merchaat Marine where there is • 
aafnn) scope for tIteir employment. I. this COIIIIedion, FIshery Scbeob 
Mould be enabled to provide prepalltmy coane8. 

9.19. The eo-....... BOte dIat the iaeenttves given by the State Gov-
«IUIIeDts in file ..... of ........ vary froID State to State. It Is desirable 
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ta.t ..... iJ • IIIIiIorIII pattern of assistance tD the lraiDees ia the various-, 
traiDia& iutitutiou. 

9.lO. ID their report OR the Ceatntl lastitute of Fisheries Opentives 
Emak ..... , daeCommitteehne DOted ~ there is a shor,tfaU in the Dumber 
0{ traiaees depute,t ~.Jbe ~ ~o:yernm~. The' Committee coasider 
the .... .utilis8aiOD of: .~ .traiaiag f~ as a Dational .waste as this ,,'ould 
inl:vitUIJutar. ,the deyelopmeat of &sberies in the , country. They would 
urge the need for tbe faller utilisation of the iatake capacity of the traiaia& 
institutes UDder the CeaUaI ad State Governments, by giving greater oppor-
tuaity f)) penoM from ishemaea colllJDllQity • 

. ,9.U. ,Jbe Co~ note that ,,!fly one or two Stat~ have cinwa up 
sdlenaes f9r the COJl5Iruction of suibIbIe types of quarters for fishenneL 
TheJ. wopld UI'Ie tbat sucb of. the fts,heJ1ne~ colOB~ ,as have sizeable con-
ceat~ of fUdaenDea sbould be properly .~veloped ad provided wida 
medical, housing ..... d educ:atioaal facilities besides approach roads, drinking, 
".ter, ftsh-cariDg yards, etc., so that they may serve as model fishing riJIaIes. 
The Coauaittee would impress oa the M'utistry the aeed for proTidiBc 
........ .IeduIicaI ' .... iMDdaI ,1I.i.aaace to; the SaMe Goverameats for 
l ........ laa the model .... ' ... IdIetae. 

NEW DELHI; " 

ARril 2. 1968. 
" ... 

riiaiiiiiJ'3-:1890 (Sakal. 

P. VENKATASUBBAIAH, 
Chairman. 

EstimIJlt!s Commiltt!e-



APPENDIX n 
(Vide para 1.14) 

Resolution of the Gov~mm~nt of India setting up the C~ntral Board of 
Fisheries 

(To be published in Part I, Section I of the Gazette of India) 
No. F.12-24jS7-FY(D) 

GOVERNMENT OF INDIA 

MINISTRY OF FOOD & AGRICULTURE 

(DEPARTMENT OF AGRICULTURE) 

New IHlhi, the lst April, 1958. 

RESOLUTION 

In pursuance of the recomm~dation of the "All India· Fisheries Cdn· 
ference" held at Madras iii September, 1956, the Government of·- India 
have decided to set up a Central Board of Fisheries for the purpose of in-
tegration' and' coordination of Fisheries Research and Development activi-
ties in the country. 

2. Constitution; 

The Board has accordingly been constituted as under: 
., " ' i"~· 

Chairmon 

I. Minister of Food and Asricuhure or his nominee. 

Members 
- , . ~ 

2. to IS.MiDiItcu in .clw&c 01. Fisheriea of the Slates of Andhra 
Pradesh, Assam, Bihar, Bombay,Jammu and Kashmir, 
Kerala. Madhya Pradesh, Madras, Mysore, Orissa, Punjab, 
Ra)asthan, Uttar Pradesh and Wes;t Bengal. 

16. JoiDt Sca~.&o the Oovemmentof ,India in the Milaistry of Food 
, .' . ud .~}I~~, ~ptt. of AgricglllIre. in ~harge of Flsbenes. 

17. Dr. N. K. Panikkar, Fisheries Development Adviser to the Govem-
meat of India. 
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18. Dr. S. Jones, Chief Reasearcb Officer, Central Marine FisberiesRc-
search Station. Mandapam. . 

19. Dr. B. S. Bhimachar, Ollef Research Officer, Central Inland Fishe-
ries Research Station. Calcutta. 

20. Superintending Engineer, Deep Sea Fishing Station, Bombay. 
21. Shri K. L. Gbei, Fmancial Adviser, C.1. & F.A. Division, Repre-

sentative of the Ministry of Finance. I 
I 

22. Dr. V. A. Mehta, Deputy Development Officer (FOOf/) , Develop-
ment Wing, Representative of the Ministry of Cc;mmerce and 
Industry. J 

23. Sbri H. P. Mathrani, I.S.E. (R~.Developmcmt Adv~ . and 
J oint Secretary. Department of"Transport. 'epresentative of 
the Ministry of Transport and Com.munic~ons. '. 

24. Shri G. P. Sahani., Director Planning, Railway.' bd, Rep~nta
tive of the Ministry of Railways . 

. 25. Captain S. N. Kohli, LN .• Director of Naval Plan, Naval Head-

» quaners, representative of the Ministll of ~. 

26. SlIri N. C. Koli. 1 
Represen~ves of Fishennen's 
operative Societies. 

Co-';27. Sbri A. K. MukcrJee. ~ 

28. Shri S. K. Amm. J 
. ~ 

'29 .. Shri R. Madhavan Nair.-Representative of the Fishing Industry . 

. 30. Dr. D. Bhatia, Deputy Fisheries Dev. Adviser to the Government 
of I~a-Member Secretary. 

3. Functions 
.> 

The functions of the Board win be as fonows. The Board wiD penod:i-
-ca1Jy moet: 

(i) to discuss at national level problems connected with vartous 
aspects of fisheries research and development; 

(il) to recommend suitable measures for adoption to effect better 
coordination of fishery activities between the Centre, Slates 
and various other organisations; and 

(iii) to suggest ways and means of implementing the various pr0-
grammes of development and research on fisheries, havmg 
over-aD. effect among others on the programme. of devekip-
meat plans of Centre and·States lit RIIpOCt of Natioaa) Plan. 
ell:. . 
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4. Rilles 0/ Business: 

(i) The tenure of appointment of the members of the Board ()tbrr 
than those who are appointed by reason of their office of 
appointment will be three years. 

(u) The Board sball meet at least once in a year. 

(iii) The Board sball bave a Standing Colllniittee to conduct the 
preliminary work, to watch the progress made on the re-
commendations of the Board and to report the results to 
the Board. 

(iv) The Secretary will fix the date, time and venue of the meeting 01 
the Board. The agenda will be circulated at least six 
weeks in adVance of eacb meeting of the Board. 

ORDER 

Ordered tbat a copy of the resolution be communicated to all State 
<Governments all Ministries and Departments of the Government of India, 
Cabinet Secretariat, Principal Private Secretary to the President, the Milit-
ary Secretary to the President, Prime Minister's Secretariat, Indian Trade 
Commissioners, All Indian Embassies, High Commissioner for India In 
London, Director of Commercial Intelligence and Statistics. Calcutta, Hiab 
'Commissioner for India in Pakistan. aD Universities in India. 

To 

Ordered also that it be published in the Gazette of India. 

Sd/-KRISHAN CHAND 
Joint Secretary to the Govt. of IndkJ 

The PubIisbcr 
Gazette of· India, 
New Delhi. 

No. 12-2357-FY(D), New Delhi, the 1st April, 1958. 

Copy forwarded, for information, to: 

1. The Superintending Engineer, Deep Sea Fishing Station, Botawalla 
Clambers, Sir P. M. Road. Bombay. 

2. The Chief Research Officer, Central Marine Fisheries Researcb Sta-
tion. P.O. Mandapam Camp (S. India). 

3. The Oticf Research Officer, Central Inland FISheries Research Sta-
tion, 66, Upper Carcular Road, CaJcutta-9. 
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4. AJI. Fjsheries Extension Units. 

S. Cetltral FISheries Technological Res. Station, XXI/29, Kochangadi,. 
Mattancheri, Cochin-5~ 

6. Administration Coordination Section (with four spare copies for Clf-· 
cuJation in the Monday list)-

7. Establishment I Section. 

8. Fisheries Instt. Section. 

9. Guard File (3 copies) 

By order etc., 
Sd/- PARTAP SINGH 

Under Secretary to the Govt. of Inditr 



APPENDIX III 

(Vide para 8.2) 

Note on the extension activities of the State Government 
,~. 

1. Aniliuhiin' imd Nic6har Islands.-No research ~ti:tutes have been 
'set up. 

2. Assam.-The State has established only one Research Centre at Joy· 
sagar in Sibsagar District-where' reswlts are yet to be, ,.achiev.ed. 

" 3. Goa.-The results are mlde known through the agency of District 
Extension Ot&:ers. 

4. Himachal Pradesh.-No research institutions have been set up. 

S. Jammu and Kashmir.-The results of research achieved by Research 
workers are made available to the users through Departmental agencies. 

6. Laccadives. Minicoy and Amindivi.-No research institutes have 
been set up. 

7. Madhya Pradesh.-A programme of applied research has been taken 
at Fish Research Laboratories at Nowgong, Gwalior, Raipur and Bhopal. 
The results achieved there are given a .field trial in the fi$h-farms, village-
ponds and tanks selected for the purpose. The results are carried to the 
private parties through Fisheries Extension Officers. 

8. Madras.-The results achieved by various Research Units are made 
known by the Department to the users through audio-visual publicity vans, 
(fish projectors, tape records and loud speakers), by paJ1icipation in Agri-

. cultural Seminars. exhibitions and fairs where specimens, charts, models 
relating to research are exhibited. A journal is published in English and 
booklets and handouts in Tamil are also distributed. Separate seminars on 
nsheries are arranged in the Districts. Actual demonstrations of seed col-

.'.Jection. seed production by induced spawning, seed transport. feeding and 
rearing procedures in departmental nurseries and fisb farms are arraJlSC'1. 
Other methods employed for propagation of results are:-

( 1) Periodical radio talks. 
(2) Documentary films. 
(3) Demonstration of actual fishing operations over new fishio, 

grounds located by the D:partment. 

lOS 
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9. ManIpur~No research institutions have been set up. 

10. Nagaland.-No research institutions have been set up. 

11. Punjamb.-No research institutions have been set up. 

12. Rajasthon.-A Research Laboratory is located at Udaipur. The re-
'IUlts achieved a.re circulated to the Regional Fisheries Development Uffices 
from where these are propagated to private pisciculturists, fish contractors. 
etc. 

13. Tripura.-No research institutes have been set up . 
• 

14. Uttar Pradesh.-No Fisheries Research Institute bas been set up by 
the State Government. Investigations regarding various field· problems a.re 
carried out at the Central FISheries Laboratory at Lucknow. The results 
thus derived after field trials are recommended for applications in thC field 
to the Departmental personnel through instructions or guide letters. Results 
of general interest are compiled and printed either as handbills or smaU 

. ·)()()k1ets for distribution. Demonstration tanks have been established in 
me Districts. Stalls are also set up in important fairs and exhibitions. 
Lectures and film shows are also arranged. 

1 S. West BengtJl.-The results achieved in the two State-owncd Insti-
tutions are made known to fishermen and fish farmers through: 

( 1) Publication of popular literature in the form of booklets and 
pamphlets; and 

(2) Demonstrations by trained Extension staff posted in different 
Districts. Sub-Divisions and Blocks. 

16. Maharashtra.-The results of research and investigations c0n-
ducted by exploratory fishing improved methods of fishing and other ~ 
logical aspects are directly communicated to the users either through neces-
sary demonstrations or through meeting with them. Important findings on 
lOme of the aspects of biological investigations are publ.i&hed in a periodical 
brought out in a regional language which has a bias for fisheries. 

17. KerGla.-The results achieved in Rosean:b Stations are made known 
to users by issue of publicity pamphlets from time to time and through spe-
cial publications. . . 

18. Mysore.-The Fisheries Research Station Hessarghaua which was. 
under the control of Department of Fisheries was lranilerred to the Uni-
versity of Agricultural Sciences, Bangalore some two years ago 8Dd the 
Fisheries Research undertaken so far was not substantial. • 
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19. Andhra Pradesh-There is only one Research Institute for COD-
ducting experiments on fish culture. The e~periments conducted so far ate: 
being tried departmentally at present and they are not sufficiently· ripe for 
exteDsion to farmers. The methods adopted by the Department for intro-
ducing better methods for increasing fish production, both in Inland and 
Marine, are by demonstrations of profitableness of these methods. 

20. Bihar.-The results achieved by the Fisheries Research Institute are 
discussed at rneeti~ of the District Fisheries Officers at least thrice a year 
and through them the results are made known to the extension staff wbC)· 
in tum popularise the same among the fish farmers in the State. Frequeatly-· 
the Fisheries Officers acquaint the public with improved method~ of IIsh, 
culture through radio talks at well. . 

21. Haryana. "I 
22: Po~;cherry. ~ No research Institutes have heeD 
23. Dadra and Nagar Hm'~1i J set up. 



APPENDIX IV 

Snmmary of Recommendations/conclusions contailled in the Report 

S. 
No. 

1 

1. 

Reference 
to para. No. 

of tho 
Report 

Swnm:uy of RecowmenLlatiullsl 
Conclusions 

1.11 

3 

The Committee feel that having regard to the 
scale of development envisaged, the importance of in-
creasing indigenous consumption of ftsh, the stab-
involved in the development programme from the angle 
of foreign exchange earnings, the potentialities of in-
creasing the earning capacity of millions of fishermen 
throughout the coUntry and th~reby making a con-
siderable impact on national income and rural pros-
perity, the increased employment potential and the 
need for the reorganisation of financial, technical, in-
dustrial and marketing resources, it is essential to 
provide a coordinated direction of the entire pro-
gramme of fisheries development from the Centre. 
It is also essential that quick decisions are followed 
by implementation and utilisation of available resources 
and that· the entire organisational and administrative 
set-up is geared to this pressing need. Viewed from 
this angle, the Committee welcome the reorganization 
of the Fisheries Division of the Ministry. They hope 
it would now be possible for the Ministry to for-
mulate and execute schemes with greater expedition 
than heretofore. They also hope that the Fisheries 
Division of the Ministry would serve as a model for 
the States to emulate. The Committee woud how-
ever like to emphasise that fisheries science being 
highly technical, some degree of expertise is caned 
for. It is necessary that the Senior Administrative 
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Officers, who are required to direct and formulate 
policies, should remain in the Fisheries Wing for a 
certain number of years and are not frequently 
transferred. 

The Committee feel that developmental work has 
to move in step with research, which aspect is now 
being looked after by the Indian Council of Agri-
cultural Research. They cannot over-emphasise the 
importance of maintaining a close liaison with the 
Council so that research and development work may 
progress in unison. The Committee hope that the 
Ministry will keep a ContillUOUS watch over the func-

. tioning of the Fisheries Division and assess its work-
ing periodically in terms of results achieved. 

The Committee feel unhappy to note that during 
the Third plan period insufficient organisation in the 
Directorate of Fisheries has been responsible to a 
great extent for the shortfall in· the expenditure. 
This has been admitted by the Ministry themselves. 
The Committee hope that the Ministry will persuade 
the State Governments concerned to implement tho 
recommendations for the reorganisation of the State 
Directorates at an early date. 

The Committee note that the Ministry are con-
scious of the need of making the Central Board of 
Fisheries an effective body for the purpose of co-
ordination of fisheries research and development ac-
tivities in the country. The Committee feel that the 
Board, as constituted, is an UDwieldy body for which 
it is difficult to make a thorough and technical 
examination of a problem. The Committee feel 
that the diverse and complex problems of fisheries 
cannot be tackled adequately by the Board which 
meets only for one or two day~ in a year. They 
also feel that the follow-up action taken by the 
Ministry on the resolutions adopted by the Board 
is not adequate. The Committee. would, therefore, 
suggest tbat steps may be talcen to reconstitute the 
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1.19 

6. 1.21 

7. 1.34 

110. 
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Central Board of FISheries with separate technical 
committees under its aegis consisting of representa-
tives of the industry, exporters as well as Central and 
State Government Departments dealing with fisheries. 

The Committee suggest that suitable measures may 
be devised for the effective implementation of the 
recommendations made by the Central Board of 
Fisheries. 

The Committee note that certain functions which 
have a direct bearing on the development of 
fisheries are exercised by departments other than 
'that of the Ministry of Food and Agriculture, and 
this tends to delay the finalisation of programmes as 
well as of execution. They feel that there is a 
necessity to evolve methods and procedures as well 
as unanimity of approach as far as possible in 
these matters so as to avoid delay which appears to 
be inherent in the existing pattern. The Committee 
hope that necessary steps will be taken to ensure 
that there is no delay in finalising programmes and 
their execution owing to differences of approach and 
difterences in the points of view within the Govern· 
ment Departments af the Centre. The Committee 
are of the view thaj the responsibility for coordina-
tion should be that of the Ministry of Food, Agri-
culture, Community Developmept and Cooperation 
(Department of Agriculture). 

The Committee note that several States have en-
acted legislation suited to their specific needs and 
conditions for the development and conservation of 
fisheries. The Committee, however, feel that there-
is 8 pressing need for ensuring uniformity in legis-
lation throughout the country. It is for the Central 
Government to coordinate the activities of the 
various State Governments. give them suitable guide-
lines to ensure that adequate measures are taken for 
checking of pollution of rivers. estuarine and other 
inland waters, conservation and renovation of deJ"e-
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8. 
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2.12 
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lict tanks and other \oland water areas and also for 
settlement of fishing rigQts. The Committee trust 
that the assurance given to the Committee that the 
whole matter shall be lookcP into would be fulfilled 
and measures would be taken to initiate legislation 
incorporating necessary amendments to the Indian 
Fisheries Act. J 897. 

From the statistics furnished by the Ministry in 
regard to the provisions for development of fisheries 
during the First, Second and Third Plan periods, both 
in the Central and the St.'lte Sc:ctors, and the actual 
expenditure incurred against the Plan provisions, the 
Committee note that there have been heavy short-
falls in each of the three Plan periods. The Com-
mittee are unhappy that the shortfall of R);. 62 !:lkhs 
in the Central Sector in the First Plan petiod was 
due to delay of over three years in the Plan formu-
lation itself. The Committee are also constrained to 
note that in the Second Plan, the shortfall of Rs. 193 
1akhs in the Central Sector has been due to the fact 
that the T.C.M. vessels which had originalJy been 
given to the States were taken over by the Centre. 
The Committee also note that the performance in 
the Third Plan has been no better. The failure to 
spend even 50 per cent of the provisions in the 
Central Sector was due to the folJowing reasons: (i) 
non-procurement of fishing vessels and the research 
vessels; (li) non-availability of land for location of 
Research Stations; (iii) non-availability of technical 
personnel; (iv) delay in the appointment of the staff; 
(v) delay in the construction of rail vans; (vi) 
savings on loans to fisheries cooperatives; and (vii) 
delay in the setting up of the Central Institute of 
F1Iberles Operatives. 

2.13 The Committee are not convin.;ed with the reasoDl 
put forward by the Ministry for the shortfalls in the 
utilisation of the Plan provisions. They consider 
that if detailed schemes had been prepared in time 
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and coordinated action taken to arrange finance, staff 
and equipments, it should have been possible for 
the Ministry to utilise the provisions fully. The 
Committee cannot over-emphasise that vigorous 
efforts should be made to complete the Plan schemes 
within the Plan period itself so that they are not 
carried forward from one Plan to another. They 
would suggest that detailed planning of schemes to 
be undertaken in the next Plan should be initiated 
now so that their execution is evenly spread through-
out the period of the Plan and the history of the 
put is Dot repeated. 

The Committee note that the phasing of the ex-
penditure since 1966-67 has not been in accordance 
with the plan outlay as this has been regulated by 
the resources position from year to year. 

2.31 The Committee note that the Ministry have been 

2.32 

2.33 

able to spend only Rs. 10 crores in the first year and 
Rs. 17 crores in the second year. They, therefore, 
would like to emphasise that the expenditure rate 
should be stepped up in the next three years so that 
the level may be reached by 1970-71. 

The Committee are glad to note that the Ministry 
have been able to effect a reduction in the foreign 
exchange requirements by effective utilisation of in-
digenously manufactured items. The Committee 
would stress that as far as possible indigenous sourc-
es should be fully tapped before going in for import-
ed equipment. 

The Committee are bappy to DOte that commit-
ments have been made by the U.N. Special Fund. 
Norway and Japan for financial assistance for specific 
projects. They would suggest that the Mini .. 1ly may 
explore the feasibility of obtaining assistance for the 
Deep Sea Fishing Organisation also from some inter-
national organisation. 
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The Committee note that as against the poten-
tialities of 100 lakb tons of annual production (85 
Iakh tons of marine fish and 15 lakh tons of inland 
fish) the actual production in recent years hilS varied 
from 9.44 lakh tons to 15.20 lakh tons only. They 
are unhappy that no concerted efforts were made to 
increase the production of fish in the past. They 
would like to be assured that future plans in this 
behalf will be more realistic and concerted steps will 
be taken to achieve the financial and physical targets, 
by providing the necessary vessels. crafts. 8ear. equip-
ment, trained personnel, harbour facilities etc. and 
by greater and deeper exploitation of the sea around 
the country. 

The Committee are happy to note that the Ministry 
. have taken up package programme in Relected areal 

for intensive fisheries develop~nt, in Andhra Pra-
desh, Rajasthan, Bihar, Mysore, Madbya Pradesh, 
Orissa and Uttar Pradesh. They hope tlll\t package 
programmes will be extended to other States (includ-
ing the maritime States) and Union Territories also 
so that targets for increased fisb production can be 
realised in time. 

The COmmittee hope that arrangements for secur-
ing vessels and serv;ices of experts from the U.N. 
Special Fund will be finalised at an early date 80 
that exploratory programme caa be extended for 
augmenting fish production. 

The Committee are constrained to note that there 
have been heavy shortfalls in ~chieviDg the targets 
laid down for the introduction of mechanised boats 
during the Third Plan period. The Q\mmittee are 
also unhappy to note that there is no likelihood of 
achieving the target of 8000 mechani!led boats laid 
down for the period ending 1970-71. They suggest 
that the feasibility of drawing up a crash programme 
for the production of mecbar.ised boats may be con-
sidered. The Committee also feel that there is 8ft 
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imperative need to link up the construction of boats 
with the manufacture of engines and other requisites 
required for a mechanised boat, so that there is no 
delay in manufactu.rlng complete mechanised boats. 

4.10 In this connection, the Committee would also like 

4.22 

4.23 

to dr&W the attention of Government to the recom-
mendations contained in paras 2.22, 2.23 and 2.24 
of their Thirty-Eighth Report on the Ministry of 
Food, Agriculture, Community Development and 
Cooperation (Department of Agriculture )--Central 
Institute of Fisheries Technology, Ernakulam. 

The Committee regret to note that many of the 
recommendations made by the Central Board of 
Fisheries as early as 1965 r~ding 'Marine Diesel 
Engines' have not yet been implemented. They hope 
that the Government will intplement these recom-
mendations as early as possible. 

The Committee note the present procedure of 
assessing the requirements of marine diesel engines 
from year to year. They are, however, concerned to 
observl" that there has been controversy as between 
high revolution engines and low revolution engines. 
The Committee would lite the Government to take 
concerned steps to resolve this controversy as early 
_ possible. The Committee expect the Ministry of 
Food, Agriculture, Community Development and C0-
operation and the Ministry of Industrial Development 
to take effective measures to dovetail the require-
ments of the indigenous marine diesel engines indus-
try with those of the fishing industry. In aoy case, 
the Committee would like to be assured that the in-
digenous capacity of the marine die<iel engine indus-
try wUl not be allowed to lie idle and they will be 
given the due encouragement to produce more low 
revolution engines whose requirements are estimated 
to be 60 per cent of the total requirement of engines. 
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So far as the import of marine diesel engines is 
concerned, the Committee suggest that they should be 
imported only from those countries which could 
guarantee the supply of spare parts and ~ after-sale 
service as well. In any event, to conserve foreign 
exchange, the import of engines from foreign coun-
tries has to be kept to the barest minimum and all 
out efforts have to be made to give encouragemeQ,t 
for indigenous production. It is very much desirable 
that in importing marine diesel engines, care is taken 
to obtain a few varieties of standard engines rather 
than a number of varieties of different standards and 
specificatiOns. 

The Committee are unhappy to note that the State 
Governments have not been able to take lip the 
Mechanisation programme as was envisaged at the 
time of Setting the targets for the period during 1970-
11. In the opinion of the Committee, the mechani-
sation of fishing boats is a national necessity and 
concerted effort should be made to achieve the targets 
laid dowll. 

The Committee note that there is a proposal to 
get Yanmar diesel engines manufactured in the public 
sector in collaboration between the Central. Fisheries 
Corporation and the Yanmar Diesel Engine Com-
pany Limited, Japan. They would like the Govern-
ment to finalise the details of the project after veri-
fication of the cost of production without undue 
delay, so that the targets of mechani!lation programme 
envisaged could be adhered to. 

The Committee note that the CI.>st of an indigenous 
engine is 50 per cent to 100 per cent (i.e. 
Rs. 10,000 to 20,(00) higher than the imported 
engine. The Committee feel tbat enough care should 
have been taken from the very beginning to keep 
down the cost of an indigenous engine. They hope 
that it will ~ possible for the Government to per-
suade the indigenous industry to bring down the cost 
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22. 4.44 

23. 4.45 

24. 4.S0 

25. 4.51 

26. 5.11 

voluntarily and it will not be necessary to invom-
statutory powen. 

The Committee would like the Government to-
consider whether complete exemption from payment 
of excise duty could be given on marine diesel engines.. 
as is the case with tractors for agriculture. 

The Committee would suggest that a study team. 
may be appointed to go into the pattern of subsidy 
being given by various State Governments on marine, 
diesel engines so that uniform rules could be laid 
down for the purpose. 

The Committee consider that the provision of 
life-5aving equipment for boats of the fishemlen and 
guiding lights at the various fishing harbours are-
essential to minimise the risks and hazards which. 
the fishermen have to run daily because of their 
oc::cupation. They feel thal the life-saving equip-
ment should be made an essential component of a 
mechanised fishing boat and its cost should be in-
cluded in the cost of the boat itself without placing 
an additional financial burden on the fishermen. 

The Committee suggest that the Ministry may 
persuade such of the States as have Dot yet provided 
guiding lights at the various fishing harbours to do-
so as early as possible. 

The Committee appreciate the efforts that are 
made by the Government for augmenting the export 
of fish and fisbery products to foreign countries, but 
they have to point out that what bas so far been done 
in this direction is much too little. Of the three 
great oceans of the world, the Indian Ocean is the 
least exploited one. Recent studies have also indi-
cated high productivity of the Indian Ocean and the-
low yield is attributed to the lack of precise know-
ledge regarding the exploitable fisheries and the lovIc 

.. 
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fishing effort. Considering the importance of fish as. 
a rich source of protein and in view of its potential 
aVailability in quantity, its importance as a subsidiary 
food particularly against the backgwund of protein 
deficiency in dietary norms in the country and con-· 
sidering the urgent need for increasin~ earnings of 
foreign exchange, the Committee need hardly point 
out that the performance so far of Government as. 
wen as of the industry in the matter of production 
and export has not been significant. The Commit-
tee are doubtful whether on the ba!\is of the present 
performance the country will be in a position to reach 
the target of earning Rs. 37.70 crores in 1970-71 inc 
foreign exchange. The Committee would, however, 
emphasise the need for an all out eilort both on the 
part of Government as wen as on the part of jndus-
try to increase the foreign exchange earnings sub-
stantially even if the target fixed is Dot achieved. 

The Committee would like to stress that while 
stepping up exports, the needs of the poorer sectioos 
of the population to get fish at cheaper rates should 
not be neglected. 

The Committee feel concerned to note that there 
is divergence of opinion between the Ministry and 
the Marine Products Export Promotion Council as 
to the effect of devalualion and ccU"nings from export 
of fish and fishery preducts. The Committee are 
inclined to feel that the points raised merit close in-
vestigation. In any case the- Commi.ttee are of the 
view that the quantity :of 6~h tv be e:tp~)rled has t().. 
be increased so as to keep up at lcu~t the level of 
foreign exchange earned during the year 1966-67. 
The Committe hope tMt the Mi .,istry will devote 
serious attention to this aspect. 

The Committee are unhappy to note that India 
has lost about 75 per cent of the dried prawn market 
in the Eastern countries. The t;ommittee feel that 
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concerted efforts are nt:t"ded to go into this matter 
thoroughly and improve the situ.llbn so that exports 
in the Eatem Countries could als'l be steppcd up. 

The Committee suggest that the points raised in 
the memorandum referred to in paras 5.23 and 5.24-
of the Report may be examinee! by the Ministry in 
consultation with the Ministry of COlllmerct: in mder 
to see if any remedial measure is TC41uiled for exer-
cising a check on the indisctirninate growth of ex-
porters of fish and fishery produr.ts 

The Committee are glad to note that the Shippin~ 
Corporation of India bas already made a start in in-
troducing refrigerated cargo COD~ainer service. They 
trust it will be possible for ~he Cor poration and oth~ r 
Indian ShippiDg CoIDJ'8.1ie, to irtl'oduce similar con-
tainer service in various trade rolll~s through which 
Indian fish and fishery pn>ducR arc exported to 
foreign countri~. 

The Committee feel unhappy to note that "The 
Conference Lines have been showing preferential 
treatment to other counlrie:; and ar.; unfair to India" 
The Committee consider the situation to be rather 
serious and they feel that immediate steps are neces-
sary to counteract such preferential and unfair 
treatment to India. The rpmtl.ittce hope thilt the 
Govemmcnt will also fomm~ate a st.itable long-term 
policy in the matter. 

The Committee feel that efforts are needed to see 
that as many of the items as are at present allowed 
to be imported subject to certain conditions, are pr0-
duced indigenously in India, as many of them are 
simple items for which it is not desirable to spcad 
foreign exchange. 

As regards tiD! plates. the Committee would like 
tho Ministry in consultation with the Ministry of Com-
merce to devote attention to this matter, so that the 
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high price of tin plates required for canning shrimps 
etc. does not adversely affect the export trade. The 
Committee understaJid that a cheaper substitute for 
tin has been recently produced in the coUJ"ltry. They 
hope it will be possible to pursue this further in order 
to see that the substitute can be commercially exploit-
ed and have an impact in reducing the price of cans 
used for packing shrimps for export. 

The Committee note that some of the-recommenda-
tions made by the Indian Sea Food Delegation, 19604-
are likely to imporve the position of export by making 
the products cor.iorm to the requirements of the im-
porting countries and by making the packages and 
labels attractive. They trust that the Ministry would 
take steps to ensure that these recommendations are 
implemented and observed by the exporters. 

The Committee are in agreement with the views of 
the "Working Group on Fouth Five Year Plan on 
Fisheries" that the potentialities of the sea food in-
dustry to step up the export of fish and fish products 
to specialised markets are great. An essential pre-
requisite for the integrated devlopmem of any in-
dustry and more 80 in the case of sea food industry 
is that the necessary infra-stnu:ture should be built 
up. 

6.7 The Committee note theat steps are being taken by 
Government for the deve10pment of marine fisheriea 
by giving increased grants to Cem-al Institutes con-
cerned with research and development and by making 
suitable arrangements for marketing an4 processing 
of fish and fish products. The Committee would, 
however, impress upon the Ministry the need for c0-
ordinating efforts with thOQe of the State F"lSherie!; 
Departments, the private industry and the Marine Pro-
ducts Export Promotion Coondl which have a useful 
role to play in promoting the export at marine 
products. 
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The Committee would like to stress that the suc:cess. 
of the fishery industry depends to a large extent OIl 
the quality of the equipment like engines, winch~ 

floats, wire ropes, fishi.ng nets and twine, etc. A re-
ference to the supply of mechanised boats has already 
been made in an earlier chapter. '!bey suggest that 
the Central and the State Governments may explore 
the possibilities of assisting the fishery industry by 
adopting a more liberal pattern of assistance by way 
of grants, loans and subsidies. 

The Committee note that the present quantity of 
caprolactum imported would be sufficient to meet 
the requirements of the industry for nylon yam and 
twine for about a year and a half. In view of the 
fact that the import of nylon twine has been banned 
and there are only a few units manufacturing nylon 
yam and twine required exclusively for the fishing in-
dustry, the Committee suggest that Government may 
examine whether new units manufacturing synthetic 
fibres should not be persuaded to accept a certain 
amount of fishing twine production as a fixed res-
ponsibility . 

The Committee are surprised to note that while 
four firms have been liceused for the manufacture of 
nylon yam required by the fishing industry, only one 
of them, namely, Mis. Garware Nylons, is manu-
facturing nylon required by the fishery industry. The 
Committee would like this matter to be looked into 
as they understand that manufacturing units find it-
more profitable to manufacture high grade nylon ap-
parel for wear rather than manufacture fishing twine 
and nets. 

The Committee suggest that the requirement of 
fishery industry in regard to dcctronic equipments 
like echo sounders, etc. may be met by imports, pre-
ferably under some Trade Agrements, till such time 
the danarwl is sufficient to justify inctiFnoua procIuo-
tion. 
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The Committee attach cOll6iderablc importance to 
frozeo. storages in the devlopment of fisheries in the 
country. These storages not only provide economic 
return to the producer but supply good quality fish 
at reasonable rat.;:s to the consumers. The com-
mittee note that the Fisheries Departments in mari-
time States as well as the industry are taking 
energetic steps to augment the existing storage faci-
lities. 'They hope that the assistance provided b} 
the Central Government (30 per cent loans and 
20 per cent grants) would be fully utilised' by the 
State Departments of Fisheries, and that the State 
Governments would continue to provide the necessary 
subsidy to cooperatives and individuals for seting up 
frozen storages. 

From the project report for the development of 
fisheries prepared by the Marine Products Export 
Promotion Council, the Committee gather that the 
installed capacity of the freezing factories in Kerala, 
Mysore and Maharashtra is not being fully utilised. 
The Committee would therefore like to stress that the 
installed capacity of the freezing factories should be 
fully utilised before an.y new schemes are drawn up 
for setting up additional units in those areas. The 
~mmittee hope that the Central Government which 
is concerned with the setting up of freezing plantlil 
and frozen storages in major and minor ports. would 
take expeditious action to activate the scheme in this 
regard so that freezing facilities may be available to 
the industry as well as to the Fi!thmen's Cooperative 
Societies at reasonable rates without delay. 

Alongside the provision of frozen storages, the 
Ministry may. in consultation with the State Govern-
ments. make arrangements for providing adequate 
supply of ice required for preserving the catch. 

Provision of water for processing units is very 
important. The Committee understand that in some 

._---------------_._----_._- --
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States, the cost of water per thousand gallons COIDCI 
to about 8.00 which is on the hish side. The Com-
mittee hope that this matter would be looked mto hy 
the Government .. 

An important factor which merits careful conside-
ration is the peeting sheds. The Committee under-
stand that there are several peeling sheds in the rural 
areas which are mostly thatched sheds and are not 
hygienically maintained. The Committee would stress 
the need for selling up of good peeting sheds suitably 
equipped for hygienic handling and storage of marine 
fishes prior to their despatch to the main factories. 

The Committee alliO suggest that, as far as possible, 
canning units should be set up along with the freezing 
umts. This should ensure more economical working 
of the canning units. 

A matter which requires urgent consideration is 
the need for research and devising scientific methods 
for improving the techniques of drying fish by artifi-
cial methods. 

The Committee. note lh:.> dforts being made by the 
Ministry to develop subs.idiary industries of the fishery 
indumy in the country. They would like to stress that 
by-products and the processes being developed by the 
research institutes, specially the Central Institute of 
Fisheries Technology, should be commerciallyexploit-
ed. The jndustry should be encouraged to utilise the 
techniques evolved by the Central Fisheries Research 
IDatItutes in the proper exploitation of the fishery re-
sources. The Committee would suggest that in the 
research programmes of the technological research 
institutes under the Centre and the States, priority 
may be given tQ the development of such by-products 
u fish protein concentrates, bacteriological peptone, 
fish flake. etc., which have great potentialities for pro-
Yidioa protein food to the under-nourished sections of 
the population. The Committee hue a1ready em-
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pbasised the need for intensifying research on fish pro-
tein concentrate in para 2.46 of their Thirty..;Eighth 
Report on the Ministry of Food. Agriculture, Com-
munity Development and Cooperation (Department of 
Agriculture)--Central Institute of Fisheries Techno-
logy. Ernakulam. The Committee hope that-me 
Central Government would provide the necessary 
technical assistance to the States in the setting up of 
subsidiary industries. 

(i) The Committee note that the pattern of Central 
Government assistance during the Third Plan was 
50 per cent. grant generally on all schemes except 
on the scheme "Loans to Fishermen's Cooperative 
Societies" which was a CentraUy sponsored scheme 
and on the scheme for mechanisation of fishing boats 
for which a grant calculated at 50 per cent. of the 
suOOdy allowed to engines was given. The Committee 
also note that the quantum of assistance has been 
scaled down further after the termination of the Third 
Plan period, the present quantum of assistance being 
only 20 per cent. grant and 30 per cent. loan. There 

. Is also no provision for direct Government grant for 
fishing vessels or fish processing plants to private entcr-
pr.ise. The Committee feel that the present scale of 
Government assistance is inadequate and it has to be 
considerably augmented so as to enable the States to 
undertake the development activities envisaged during 
the next Plan period. They also consider the present 
arrangements in regard to provis.ion of credit to the 
industry and to the Fisheries Cooperatives arc not 
satisfactory. They suggest that new methods of financ-
ing fishing industry should be e"Cplored including. if 
necessary, the establishment of fisher.ies credit banks 
or corporations as are in operation in some of the 
advanced countnes. 

tS.~4 Oi) The Committee note that the Reserve Bank has 
very recently agreed to give credit to private entre-
preneurs through commerdal banks. They hope that 
the ·details of the terms of credit to be extended by 
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the Reserve Bank to the commercial banks in this 
regard would be finalised at an early date so that the 
fishery industry can obtain the much-needed finance 
for purchase of large fishing vessels. 

6.55 (iii) As regards finances for the Cooperative S0-

6.61 

cieties, the Committee would urge that till other 
suitable and firm arrangements for meeting the ~
cial requirements of the cooperative sector are made, 
the Central Cooperative Banks should be encouraged 
to meet the working capital requirements of Fisheries 
Cooperative Societies and for this purpose the Re-
serve Bank should raise, at an early date, the credit 
limits of such banks so as to enable them to meet 
the requirements of Fisheries Cooperatives. 

(i) The Committee attach considerable importance 
to the development of cooperatives for undertaking 
distribution of fishery requisites, manufacture of nets. 
processing of fish and marketing. The cooperatives 
can also play a useful role in the field of boat building. 
The Committee consider it imperative that efforts 
should be made to revitalise the primary societies and 
link them up with marketing federations. Maximum 
possible credit should be given to the primary societies 
through the marketing federations so that the coopera-
tives are not compelled to seek loan from merchants 
and middlemen to the detriment of the cooperative 
movement itself. 

6.62 (ii) The Committee commmd the efforts made by 
the Ministry to achieve 50 per cent. targets of pro-
duction throu!!h cooperatives. They hope that the 
Ministry would keep a continuous watch over the 
progress of the cooperative societies in the States and 
assist the State GovernmtJllts in the technical aspects 
of the programmes undertaken by the cooperatives. 

6.63 (iii) The Committee would lite to stress in this 
connection the need for careful approach in the mat-
ter in order to ensure that the people gemdnely en-
ga~ed in fishing ~nd fisheries are benefited through 

------------------------
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the cooperatives and middlemen, profiteers and othor 
foreign elements are kept out of such societies. 

( iv) Now that the Reserve Bank has agreed to 
provide increased capital to the Central Cooperative 
Banks for financing fisheries cooperatives. the Com-
mittee hope that it would be possible for the State 
Governments to strengthen the non-viable units 
financially and organisationally so that there may be 
a general levelling up of the fisheries cooperatives in 
the States. 

The Committee note the efforts being made by the 
Central and State Governments to improve the mar-
keting and other facilities for the fishermen through 
cooperative societies. In the opinion of the Com-
mittee, however, many of the cooperative societies are 
not well-organised; nor many of the people who are 
members of the cooperative societies well-educated; 
and most of them have not the economic stamina to 
run the societies effectively. These appear to be some 
of the built-in difficukies of fishermen's cooperatives. 
The Committee, therefore, feel that what the Govern-
ment will have to do in the matter is to build up the 
organisation from above and the organisation should 
trickle down from above to the lowest level so that 
the system can be more broad based and morc se-
curely and economically organised to bring in maxi-
mum benefit to the poorer sections of thc fishermen. 

As regards supply and marketing of fish to 
Calcutta, the Committee feel that the impact of the 
Central Government organisation in increasing supply 
to the Calcutta market and thereby breaking the mono-
polistic ring and the ruling high ;mces of fish in tho 
market has not at all been significant. To achieve th.!s 
object, network of reservoirs and other sources 
throughout the country has to be established for ex-
ploitation. Efforts are also to be made to open C''!pIrt-
mental stalls to curb the prevailing high prices. They 
hope the energy of the authorities concerned would be 
dlrec:ted to this end. 
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(i) \!be Committee regret to note that the ques-
.bOll of ,pcoviding facilities for quick transport of fresh 
fish in refrigerated rail vans has not been viewed with 
a sense of 1lfgency. They are unhappy to note that 
although 20 refrigerated rail 'vans were required dur-
ing the Third 'five Year Pbm, orders for only three 
vans could be placed and out of this only one van bas 
so far been supplied. The position regarding the supply 
of vans required during 'the period ending 1970-71 
is no better. Against the requirements of 22 refrige-
rated rail vans, the Ministry coUld place orders, after 
protracted cor~JIDd discussioa 'With various 
authorities. Porodly :tlu:ee 'rdfrigerated rail vans 
during 1967.i(j8,·tdtbough iDitiaIy they were required 
to 'be ordereddurillg i1~7. 

7.12 (ii) While the 'Olmmittee appreciate that indige-

7.15 

nous capacity should 'be . ftrtly tteveloped and utilised 
for the manufacture of refrigerated rail vans, they are 
of the opinion that no embargo should be placed on 
the import of refrigeration equipments if it is realised 
that it is beyond the capacity of ' the indigenous manu-
facturers to deliver such equipments. The Committee 
are doubtfUl if at the present rule of progress the 
Ministry wotildbe in a ,position to obtain 22 refrige-
rated rail vans during the period ending 1970-71. 
The eonUnittee would. therefore. suggest that a 
phased programme may be drawn up for the supply 
of refrigeration equipment for the remaining 19 re-
frigerated rail vans. 'both from indigenous sour~s 

as wen a from abroad. after 1Bking into coosideration 
'the pmduetmn capacity m tbe indigenous manufac-
tarers to supply re~tion -equipments of the desired 
wpeeiIcatJons. 

Tbe Committee JWte the ,ptesent arrangements for 
the transport of tisla on tlle Southern Railway. They 
feel .that .there .is an imperaxiveneed for the provision 
ala.r.cfritIcrIItC van -service from Calicut to Howrab. 
It.isalso deairable to ,provide a refrigerated van service 
in place of the .existing,parcel \I8Il service in the Man-
~oranur section for despatch of consign-
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ments to Cbchin. ~. Committee hope that the Mi-
nistry would keep a note of the trends in fish traffic 
while introducing refripatDd, rail vans in the various 
sections of tile Southern Railway. 

The Committee sugsest UUll. the Ministry may take 
up with the Bcailways the question of attaching the 
refrigerated· rail van. with some of the faster trains so 
that the fiJb COIlsi8emen18. may reach the destination 
stations in the shortest pessib1e time. 

The Committee understand· that at present statistics 
in respect of earnings on fish traffic as well as from 
perishable traffic are not maintained separately. They 
~ that the Ministry may impress on the Railways 
the desirability of maintaining statistics in respect of 
earnings accruing from fish traffic in all zonal Railways. 

The Committee trust that the Ministry would procesl 
the data fUrnished'by the State- Governments concerned 
on the quantum of ftsh seed' ,eqaired to be transported 
by atr or by traim to variouS' destinations on a priority 
basis and take up the matter with the concerned autho-
rftfes at an early date. 

The Committee are of the view that in an industry 
with undc~oped. technolO8)l it is essential that the 
efficiency of atensi.oo service. should be maintained 
at a high Ie.vel. They are.. unhappy that much atteo-
tWit has not been. paid to the ICCommendation of the 
Worms Group an· Fisheric& for setting up a sepa-
rate wing of Extension Machinery. In this connection, 
the Committee would like. to invite the attention of 
the Ministry to the: recommea4atlons made in paras 
4..6 and 4.7 of their 36th. Report on the Ministry of 
1100d. Agriculture, Community Development and Co-
operatioa (Dopartmcmt of Agriculture)-Central 
Marine Fisheries Research Institute, Mandapam 
Camp. 

The Committee attach considerable importance to 
the socio-economic rehabititation of the ftsbermea 

--- - -------- ----------------
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population. No improvement in fish produetiOil can 
be possible unless the economic status of fishermen 
is improved and they are provided the basic ameni-
ties of life like education: housing, medical facilities. 
etc. The Committee are aware that the socio-ec:o-
nomic uplift of the fishermen is being brought about 
bv fostering cooperative movement among the fisber-
";en but they feel that there is scope for greater in· 
volvement by the Government in the welfare activi-
ties for the betterment of the fishermen community. 
In this connection, the Committee suggest that the 
Central Government should persuade the State Gov-
ernments to assign lands to the fishermen on which 
their dwellings stand, which are now subject to 
short-term lease. Grants and loans may also be ~ 
vided for construction which may ensure health and 
comfort of fishermen who have a hard life at' sea. 
The Committee further suggest that greater oppor-
tunities should be given to the children of fishermen 
in the matter of recruitment to the Indian Navy and 
to the Merchant Marine where there is a natural 
scope for their employment. In this connection. 
Fishery Schools should be cnabJed to provide pre-
paratory courses. 

The Committee note that the incentives given by 
the State Governments in the matter of training the 
fishermen vary from State to State. It is desirable 
that there is a uniform pattern of assistance to the 
trainee., in the various training institutions. 

In their report on the Central Institute of Fishenes 
Operatives. Ernakulam. the Committee have nottld 
that there is a shortfall in the number of trainees 
deputed by the Slate Governments. The Committee 
consider the non-utilisation of the trainin~ facilities 
3S It national waste as this would inevitably retard 
the development of fisheries in the country. They 
would urge the need for the fuller utilisation of the 
mtake capacity of the training institutes under the 
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Central and State Governments. by giving greater 
opportunity to persons from fishermen community. 

The Committee note that only one or two States 
have drawn up schemes for the construction of suit-
able types of quarters for fishermen. They would 
urge that such of the fishermen colonies as have 
sizeable concentration of fishermen should be pro-
perly developed and provided with medical. housing 
and educational facilities besides approach roads. 
drinking water, fish curing yards, etc.. so that they 
may serve as model fishing villages. The Committee 
would impress on the Ministry the need for pl'OYid~ 

ina adequate technical .md financial assistance to the 
State Governments for implementing the model fish-
ina village scheme. 



A naiysis 0/ Recommendations/Conclusions conl<lined in th~ Report 

II CLASIIFICA110N OF RBCOMMENDATIONS 

A. Recommendations for improving the organisation and working.-

S. MoB. I, ~ 3; 4, 5, 6. 7~ 8,.~ W;. 11. l2, 13, 14. IS, 16, 17, 
19; 20, Z1~ 22.,23', 2*, 25, 26; 2~, 28, 29, 30, 31, 32, 
35, 36; 37, 38, 3~, 40,; 411; 43, 4~ 45, 47, 48, 49, 50, 51, 
52.; 53\ 54, 55, 56. 57. ~, S9~fiIk ttl- 62. -57 

B. Reawmendations. fw effecting economy ~
S. Nos. IS. 33, 34, 42, 46. 

. " 

11. ANALYSL" OF THE Rt::COMMENDATIONS DlaECTBD TOWARDS EcoNOMY: 
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2. 33 
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The Committee have pointed out that in order to 
ensure foreign exchange the import of marine diesel 
engines from foreign countries has to be kept to the 
barest minimum and all out efforts have to be made 
to give encouragement for indigenous production. 

The Committee feel that efforts are needed to see 
that as many of the items as are at present allowed 
to be imported subject to certain conditions, are pro-
duced indigenously in India, as many of them are 
simple items for which it is not desirable to spend 
foreign exchange. 

The Committee have suggested that the cheaper 
substitute for tin which has been recently produced 
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in the country should be commercially exploited for 
reducing the price of cans used for packing shrimps 
for export. 

The Committee have stressed that the installed 
capacity of the freezing factories in Keraia, Mysore 
and Maharashtra should be fully utilised before any 
new schemes are drawn up for setting up additional 
units in those areas. 

The Committee have suggested that. as far as pos-
sible, canning units should be set up aiongwith the 
freezing units for ensuring more economical work· 
ing of the canning units. 

GMGlPND-LS 1-3812 (AU) LS-S-4-68- 1135. 
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